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LEG ISLATIVE ASSEMBLY. 

Friday, SlIt Maroh, 1980. 

The Assembly met in the Assembly Chamber of the Counoil House ~ 

Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

RA.OIAL DISCBDrlINATION IN REOBEATION PROVIDED FOR ApPUN'NOES 

OF THE Kx.uu.GPUR RAILWAY WORKSHOPS. 

690. ·Mr. S. O. MItra: Is it a. fact that the Bengal Nagpur Rail1l-'ay Ad-
ministration have made provisions in the rules for all their Anglo-lildian and 
European apprentices in the Kharagpur Railway Workshops, for all soris 
of recreations, sporis, amusements and easements and that no such provi-
sions exist in the rules .tol· their Indian "'PP1'cntices thElre? If so, what is 
the reason for this i ~9nti l treatment? 

1Ir. A.  A. L. P&rIODI:'The answer to the first part of the question is in 
the affirmative. 

In regard to the second part I have called for information from the Rail-
way Administration and will communicate with the Honourable Member 
when it. is received. 

NUHBJlBS Oll' EUROPEAN AND INDIAN ApPRENTIOES IN THE KHABAGPUR 

RAILWAY WORKSHOPS. 

691. ·lIIr. S. C. Kttra: (a) Will Government please state the number 
of European (excluding the Anglo-Indian) and Indian apprentices now 
under training in the Kharagpur Railway Workshops and how many of them 
are attached to the Loco.,  Carriage, Wagon and other shops, respectively? 

(b) Wha.t is the totaJ number of apprentices in the Kharagpur Railway 
Workshops 1 

"-Yr. A.  A. L. PanoD8: With your permission Sir, I propose to answer 
. this and the following question together. I have called for information and 
will communicate with the Honourable Member when it is received. 

GRIEVA.NOES OF ApPRENTIOES IN THE KHARA.GPUR RAlLWAY WORKSHOPS. 

t692. ·1Ir. S. O. JDtra: (a) Is it a fact that there has been a Committee 
at Kbaragpur known as the "Cunningham Committee" appointed by the 
Bengal Nagpur Railway authorities to consider the various grievances of 
the employees in the Kharagpur Railway Workshops? If 80, has the 
"Cunningham Committee" taken into consideration the grievances of the 
Indian apprentices who are now under training in the Kharagpur Railway 
Workshops? 

(b) If the reply t,o part (a) be in the affirmative, will Government be 
pleased to place on the table an extract from the. Cunningham Com-
mittee's Report so far 8S it relates to the Indian "A" Grade apprentices? 

tFor anlwer to thflq1lllltion, lIee anlwer to question No. 691. 

( 2081 ) A 
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FREE PASSES AND CONCESSIONS FOR ApPRENTICES OF THE KHARAGPUR 

RAILWAY WORKSHOPS. 

693. ·M:r. S'. C. Mitra: (11) Will Government please state, in 
what class the railway free passes Md tickets at concession rates are 
!i~ e  on t·he home ~il  to tIl(' apprenticps ill the Bengal Nag-pur 
hlllJway Workshops ut, Kharngpur; find when the apprentices become eligi-
~l(l for the free passes lind tickets nt conccssional rates over the foreign 
lineR? 

. (II) Are thorp any separat.e rules for t.he Indian IIpprenticeR. and espe. 
c.HiIIY for the" A': Urade apprentiees for granting them the free passes and 
t (~ ets at concesRlonal rates") I f so, ~ :  

. ~  A.  A. L. Parsons: (a) Intermediate or third clm,Ol passes and conces-
SlOn tlc:kots are ullowed in accordanne with tho pass rules of t.he Bengal 
Nagpur Railway to theso flpprentires over the home lino. rrhey become 
eli/tible fer free passes and tickets at eon cession rat.es over foroiin railways 
after two years' service. 

(b) No. 

REORUITMENT OF CLERKS FOR THE POST OFFICE. 

(){)4. ·Mr. S. C. Mitra: (a) Will GOVl'I11IllCnt be plcnsed to state 
if it is :1 fnct thnt the Dirp('tor (;C'nernl of Postll nnd r['clC'gl"nphf; has 1 ~st iet

eel the recrllitment t.o the PORt Office of eandidut;ps for thB elerieal cadre to 
t (~ respective Hevenuo Divisions to which tho candidates belong? If so, 
will tht'v lens(~ lny a eopy of the ordnr on t.hc tahle? 

(b) Is it. also It fact t.hnt the RUTwrint('mlcnt.H of Post Offief's ftr(\ rpquirt'(J 
to obtnin the previous sandion of the Hends of Circles if they want to 
deviatc from t.he above ordeTH and entcrt.llin cnndidates not belonging to 
thc Hevcnue Divisions in which they seek employment? 

The Honourable Sir Bhupendra Nath Mitra: (a) YeR. A copy of Part 
I of the Director General's (Post Office) Circular No. 29, dated the 2nd 
Sept.ember, 1926, is laid on tho table. 
(b) Yes. 

POSTS AND TELEGRAPHS. 

(POST OFFICE). 

Direotor General's Ciroular No. 29. 
Thursday, 2nd September, 1926. 

--X:=Loo&l ~ uit~ent !; ~ ~~i~t~- ~ l- - -o-i-D-t -en-t- -  -----

GENDAL FILE. 

On the recommendlltion of the Postal Conference of 1926 it ha! been e i ~ 1 by 
t.he Director General that with effect from the 1st Septemher, 1926, ut u~e ~n l ~e  J 
joining the subordinate postltl service must belong to the Revenue. DIVISIon In .wh1lo). , 
they enlist. In the cases of cities like Bomba?, .Ilnd Calcutta. n l ~e  elon~ :::  t 
the adjacent Revenue Divisions will also he elIgIble for appointment In such 1t1 ~~ ~  

2. Any exception to the instruction. ,given in. paragr!,ph 1 above mnst be referrrA ~ .Jp 
the Head of the Circle-PCI5tal or RaIlway Mall ServIce-for orders. ..) 

't • • • • •  • 
o. P. ROY, 

..,i ... \' Director General 01 Po&ts mad l'elegrap"-6 ~ 
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RECRUITMENT OF CLERKS FOR TilE POST OFFICE. 

695. ·Mr. S. O. Mitra: (a) Will Government be pleased to state 
the num,be: o~ cflDdiclat1'1, of ~ e eler!ca}. ~ ~ belonging to the other 
Revenue DIVisIOns enter1f;lned m the NIlgJrl DIYlf'lOl1 by ~  M. K: ! t~!l~  
Superintendent of Post Offices, after he took charge of tha.t divIsIOn ill 
1928 and t,he numes of the Revenue Divisions from which those candi-
dates were drawn 1 ' 

(b) Did the Superintenuent.  obtuin the' sanction of t,he Postmaster-Gen-
E'rfll, Madras Circle, before their entertainment'? If not, why not; and 
what nction do Government propose to take in the matter? 

The Honourable Sir Bhupendra Hath Mitra: With your pennission, Sir, 
I propose to answer this and tbe following question together. 

The information asked for is being collected nnd will be supplied to the 
Honourable :Member in Que coursc. 

• 
RECRUIT"IENT OF CLERKS FOR TIlE POST OFFlCE. 

t696. ·Mr. S. O. Mitra: (n) Hns the P08tnwster-General, Maclrns, it,:sued 
in~t ll tions to the 811perintelldrnt of Post Offic('s, il~i i li i~ion  to 
;;top recl'llit'IrH'nt of Hrnhminfl for lhfl clcricnl cndre in his division? 

(/)) \\'ni' ;ill\ Hl',dll11ins C'njpJ'[clillCd b\ :Ml'. l\I. K. Haman, the Superin-
tendent of post"Omces, Nilgil'i Division, [{fter tbe receipt of t,he Postmaster-
General's instructions? If so, how many? 

INSPECTION OF BOOKS AND RECORDS OF Sun-POST OFFICES. 

697. ·Xr. S. O. :Mitra: (a) Will Goyernment be pleased to state if the 
rules of lh(' Postal Department prohibit the Supervising Officers from taking 
f:nnty the order books and records of n Post Office for inspection outside 
the offlCc? 

(b) How long has Mr. M. K. Rnman, Superintendent of Post OfficeR. 
Nilgiri Division, been working as R. Supcrintendent? 

(v) lB it a fact that the B. O. receipt bocks of the Pykara and Mulu.nul' 
branch effices were taken by him to his office, where they were ohecked 
by the st.a.ff? 

(d) Is it also a fact that registered and parcel lists and the B. O. daily 
nO(Jounts of the Dhara.puram and Valparai Sub-Post Offices were brought 
~! him to the office and were inspected by the staff of the Superintendent? 

(e) How many days did he take to inspect {,l1ch of the Branch and 
Sub-Post Offices !mentioned in parts (c) and (d) above; and why did he 

~ ot inspect the records in the re!lpective offices? 

~  (tr'\Vhat action do Government propose to take in the matter? 

l ~ ~  A. Sama: Sir. with your permission, I will reply to questions 
: ~  697 and 698 together. " 

" 

The information is being collected and will be communica.ted to the 
,Honourable Member in due course. 

tFor answer to t.his quelti:m, see answer to question No. 695. 

A2 
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INSPEOTION OF BOOKS AND REOORDS OF SUB· POST OFFIOES. 

t698. *J[r. S. O •• ttra: (a) Will Governlment be pleased to state if it. 
is u fact that Mr. M. K. Raman, Superintendent of Post Offices, Nilgiri 
Division, utilised the services of Inspectors of Post Offices of the Palghat 
and Coimbntore Sub·Divisious to check the registered and parcel lists of 
the Kollengode and Podanur Post Offices at the time of his inspection? 
(b) How many days did the two Inspectors remain with the Superin. 

tendent in the above stations, and in what places should they have re-
mained according to their tour programmes? 

(c) Are Superintendents allowed to take the assistance of Inspectors and 
cannot they inspect offices without the help of Inspectors of Post Offices l' 

OFFIOE AND RESIDENTIAL AOOOMMODATION OF THE SUPERINTENDENT 

OF POST OFFICES, OOTAOAMUND. 

• 699. *JIr. S. O. Klva: (a) Will Government be pleased to state 
if it is a fact that the office of the Superintendent of Post Offices is located 
in Ootacamund in two dark, ill-ventilated rooms in the backyard of the 
Superintendent's quarters and that Mr. M. K. Raman, the Superintendent 
is occupying the major portion of the building? 
(b) Is it. a fact that the proportionate rent of the quarters is less than 

that for the office portion? 
(c) Were Government satisfied that better and suitable accolmmodatioIt 

was not available in Ootac9.IIlund for the office, and if so, will they please 
state if any inquiries were made by any officer of the department other-
than the Superintendent about the availability or otherwise of the accom-
modation? 

(d) Is it compulsory that the Superintendent's office and quarters should 
be in one and the same building? If the answer be in the negative do· 
Government propose to consider the desirability of providing better accom-
modation for the office of the Superintendent of Post Offices, NiIgiris? 
Kr. B. A. Sams: (a), (b) and (c). I am making inquiries and will com-

municate the result to the Honourable Member on receitpt. 

(d) The answer to the first part of the question is in the negative. In 
respect of the second part, Government will take such action regarding the 
accommodation of the office of the Superintendent of Post Office, Nilgiri 
Division, a8 the investigations promised in respect of parts (a), (b) and (0) 
of the Honourable Member's question show to be necessary. 

PAY OF OERTAIN CLERKS IN THE POST OFFIOE. 

700. *J[r. S. O. Mitra: (a) Will Government be pleased to state if it is 
a fact that graduates and under-graduates entertained in the Post Office 
nfter the revision of pay in March 1927 are getting a higher pay than suob 
men who joined the service  two years before the revision? 
(b) Do Government propose to take action to remove the anomaly? If 

so, how and when? 
'!'he Honourable Sir Bhupendra Bath Xttra: (a) Yes in some oases owing 

to the operation of the Fundamental Rules. 
(b) The reply to the first part of the question is in the negative and the 

second .part does not arise. 
---_.* --.---- ---- ---- --- --~ --------~----_.-
tFor anlwer to this qneltion, eell anewer to qlleation No. 697. 
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ALLEGATIONS AGAINST BABU NUT BlDLUU CHA.'rI'EBJEE. 

701. *.r. S. O. Kitr&: (a) Is it Q fact ~ t the Government received a 
,copy of the resolution of a mass meeting of the Press Employees of 
Calcutta held under the presidency of Mr. Satyendra Ch'mdra Mitra, 
M. L. A., on the 14th December, 1929, regarding the serious allegations on 
the on u~ of Babu Nut Behari Chatterjee, Assist-ant Foreman of the 
East Indian Railway Press? 

(b) If t.he answer to pat't (a) be in the affirmative, will Government be 
pleased to state what action has been taken in the matter? If not, why 
not? 

JIr. A. A. L. P&I'8OD8: (a) A letter was received from the Orga.nising 
Secretary, Press Employees' Association oommunicating certain Resolutions 
purporting to have been passed at a meeting of Press employees at Ca.lcutta. 

(b) Government do not feel called upon to take any action on the com-
munication. 

MEMORIAL FROM EMPLOYEES OF THE EAST INDIAN RAILWAY PRESS. 

. 702. *Jlr. S. O. 111tra: (a) Is it a faot that the HOllourable Member 
ill charge of Railways and Commerce received a memorial dated the 2nd 
January, 1980, from the compositors, distributors and binders of the East 
Indian Railway Press of Howrah and Ca.lcutta? 

(b) If the answer to PIU't (a) be in the affirmative, will Government be 
,pleased to lay on the table a copy of the .aid memorial? 
(a) Will the Honourable Member in charge of Railways and Oommerce 

:be pleased to state what action has been taken or is intended to be 
taken in the matter? 

lIr. A. A. L. Parsons: (a) Yes. 

(b) A copy of the memorial has been placed in the Library of the House. 

(.a) The Agent of the Railway has been asked to deal with the memoria.l 
~s expeditiously as possible. 

ALLEGED MIsOONDUOT ON THB PART OF THE SUPERINTENDENT, EAST 
INDIAN RAILWAY PRESS. 

703. *lIr. S. O. II1tra: (a) Is it a fact that the President, PresR Em-
ployees' Association, Calcutta telegraphed to the Honourable Member in 
charge of Railways and Commerce on the 26th December, 1929, allegiDs 
serious misconduct on the part of the Superintendent, East Indian Railway 
Press? ,. 

(b) If the answer to port (a) be in the affirmative, will Government be 
plensed t.o lay on the table a copy of tho s,aid telegraln? 

(c) Will Government be pleased to state what steps Government have 
taken or intend taking in the matter? 

Mr. A. A. L. Paraona: (a) No such communication can be traced. 

(b) and (c), Do not arise. 
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STATUS OF EMPLOYEES OF THE EAST INDIAN RAILWAY PRESS . 

. 7~ .• :Mr. S. O. Kitla: (a) Is it a fact that the compositors, binders, 
~ stn uto s  galley proof pressmen, forme proof pressmen, machinemen and 
. mk men of the o ~ n en~ of India Press are in superior service while 
those of the East Indian Railway Press are in the inferior service? 

(b) If the answer to part (It) be in the affirmative, will Government he 
le~  to state the reasons therefor, and whether they intend taking any 
~tl n to place the East Indian Railway pressmen on the same statu& 
WIth the men of the Government of India Press? 

~  A.  A. L. Parsons: With your permission, Sir, I propose to a:qswer 
questlons Nos. 704, 706, 707 a.nd 708 together. 

I have not yet got the inforniation. 

Information has been called for and I will oommunicate with the Hon-
ourable ~e e  on its receipt. 

COJrlPLAINT AGAINST THE BINDING· J..uu.nAB DF THE EAsT INDIAN 

RAILWAY PRESS. 

705. -Mr. S. O. Ki\ra: (a) Is it a. fact that, according to the Oivil Ser ... 
i~e Rules and Regulations and Government Servants' Conduct Rules, 
as well 8S n.ocording to the pUblication in the weekly Gazette of the Easil 
Indian Railway, issued on the 15th January, 1980, an emploYf:!e is liable 
to be dismissed for serious misconduct? 

(b) Is the Honourable Member in charge of Railways and Commerce 
aware that the binding jamada.r of the East Indian Railway Press, 
Oalcutta, abused and kicked Abdul Wahid Khan, ~u i u  ~n 

Chaudhuri and He.rmoj Ali Chaudhuri and is· in the habit of insulting other 
employees? 
(c) If the answers to pa.rts (a) and (b) be in the affirmative, will the 

Honourable Member be pleased to $tate what action has been taken or is. 
intended to be taken against the said binding jamadar? 

Kr. A. A. L. P&rIODI: (a) Yes. 

(b) No. 

(c) Government do not propose to take any action. 

~  OF OERTAlN EMPLOYEES OF THE EAST INDIAN RAILWAY PRESS. 

t706. "'J[r. 8. O. Mitra: (a) Is it fact that the earnings of the composi. 
tors, distributors, and hinders, pressmen, machinemen and ink men of the 
East Indian Railway Press arc i inis in~ grodually while those of the 
foreman, section-holders and readers are increasing? 

(b) If the answer to port (a) be in the affirmative, will Government bl) 
pleased to state the reasons for the same? 

(c) Will the Honoura.ble Member in charge of Railways and ~e e 
be pleased to lay on the table a comparative st!l'tement. of ea?lmgs of 
any five readers, section-holders, compositors and bmders WIth thelr names, 
for the months of June, July, August and September of the years 192 ~ 
1925 and 1929? 

tFor ~s e  to this question, see answer to que.tion No. 704. 
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DISORWINATION IN THE PAYMENT OF CALCUTTA ALLOWANCE TO EHPLODES 
IN THE EAST INDIAN RA..D..WAY PRESS. 

t707. *)[r. S. O. Kitra: (a) Is it a. fact that the clerks of the East 
Indian Itailway Press are allowed to draw Calcutta allowance, while the 
compositors, distributors, binders, pressmen, machinemen and ink men 
are not allowed the s ~  

(b) 1£ the answer to part (a) be in the affirmative, will Government be 
pleased to state the ressons thereof? 

HAND-OOMPOSING WITH MONO-TYPE IN TH1I EAsT INDIAN RAll.oWAY PRESS. 

t708. *Kr. S. O. II1tra: (a) Is it a fact that the compositors of the 
East Indian Uailway Press are required to hand-compose with mono-types? 

(b) Are Government. aware that hand-composing with mono-type is-
nowhere prevalent in the world? 

(0) If the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment be pleased to state the reasons for forcing the compositors to do 
such work? 

RATES PAID TO CoMPOSITOB8 IN OnTAIN PRESSES. 

709. *Kr. S. O. JIltr&: Will Government be pleased to lay on the table 
s. comparative statement of the blass rates of the compositors in the Gol'-
ernment of India Presses, Bengal Government Press, and the E&St Indian 
Railway Press? 
Mr ......... L. PU'IODI: With your pennission, Sir, I propose to reply to 

questions Nos. 709-719 together. 

I would refer the Honourable Member to the replies given to his quee-
~ions Nos. 257-266 and 268 asked by him in JtUluary, lQ'J9, which were in 
identical terms. 

INCOME OF Dx:r:rEBEn CLASSES OF PRESS Elu'LoYEES. 

:710. *Kr. S. O. Kitra: Will Government be pleased to lay on the table-
a statement showing, side by side, the income of overseers, head oompu-
tors, any three computors, foreman, head clerk and any three clerks' ou 
the one hand and any five compositors, any five distributors and any five 
binders on the other, noting the name of each, in 1006 and lQ27? 

PBoMOTION IN THE EAST INDIAN RAILWAY PRESS. 

~711  *Mr. S. O. Mitra: (a) Is it a fact that, in the East Indian Railway 
Press, it is not infrequent that a raw junior with a few months' service to 
his credit is promoted over the heads of seniors? , 
(b) Is it a fact that, in the said Press, it is always the few who regularly 

gE:t promoted, while others are left to veliletate for years in the same placa? 

(0) Wi'll Government be pleased to lay on the table a statement show-
ing the number of compositors in the East Indian Railway Presses at 
Calcutta and Howrah with, (i) NamGs, (ii) Dates of appointments, nnd 
(iii) Dates of promotions? 
. ----_ ... _.----_._----------------

tFor answer to this question, ~  answel· to question No. 704, 
tFor anewer to this queetion, lee answer to question No. 709. 
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\Ii) If the replies to (a) nULl (b) bo in the affirmative, will Go.vern-
ment be pleased to state what action Government intend taking in the 
matter? 

COMPARATIVE COST OF OOMPOSING BY HAND AND WITH LINOTYPB AND 

MONOTYPE MAOHINES. 

t712. .JIr. S. O. Mitra: (a) Is it a bct that three lino. and two mono. 
machines were purchased in the East Indian Railway Press immediately 
after the East Indian Railway became a State Railway? 

(b) Is it a fact that the mono. machines cause to Government a 10s8 
of 40 per cent., and thnt the lino. machines cause only 20 per eent. loss 
to Government? 
(c) Is it a fnet that matter composed on  mono. or lino. ~ ine l 

has to be melted away after printing and that such melting can go on for 
fiVH times only:' 

(d) Is it a fact that hand-composed matter lasts 90 la.khs of imprea-
'Sions? 

(6) Is it a fact that hand-compositors are entitled to remuneration 
after the first reading, second reading, third reading, revised corrections 
and rule dress-up are finished? 

(f) Will Government be pleased to lay on the table a o ti~e 

statement showing the cost of composing by hand 44 x ,72 Em non-
pareil type 15 OQlumn statement, and that of haViing it in a. mono-
machine, noting specifically the charge of (1) operator, (2) caster, (8) ar-
ranging, (4) first reading corrections, (5) second reading corrections, 
(6) third reading con:ections', (7) revise corrections, (8) rule dress-up, 
(9) gas, (10) electricity, (11) water, and (12) metal:? 

(g) If the reply to (a) and (b) be in the affirmative, will Governn'l.ent 
be pleased to state why Government are repla.cing hand-composition by 
hno. und mono. machines? 

PAY OJ' COMPOSITORS AND CLERKS IN THE EABT INDIAN RAILWAY PRESS. 

t718. ·1Ir. S. O. Mitra: (4) Is it a faot that, in May 1920, the Agent. 
East Indian Railway, passed orders to the effeot that the oompositors 
would be placed on Il. par with the clerks? 

(b) Is it a fact that they have been enjoying this privilege from that 
time up to 19261" 
(c) If thfJ reply to pllrts (a) and (b) be in the affirmative, will Govern-

ment be pleased to e ~o in the rea·sons thereof? 

PAY ON HALF HOLIDAYS IN THE EAST INDIAN RAILWAY PREss. 

t714. ·Mr. S. O. Mitra: (4) Is it a faot that, in 1920, the Agent, East 
Indian Railway, passed orders that the Presr; people (compositors, dis-
tributors, pressmen, binders, etc.), would be allowed a full day's pay on 
h8llf holidays in general? 

(b) Is it a fact that they have been enjoying this privilege from after 
that time up to 1926? 

+ For answer to this question, aee answer to question No. 709. 
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(c) Is it a fact that it has been stopped since the Railway came under 
~o e nent control? 
(d) If the replies to {a), (b) 'snd (c) be in the affirmative, will Gov-

..emInent be pleMed to state the reasons thereof? 
• 

RAIi:.WAY CONCESSIONS OP EMPLOYEES OF THE EAST INDIAN RAILWAY 

PRESS. 

t715. ·Xr. S. O. Xltr,,: (~  Is ~t B fact tha.t the Press employees are 
not allowed concession rates on railwa.ysother than the East n ~ n 
Railway, when even the day.Jabourers in the Lillooah Workshops enjoy 
this privilege? 
(b) Is it a fact that the Agent's circular is to the effect that every 

.empioyee of the East Indian Raalway is enbltled to these "concessions"? 

(c) If the replies to parts (a) and (b) bc in the affirmative, will Gov-
·ernment kindly infonn the House why such discrimination is observed in 
the case of the Press employees? 

RAILWAY CONOESSIONS OF EMPLOYEES OP THE EAST INDIAN RAILWAY 

PRESS. 

t716. ·Mr. S. O. J[ltra: (:a) ~  Government be pleased to .. tate tlie 
Tules applicable to the Press employees Rnd cleriCAl staff in the East 
Indian Railwny Press with regard to passes and the class of train in whicli 
they are entitled to travel? 

(b) Is it a fact that, since 1920, oompositors drawing below Rs. 7fi 
-per mensem ha.ve not been allowed intermediate class passes, and that thig 
rule is not applicable to the clerks? 

(c) Will Government kindly state why these discriminations, if any, are 
·ohserved hetween the Press employees and the clerical hands? 

JhVERSION TO TEMPORARY APPOINTMENTS OJ' CERTAIN CoMPOSITORS IN 

THE EAST INDIAN RAILWAY PRESS, CALOUT'I'A. 

t7l7. -Xr. S. O. Klua: (a) Is it a fact tha.t penn anent hands cannot btl 
reverted to temporary hands? 

(b) Is there any rule to that effect? 

(c) If so, will Government be pleased to state that rule? 

(d) Is it a fact that pennanent compositors of the Oudh and Rohilkhand 
Railway Press on transffl1." from Lucknow to the East Indian Railway Press, 
Calcutta, have been made temporary? 

(c) If the replies to parts (a) and (d) be in the affirmative, will Govern.· 
ment· be pleased to state the reasons thereof? 

GRANT OF CALCU'I"l'A ALLOWANOE TO EMPLOYEES OJ'THE OUDH AND ROHIL-
KHAND RAILWAY PRESS TRANSFERRED TO CALCUTTA. 

t71S. -Xr. S. O. Kltra: (a) ~ it. a fuct thut the Press employees of tho 
Oudh and Rohilkhand Railway Press, Lucknow, when transferred t.) 
Caloutta, were ,promised Rs. 5 as Calcutta allowance? 
---_ .. _--._-----_. --_ .. __ ... __ .... __ ._--

t1l'or n~ e  to this questioD. Bee answer to questioq No. 709. 
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(b) Is it a fact that this promise has not been acted upon? 

(c) 1£ the replies to parts (a) and (b) be in the affirmative, will Govern-
ment be pleased to state the reasons thereof? 

NUMBER OF CERTAIN EMPLOYEES IN THE EAST INDIAN RAILWAY PRESSES, 

HOWRAR AND CALOUTTA. 

t719 .• JIr. S. ~  Mitra: .Will Government be pleased to lay on the table 
a stat.ement showmg therem the number of (1) Deputy Superintendenta, 
(~  ~ e see s  (3) computors, (4) checkers, (5) clerks, (6) compositors, (1) 
dIstrIbutors, (8) pressmen, (9) inkmen, (10) lDachinamen, and (11) binders, 
employed in the East Indian Railway Presses, !H'owrah and Calcutta, from 
1920 to 1927, year by year? 

PRoVISION OF A PROVIDENT FUND FOB EMPLOYlilBB 01' TD GOVlDRNMlilNT 

01' INDIA PBlilsSBB. 

720. -Mr. S. O. Mitra: (a) Is it a fact that the Resolution No. A.-Sl, 
c)f the Government of India, dated the 15th JUly, 1920, !provides that tho 
employees in the Government of India Presses should have a Provident 
Fund similar to that in the State RlLilways? 

(b) Is it a fact that nothing has e~ been done to carry out that provi-
ai<m? 

(c) If the replies to parts (a) and (b) be in the affirmative, will Govp.rn-
ment be pleased to state: 

(i) the causes of this delay of Government in executing their own 
orders; 

(ii) when they inteud taking action on the ~~te  

(iii) what they intend to do with regud to the men who have retired 
since the order was made in 1920, and for the families of those 
who have died since then either in service or after retirement? 

'l'he Honourable Sir Bhupen4ra Hath Kitra: (a), (b), (c), (i) and (ii). The 
attention of the Honourable Member is invited to the reply given to parts 
(4), (b), (c) (i), and (ii) of his starred question No. 269 in the Legislative 
Assembly on the 30th January, 1929. 
(0) (iii). The question is under consideration. 

PAY 01' PIEPE-WORKERS IN THE GoVERNMENT OF INDIA PRESS, CALOUTTA. 

721. *Kr. S. O. Kitra: (a) Is it a fact that, in reply.to my starred 
question No. mn, dutllo the 18th e t~ e  ]929, regarding the pay of 
piece-workers of the Government of n u~ })resH, l ut~  the Honourable 
Sir Bhupendrfl N nth Mitra said that Bome of the memorials had been dealt 
with and that some were under his oareful consideration? 
(/J) 1£ the answer to pnrt (n) be in the affirmative, will the Honourable 

Member in charge of Industries and Labour be pleased to state the steps 
t.hat have since been taken? If not, why not,? 
The Honourable Sir BhupendJ'a Hath IIItra: (a) Yes. 
(b) The memorials are still under the consideration of the Government 

of India. 

tFor an8wer to this question, Bee answer to question No. 709. 
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MEMORIAL FROM THE LtNo. AND MONO. OPERATORS OF THE GOVERNMENT 
OF INDIA PRESS, CALCUTTA. 

722. ,Itr. S. O. Jl1tra: (a) Is it Il fact that, ili reply to my starred 
question No. 624, dated the 18th September, 1929, l·egarding. a memorial 
rtlceived from the lino. and mono. o ~ to s of the Government of India 
Press, Calcutta, the Hone-urable Sir Rbupendra Nuth Mitra stated that 
the matter was still unde!' consideration? 

(b) If t.he answer to pnrt (a) be in the affirmative, will Government 
he pleased to state what action since then has been taken in the matter? 
If not, why not? 

The Honourable Sir Bhupendra lfath 1IItra. (a) Yes. 

(b) The matter is still under consideration. 

MEMOBIAL FROM SEOTION-HOLDJlBS OF THE GoVERNMENT'OF INDIA PREss, 
CALCUTTA. 

723. '!Ir. S. O. Jl1tra: (a) Will Government be pleased to state whether 
it is a fact that in August, 1929, the section-holders of the Government 
of India Press, Calcutta, submitted a memorial to the Government througb 
the proper channels, stating their legitimate grievances? 

/,b) If the answer to part (a) be in the affirmative, will Government be 
pleased to lay on the table a copy C't the said memoriul '! 

(c) Will Government be pleased to state what aotion, if any, they have 
taken or propose to take in the matter? 

The Honourable Sir BhupeDdra lfath Mitra: (<1), (b) and (0). No suoh 
memorial of August 1929 has been received by Government. But a. memo-
rial from section-Iiolders dated the 6th August, 1928, was. received by 
Government and rejected after due consideration. Government do not; 
propol\c to Iny 11 copy of the memorial on the table of the House. 

RATES PAID TO CERTAIN CLASSES OF WORKERS IN THE GoVERNKENT 01' 

INDIA PaESS, CALOUTTA. 

724. 'Mr. S. O. Kltra: (a) Is it 11 fact that before the 21st June, 
1928, the class rate of th(' compositors, distributors, binders and press-
men of the Government of India Pre9s was on an equal basis while after 
the 21st June, 1928, the cla88 rate lUiS varied with different employees? 

(b) If the answer to part (q) be in the nffinnative, will Government be 
pleased to state the reaBOns thereof? 

'l'he Honourable Sir Bhupendra Ifatll Ktva: (a) Yes, except that differ-
(lOt scales of rates were introduced from the let July, 1928, and that binders 
und pressmen were placed on the same scale. 

(b) Different scales were 'Prescribed on account of the difference in the 
average earnings of the different classes of piece-workers. 



~ 92 LEGISLATIVE ASSEMBLY. [21sT MAn. 1980. 

EARNINGS OF DISTRIBUTORS IN THE GOVERNIlENT OF IN SS, 

CAL<lUTTA. 

725. -:Mr. S. O. Kltra: (a) Is it n fact t.hat in reply to my starred 
ue~tio  No. 684, dated the 18th September, 1929, regarding the earnings 
·of distnbutors of the Government of Indiu Press, Calcutta, the Honourab!e 
Sir Bhupendra Nath Mitra. stated thHt. inquiries were being made and 
results would be communicated in due course? 

(b) Will the Honourable Member iu charge of the Department of indus-
tries and Labour be pleased to state the result of the inquiries made, if 
.any? 

(0) If the answer to part (b) be in the negative, will the Honour-
. able Member be pleased to state the reasons thereof? 

The Honourable Sir Dhupendra B&th 1'4ttra: (a.) Ye; 
(b) The result of the inquiry was communicated to the Honourable 

Member m 0. demi-officio.l letter from the Department of Industries and 
Labour, No. A-332, dated the 15th January, 1930, copies of which were also 
:plaoed in the Library of the Legislative Assembly. 

(0) Does not arise. 

EARNnws OF EMpWYEES OF THE GoVERNMENT OF INDIA PREss, CALOUTTA. 

726. -:Mr. S. O. Kltra: (a.) Is it a fact that the earnings of the 
pressmen of the Government of Indio. Press are diminishing day by day? 

(b) Will Government be pleased to lny on the table a compa,rative state-
ment showing the earning, of any five pressmen of the Government of 
India Press with their names, for the month! of March, April and May, 
for the years of 1920 and 1929? 
The Honourable Sir BhupeDdra Bath Jlitra: (a) and (b). Government 

have no information, but they are asking the Controller of Printing and 
:Stationery to enquire into the matter. 

PAY OF READERS AND REVIflES IN TilE GOVERNMENT OF INDaPREss, 

CALCUTTA. 

727. -IIr, S. O. ](ltra: (a) Is it a fact that. in 1924, the junior 
l'caders of the Government of India Pres!! were in the superior grade com-
pared wit.h the revisers? 

(h) Is it a fact that by the revisions held in July 1928, the revisers of 
the Government of India Press have ~ll placed in the same grade as that 
of 0. junior reader? 

(0) Is it a fact that, in reply to my stulTed (~stion No. 274. dated the 
30th January, 1929, regarding the pay of readers nnd revisers in the Bengal 
Government Press, the Honourable Sir Bhupendra Nnth Mitra stated that 
the duUes of a reader ~ more responsible than these of a reviser? 

(d) If the replies to parts (a), (b) and (0) be in the affirmative, do 
,Government propose to consider the question of giving the junior readers 
a higher pay? 
The Honourable SIr Bhupendra Bath Jlitra: The a.ttention of the Hon-

,ourable Member is invited to the reply given by me to his starred question 
No. tl27 on the 18th September, 1929. 
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PAY OF OERTAIN EMPLOYEES IN THE GOVERNMENT OF INDIA PRESS, 
CALOUTTA. 

728. *Kr. S. O. Mitra: (a) Is it R fact that the mono-casters of the 
Government of India ~ss  Calcutta, fore allowed less pay than the mono-
oasters of East. Indian Railway and ~ te n Bengal Railway Presses? 

(b) If the reply to part (a) be in the affirmative, will Government. 
be pleased to state the reasons thereof? 

(c) Is it a fact that Government is contemplating to place them on 
the SBme status? If not, why not? 

(ll') Will Government be pleased to lay on the table fA oomparative 
statement showing the pay drawn by the mono-oasters of the Govern. 
ll~nt of India Press, l!:ast Indian Railway Press and the Eastern Bengar 
Hail way Press? 

The Honourable Sir Bhupentira Hath Jlitra: (a), (b), (0) and (d). Gov-
ernment have not before them any proposal to revise the pay of the mono--
oasters of the Government of India Press, Calcutta, on the basis of the soale-
obtaining in the Presses of the East Indian and Eastern Bengal Railways. 
The information desired by the Honourable Member in parts (a) and (d) is-
being obtained and will be supplied to him in due course. 

PAY OF CERTAIN EMPLOYEES IN THE GOVERNMENT OF INDIA. PREss, 
CALOUTTA. 

729. :-:~  S. O. lIDtr&: (a) Is it a fact that in reply to UDstBlTed 
question l'oo. 84, put by Mr. K. C. Neogy on the 31st August, 1926, 
regarding the earnings of certain omployees of the Government 
of India Press, Calcutta, the Honourable Sir Bhupendra Na,th 
Mitra replied that the salaries at present paid to the lino-operat<>rs of 
the Government of India Press, Calcutta, were Rs. 100-5-125? 

(b) Will Government be pleased to lay on the table a statement 
showing tbe names of the lino-operators with their salaries drawn on the 
pay sheets und the mcrements allowed to them for the months of June' 
to Decem bel' 1929? 

The Honourable Sir Bhupendra Hath Kitra: (a) Yes. 

(b) The statement desired by the Honourable Member will be supplied' 
to him in due course. 

PAY OJ' OERTAIN EMPLOYEES IN THE GOVERNMENT OF INDIA PRESS, 
CALCUTTA. 

730. *Kr. I. o. Kitra: (a) Is it n fact that before July 1928, the 
galley proof pressmen, forme-carriers and the labourers of tlte Government 
of India Press were on the same grade? 

(b) Is it a faot that after July 1929 the pay of the galley proof pressmen, 
and form-carriers wore inoreased while that of the labourers remaine{$ 
the same? 
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( c) 1£ the replies to parts (a) ana (b) be in the same, will GoveJ'Il-
ment be pleRsed to state the reaSODS thel·eof? 

The Honourable Sir Bhuptndra lfath JIltra: (a) No. 

(b) No, but certain increases in pay were granted to galley nndforme 
proof pressmen and to fonne carriers from July 1928. 

(c) Does not arise. 

PAY OF OERTAIN EMPLOYEES IN THE GOVERNMENT OF INDIA PRESS, 
CALOUTTA; 

731. ·Mr. S. O. Mitra: (a) WiII Government be pleased to state 
whether it is a fact that the renders of Government of India Pross, 
Calcutta, submitted It memorinl to the Government through the proper 
ch UOD<:J I st.uting their legitimate grievances in October 1929 ~ 

(b) If the answer be in theaffinnative, will Government be pleased 
.to lay on the table a copy of the said memoriaJ ? 

(c) Will Government be pleased to .':!tate what action. if any, they have 
taken or have proposed to take in the matter? 

The Honourable Sir BhupeDdra Hath Kltra: (a) Six memorials in identi. 
cal f,errru; bearing the date, 29th November, ~29  were received from 
ecrtain rca(lcrs in the Government of India Press, Calcutta. 

(b) Government do not propose to lay a copy of the memorial on the 
table of the House. 

(c) The memorials have been rejected. 

MEMORIAL FROM VILLAollBS SllIBVBD BY THllI NALDHI POST OB'B'IOE. 

732. ·Kr. S. O. JIltra: (a) Is it a fact that the villagers of Sankarpore, 
under the N aldhi Post Office in the district of J essore ilubmitted five 
memorials to the Government through the Divisional Superintendent in 
the months of April, May, June, July and August 1929, praying for the 
daily bit in their village? 

(b) Is it a fact that no reply was given to any of these memorials? 

(c) If the replies to parts (a) Bnd (b) be in the affirmative, will Govern-
nlent be pleased to state thl:J reasons why no reply was ghen to any of 
these memorials? 

The Honourable Sir Bhupendra lfath Mitra: (a) The representations 
referred to by the Honourable Member ha.ve not reached Government. 
Presumably, they refer to the introduction of a daily delivery instea.d of an 
intermittent one a.t the village of Ba.nkarpore. This is a. matter .for exam.Uu.-
tion by the Postm1l.ster-General, Benga.l and Assam, to whom a. COpy of the 
~onou le Member's question is being forwarded. 

(b) and (0). The absence of a reply is explained by the answer given to 
part (a) above. 
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PAY OF ~  OF THE EASTERN BENGAL RAILWAY PRESS. 

733. .:Mr. S. O. Jlitra: (a) Is it a. fact that the Director of the Rail-
way Board wrote a letter to me on the 28th March, 1Q29, stating that 
the introduotion of the graded scille of pay for the enlployees' of the Eastern 
Bengal Railway Prese is under consideration? . 
(b) If the answer to part (a) be in the affirmative, will the Honourable 

Member in charge of Railways and Co':>mmerce be pleased to state the 
reasons for the delay in giving effect to the proposal 1 

:Mr. A.. A. L. Parsons: (a) Yes. 
(b) The question requires careful investigation. It is hoped that a deci-

sion will be arrived at shortly. 

PAY OF EMPLOYEES OF THE EASTERN BENGAL RAILWAY PREss. 

734. ·lIr. S. O. MItra: (a) Is it 0. fnct that in rf:'ply to my starred 
question No. 635 of the 18th September. Hl29. regarding a memorial of cer-
tain employees of the Eastern Bengal Railway Prtlss. Mr. P. R. Hau said 
that the Agent, Eastern BengH] RailwA:,<" had been requested to denl with 
the memonal of the compositors. distributors and binders of the Eastern 
Bengal Hllilway Ilrul;s of the 23rd May, H)29 , expeditiously? 

(b) If the lInswer Lo part (a) be in the Iltnrmative, will Government be 
pleased to state what action they have taken in the ·matter? 

:Mr. A. A. L. Parsons: (a) Yes. 
(b) I would refer the Honourable Member to the reply given to ques-

tion No. 69 asked by Khan Bahadur Sarlaraz Hussain Khan on the 20th 
J nnuary, 1930. The question of the revision of rates of pay of the Press 
employees of the Eastern Bengal Railway is still under consideration. 

PAY OF EMPLOYEES OF THE EAsTERN BENGAL RAILWAY PRESS. 

735. *1Il. 8. O. Mitra.: (a) Is it a fact that in reply to my questions 
dated the 1st September, 1929, the Deputy Director, Railway Board, in-
formed me tha.t the lowest income of the binders of the Eaetern Bengal 
Railway Press decreased from Hs. 9-4-0 in 1927 to Rs. 4·2-8 in 1Q28, due 
to the falling off of output? 

(b) If the answer to part (a) be in the affirmative, will Government be 
pleased to state what action they have taken. to increase the output? 

(10) Will the Honourable Member in charge of Railways and Commerce 
be pleased to lay on the table a sta.tement showing the attenJanoe of the 
·binders of the Eastern Bengal Railway Press and the wages received dur-
ing the years 1Q27 and 1Q28? . 

JIr. A..  A.. L. PanoDl: «(J) Yes. 

(b) Government do not propose to take any steps to inorease the out ~  
of binding work in the Eastern Bengal Railway Press beyond what is neces-
sary to meet the requirements of the Railway. 

(0) Government regret they are not prepared to call for the information 
ae it oannot be procured without an expenditure of time and labour that 
would be entirely incommensurate with the value of the results obtained. 
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PAY OF EMPLOYEES OF THE EASTEBN BENGAL RAILWAY PBlIlss. 

736. ·lIr. S. O. Kika: (a) Will Government be pleased to state whe-
ther the distributors, binders, pressmen, machinemen, fonne-carriers, 
galley-proof pressmen in the Eastern Bengal Railway Press are in inferior 
service and whether their brethren in the Government of India Press are 
.not? 

(b) If the answer to part (a) be in the affirmative, will Government hI) 
pleased to state whether they contemplate to put the distributors, etc., of 
the Eastern Bengal Railwa.y Press on the same status with their brethren of 
other Government Presses? If not, why 'not? 
lIr. A.  A. L. Parsons: With your pennission, Sir, I propose to reply 

to questions Nos. 786, 787 and 789 together. 
I lUll calling for the infonnation and will communicate with the Hon-

ourable Member on its receipt. 

HOLIDAYS ALLOWED IN THE EASTEBN BENGAL RAILWAY PB:mss. 

t737. ·Kr. S. O. Kitra: (a) Are Government aware that the employees 
of the Eastern Bengal Railway enjoyed gazetted holidays till 1929, while 
in 1980 the sanctioned holidays are only those under the Negotiable Instru-
ment Act? 
(b) If the -answer to part (a) be in the affirmative, will Government be 

pleased to state under whose authority this change has been given effect 
to? 
(c) Is it a fact that the employees of the Eastern Bengal Railway Press 

had to work during the Durgah Puja a.nd Christmas holidays 1 
(d) If it is so, will Government be pleased to state whether the sa.id 

employees received any extra wages for working during those periods? If 
not, why not~ 

PAY OF ElU'LOYEES OF THE EASTERN BENGAL RAILWAY PRESS. 

738. ·Kr. S. O. Kltra: (a) Is it a fact t,hat the binders of the Eastern 
Bengal Railway Press are not paid at the same rate as the binders of the 
Government of India Press? 
(b) Will Government be pleased to lay on t,he table a comparative state-

ment showing the rate at which the bindE:rs of the Government of 1ndia 
Press and Eastern Bengal Railway Press are paid for binding 100 foolscap 
size wit,b leatber? • 
(c) If the answer to part (a) be in the affirmative, will Government be 

pleased to state the reasons therefor though both the presses are situated 
in Calcutta? 
lIr. A. A. L. P&1'IIOD8: (a) Yes. 
(b) I am l n~ for the information and will communicate with the 

Honourable Member on its receipt . 
• (0) Some of the binders in the Government of India P;ess are employed 
on high c1af;S leat.her work and some are capable of makmg 8.Ild are called 
upon to make. artistic bindings, whereas the binders of the Eastern Bengal 
ltailwl1v Pres!'! Ilre required to do merely the commonest and cheap'est 
forrr,s ~  work. 
---------- -._-- ------------. ------

Wor answer to this question, Bee answer to question No. 736. 
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PAY OF EMPLOYEES OF '!'HE EASTERN BENGAL RAILWAY PRESS. 

t739 *Kr. S. O. Kitr.: (a) Is it a fact that the clerks and readers of 
the East Indian Railway Press are allowed to draw Caloutta allowances 
and that the readers of the Eastern Bengal Railway Press are not allowed 
the same? 
(b) If the answer to part (a) be in the affinnative, will Government be 

pleased to state the reason thereof? 

COMPLETION OF THE BATALA-BEAS RAILWAY. 

740. ·.U'dar Gulab SiqIa: (g) Is ita fact that Govemment, ha.v,e recog-
nised the desirability of completing .the Batal&-Beaa Railway at an early 
opportunity? . 

(b) Is it a fact that since the temporary suspension of the· construc-
tion work, the inhabitants of the said locality havfl submitted a number 
of petitions to the Government praying for the ~ l  completion' of the 
line? 
(c) If the reply to these questions be in the aftirmative, do Govern-

ment propose to effect the earliest construction of the unfinished portion 
of the line in keeping with their policy to push schemes already in hand 
to completion? 

JIr. A. A. L. Panou: (a) Yes. 
(b) Yes. 

(c) Yes, as BOOn 8S the more important lines have received their full 
aI10tmpnt of funds. 

APPoINTHbT OF SmRS IN '!'HE. RAILWAY SUBORDINATE ACCOUNTS 
SERVIOE. 

741. * Sard&!' Qulab Singh: (a) Will Government please state the per-
centage of Sikhs in the Railway Subordinate Accounts Service as d6mpared 
with the total number and the minority communities? 

(b) Is it a fact that an  examinlltion was recently held to fill up 
certain vacancies in that service? 

(c) If so, how many vacancies are there in all to be filled up? 

(d) Do Government propose to reserve some of these vacancies for the 
minority communities? 

(e) If so, will Government please state how many of these will be 
given to the Sikhs? 

Kr. A . .l. L. P&rIOllS: (a) Government regret that they are not pre-
pured to undertah the labour of compiling the figures. 

(b) Yes. A competitive examination was held in October, 1929, for the 
recruitment of clerks. 

(o)a.n.d (d). The Dumber of posts offered for competition was 80 of 
which 27 were reserved for members of the minority communities. nl~ 

18 n l e~ of those communities, however, reached the minimum 
standfu'd necessary for the offer of an appointment. 

(e) Seven a.ppointments were offered t.o Sikhs. 
_. ----------,--------------

tFor answer to this question, 8te answer to question No. 736. 

B 
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AGE LIMIT FOR EXAMINATIONS OF THE PuBLIC SERVICE COMMISSION. 

742. ~ ~  Gulab Singh: ~  Will Government be pleased to state 
the age limIt fixed for the candIdates who sat for the examination of the 
Public ServiceR Commission in November, 1929 for the Ministerial Selec-
tion Branch? ' 

(b) Will the departmental candidates be allowed to appear in the future 
competitive examinations irrespective of. their age provided they are 
educa.tionally qualified? If not, what will be the age limit prescribed for 
them? 

The Honourable SIr .Jamll Orerar: I would refer the Honourable Mem-
ber t') my reply on the 19th March to starred question No. 660. 

t748"'. 

SPJlCIAL RBORUlTIIllllNT OF MR. A. J. CuNNmGBAK TO THE EAST INDUN 
RAILWAY OFFICE. 

74·1. .JIr. Abdul LaW Sahib :rarookhl.: (a) Is it a fact that one, Mr. 
A. J. Cunningham was recruited in the East Indian Railway office in 
1927-28 as an accountant on an initial pay of Rs. 270 per mens em ? If so, 
what are the special circWDstances for this recruitment? 

(b) Has Mr. Cunningham, who is an inexperienced man, lIince· heen 
-made an officer? Is he related to the fil'Bt on~lle  Railway Aooounts? 

(c) Is it not a fact that special posts were··created to keep Mr. 
Cunningham on as an officer without reversion? 

(d) Will Uovernment please state if this officer is to be se~ to England 
'Shortly at Government expense for learning methods of accounting? 

. Kr. A.  A. L. P&l'IOUS: (a) Mr. A. J. Cunninsham was appointed u an 
accountant on the East Indian Railway in 1926 on an initial pay of 
Rs. 210 per mensem in view of his educational qualificationR and hank-
ing experience. 

(b) The first part contains an assumption that is not correct. Mr. 
Cuuningham isa.t present. officiating as an Assistant Accounts Offieer. 
The answer to the second part of the queRtion is in the negative. 

(.G) No. 

(d) No. 

F&.'UD IN" TRE NORTR Wm!1TERN RAILWAY WORKSHOP AOCOUNTS OFFIOE 

AND UNFAIR PlWMOTIONS BY MR. I. S. PURr, SPlIlOIALOP'P'lCBR, DIRECTOR 
OF RAILWAY AUDIT OJ'J'TCE. 

745. ·Kr. Abdul Latif Sahib J'&1'ookhl: (a) Will Government be pleased 
to state whether it is a fact tha.t a serious frA.ud. running to severA.l lakhs 
of rupees, has recently been unearthed in the North Western Railway 
Workshop Accounts Office? 

(b) If RO, have they taken immediate steps to transfer the men nOD-
('erned to other pla.ces to enable them to investigate the matter fully? 

tThi1! questilm W&8 withdrJlwn by the qUelltioner. 
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(0) What steps have been talum to cop-duct an impartial ~  independ-
-eDt inquiry into the ~tte  other than by the present ChIef Accounts 
()fficer? 
(d) Is it 8 fact that a number of clerks· involved in the fraud are re'-

lated to Mr. I. S. Puri. Special Officer, Direct.or of Railway Audit Office "  . 
te) Is it a fact that Mr. I. S. Purl was responsible for what is known 

.as training reserve clerks on the North Western Itailway, and that he pro-
moted them lat,er, givingJ them five yean' additional scrvice, whioh advel'Sely 
dected qualified hands who had less than five years service? If 80, will 
-Govel'nmant please st.6te the Ilumber of men so afiec,ted, and what steps 
.they propose to take to compensate these men? 

U) Is it a fact that Mr. I. S. Puri is being transferred to the office of 
the Chief Controller, Railway Accounts? If so, in what capacity will he 
"Work in that office? 

Mr. A.. A.' L. PIIIOU: (4) Facts han come to knowledge, which sug-
gest a BOntE'what serious defa.lcation of. Government money in the N'orth 
'Wes(,(>rn Railway WorkRhop Accounts Office "inoonnectian with ,Muster 
R'JIls. I:Ind Pay Sheets paid out by one pllrlicular clerk. The lI.tnount in-
,'0Iv9d. so far as nt prellent known, is about Rs'" 55,000. 
(b) No. One man hall been placed under arrest and all the relevant 

"records have either been handed over to the Police or are kept by the 
ChicfAccounts Officer in his personal custody. 
(c) II! addition to the departmenta.l inquiry, which is being made by 

'the Chief Accounts Officer the Polioe are now conducting an investiga-
tion. 
(d) No. 
( ~  Thp reply to the first part of the question is, in the negative. The 

,credit of services referred to was in accordance with a ruling of the Auditor 
Genera!. In view of the reply to the first part of the quest'tionthe. Ilecond 
'part dOfl,l not arise. 
(f) He is being placed in a. mont,h or so on Special Duty undAr the 

Control'er of Railway Accounts to draft the Railway Account Code. 

Kr. Vldya Sagar Pandya: What is the amount involved? 

JIr. A.  A. L. P&rIIOD8: My present information is that it is about 
~s  55,000, but it may be more. The fraud had been going on for some 
considerable time Rnd I cannot therefore at present guarantee that this is 
"the finol figure. 

+746*. 

RJIINT !'OR FANS SUPPLIED TO ~ D CtJIIRXS IN NEW 'DELm. 
747. ·Kr. Abdul LatH S&b.lb Pid'OO1dll: (-0) Ate GO\remmenll aware t,hat 

"8 weat hlU'dship is being felt by the low-paid clerks of the a.ttached and sub-
ordinate offioes Who are left over in New Delhi and who are OCCUPying Public 
'Works Department quarters? '  • 

'(b) Is it a fact tha.t like ,electric lnmps and meters, the fanR fonn llllrt 
~  electric ftttitlgS urider the rules issued in the Depnrtment of Industries 
'&Dd Labour Noti1ica.ti()ns, dated the 8Ot,h March, 1980? If 90, why iR rent 
lCharged on them l' ,  . ': " 

tThis question W&II withdrAwn by the questionl!!'. 



I.EOISLATJVE ASSEl4BLY. l21sT MAR. 1980. 

(0) Are Government prepared to settle the matter immediately as it 
hils be('n pending since the 30th March, 1929? Do Government intend to· 
refund the rent for fans already charged? If not, why not? 

Tile HODourable Sir BhupeDdra Bath Kitra: (a) Government are not 
~ that an.v hardship il; folt b.y the clerks in question. 

(b) and (c). It is true that under the Notification referred to elcctrie 
fOllS, ilu~ electric lamps Ilnd meters, form part of the electric fittings, and 
their COt:1t ill included in the capital cost of Q residence for the purpose of 
assessment of rent. In the case of residences in Delhi, however, it has-
been decided not to treat fans as part of the fittings for the period prior 
to the 1st April, 1929. As regards the period froQI the 1st April, 1029, 
onwards, the matter is at present receiving consideration. 

PAY 01' MIlUSTIIJLU.L ESTABLISHMIINT OF THE CRNTBAL BOARD OF RIIVEN1TE. 

748. ·1Ir. Abdul LaW Sahib :rarookb1: (/I) Is it a fact that the mam-· 
bers of the ministerial establishment on the attached offioe Icale of the 
Central Board of Revenue have submitted a memorial for t,he grant of 
Secretariat scale of pay? 

(b) Is it also a faot that more than a year has elapsed since the sub-
mission of the above memorial? 

(0) Is it a fact tha.t the Central Board of Revenue works just like Q, 
Department of the GoV'ernmcnt of India? 

(d) If the replies to the above questions be in the affirmative, will 
the Honourable the Finance Member be pleased to state what action he h .... 
taken on this memorial? 

The BODOlUable Sir Geor,. SchUlter: (a) Rnd (b). Yes. The memo-
rial WIlS forwarded to the Government of India by the Central Board of 
t~ nu l in November 1929, with their recommendations. 

(c) 'fhp. reply iF; in the negative. 

(d) t~ memorial ill under consideration along with a representation 
fNnl 1;h'l Government of India. Subordinate and Attached Ottioe. ~ i

ti.:n regsrding an increase of pay in all the attached offices, and the Gov-
ernment of India. hope to arrive at a decision after the close of the pre-
sent sesgion. 

EXAM [NATIONS FOR THE UPPER DIVISION OF THE SJ!:ORETARIAT. 

7~  *1Ir. AbdUl Latif Sahib J'arooJdd: (CI) Is it lit fact that some of the 
departmental candidates who appeared from Attached OfficeB in the clerical 
examination held by the late Staff Seleotion Board in 1Q22 and were de-
clared qualified as Assistants (Attached Offices) merely because they were 
at that time employed in such offices? . 

'(b) Is it a fact that a number of candidates referred to above obtained 
the minimum number of marks fixed for the Upper Division Secretariat 
and that they had stated in their applications for admission that they were' 
to sopear for the Upper Division IS'eoretariat? 
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(c) Is it also a fact that some of the candidates referred to ill vurt (b) 
;above have since been declared qualified as Assistants of the Secretariat? 

(d) 1£ the reply to part (c) be in the o.ffirmative, and in vicw of the 
reply given by the Honourable the Home Member to this House in 1927 
that there was no distinction in the examinations for. the Upper Division 
Secretariat and that of Attached Offices since and onwards from 1922, are 
Government prepared to ask the Public Service Commission to declare all 
-such candidates who obtained the required minimum marks in 1922 as quali-
-fled for the Upper Division Secretariat 7 If not, why not? 

The Honourable Sir .Tames Orerar: (q) and (b). The main object of 
th{' exnminntion so far as departmental candidates were concerned was to 
enable them to qualify for promotion in the offices in which they were 
er:lp)o,yc!l. They were admit.ted to the Upper ])ivision Secretariat grade 
if they obtained sufficient marks and were recommended therefor by the 
~n  of the dep.artment. 

(c) I have no information to this effect. 

(d) Does not arise. 

NUliBEIt OF MEMBERS OF JeAOH COMMUNITY IN .THE DIJ'FlIIBJeN'l' GRADES 

OF THE SEOBETAlUAT; 

750. *Kr. Abdul Latif Sahib l'aroGkbl: Will Government be pleased.· to 
lay on the table a statement showing separately since the year 1915-1929' 
1be number of Hindus, Muslims and Christians in each Department of the 
Government of India. and the Departments subordinate to it located at 
Simla Ilnd Delhi in each grade. i.e., (i) Superintendents' grade, ~ii  selec-
tion grR.de, (iii) first division, and (iv) second division? 

The Honourable Sir James Crerar: Statements showing the communal 
strength of th(, clerical staff of the Departments of the Government of India 
and its ntt.aehe>d a.nd subordinate OffiCAS for the veara 1911, lQ25, 1926, 
1927 and 11!28, will be found in the Library of the House. I regret that 
I have n(\t the further detailed information asked for b.v the Honourable 
Member. Its collection would involve an amount of time and labour wTiich 
I WIt afraid I could not regltrd ns reasonable. 

Mr. Abdul Latif Sahib I'arookhii: Is it not a fact that, on the 1st of' 
January every :veal', the Home Department of the Government of India. 
l'repm.·s a lic;t from in£ormation r.eceived from the val'iouR departmentt'l? 

The Honoura.ble Sir James Orerar: A statement it;; published annu.l:ly 
·Rh.-.wirt,..; the Nlmmunal !';"(rength of each department. 

NUMBER OF MEMBERS OF EACH COMMUNITY IN EAOH GRADE OF THE OFFICE 

OF THE AOOOUNTANT GENERAL, MADRAS. 

751. *Kr. Abdul Latif Sahib I'arookhi: Will Government be pleased to 
state the number of Hindus, Muslims and Christians, permanent a.nd acting, 
-with their pay, in each grade in the Offi:ce of the Accountant Geneml 
Madras? 

The Honourable Sir George Schuster: A statement giving the infomla-
"tion reQuired by the Hon(}urable Member is laid on toe table. 
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APPOIl!lTMENT OF A MUSLIM AS HEAD:lUSTER 01' THE GOVERNMENT HIGH 
SCHOOL, DELHI. 

752. -J[r. Abdul LaW Sahib J'arookh1: (a) Will Government please 
state whether any Muslim has ever hoon appointed as Headmaster in the 
Government High School, Delhi, during the last 25 yea.ra? 

(b) If the reply to part (a) be in the affirmative, will Government please 
state the name of the Headmaster, and the period for which he acted? 

(c) 1£ the reply to part (a) be in the negative, will Government please 
state whether they ever asked the Punjab Education Department to 
transfer any Muslim to hold the post of the Headmaster, Government. 
High School, Delhi 'I 

Sir WraDk .0108: (q) No. 

(b) Does not &riBe. 

(c) J regret that information on this point is not readilynvaile.ble. 

STAFF OF THE GOVERNMENT HIGH SoxOOL, DELHI. .,' 

753. -llr. Abdul LaW Sahib J'arookhi: (a) Will Government plaoe 011 
the table a statement of the present HtafE of the Government High School, 
Delhi, showing names. designations, pay, length of service, and their 
periods of service in the Government High School, Delhi? 

(bY Are there anv teachers who have been tetlchers on the staff of the 
said school for more than ten years? If so, do Government propose 
to arrange their transfer elsewhere to break the existing ml)nopoly, k£:eping 
in view the long standing grievances of .Muslims'l 

(0) Is it a fact that the five top posts among Anglo-Vernacular teacherR 
of the Government High School, Delhi, are ocoupied by non-Muslims and 
have been so occupied for 80 long period? 

Sir WrIUlk .01e8: (a) A statement is laid on the table. 

(b) Yes. The question will be considered, but it may be remarked that 
no monopoly exists. 

(0) ;Y:es. 
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STAFF OF THE GOVERNMENT HIGH SOHOOL, DELHI. 

754. ·Kr. Abdul Latif Sahib l'arooW: (It) How many teachoR were 
.,'mployed in the advanced cleric III classeg ntt e~l to the Government 
High School, Delhi, and how many of them are non-Muslims, and what 
:are their names? 

(b) Has the stnff of the nc1vllneecl elericlll classes been confiTmed? If 
not are Government preplU'ed to consider the desirability of replacing any 
twd of the present temporary staff by appointing qualified MUBlims? 
Sir Frank Royce: (a) ]<'our, all of whom are non-Muslims. Their nams. 

:ure--

Hans Raj Kawlra, 

Dina. N ath Handa., 

Shiv Chand, and 

Babu' LsI Hhargava. 

(b) The answer to the first pm of the question is in the negative. AI 
Tf'Bards thp second part, the u~t ion will be consKiered when a vacanoy 
-occurs. 

QUALmCATIONS OF THE HEADMASTER, GoVERNMENT INDUSTRIAL ScHOOL, 

DELHI. 

755. ·Kr. Abdul Latif Sahib J'arookhi: (a) Will Government kindly 
'state the academic technielll, and industrial qualmcstion8 of the Head-
master, Government Indu!ltrial Scbool, Delhi:J 

(h) Are Government aware that men of his technical and industrial 
~u li i ntions Ilrc not considered suitable and capable for appointment as 
Headmasters of Industrial Rchools of the middle standard in the two nei ~ 

houring, provinces of the Punjab, and the United Pr(,vinccs? '  • 

(c) In tbe interest of technical eduCAtioll, do Government propose to 
consider the desirability of appointing & duly qualified HeBdmaster for the 
said school? If not, why not? . 

(d) Are Government aware that on the provincialisa.tion of the M. B. 
Indust.ria:! Sohool, Delhi, the entire staff of the School with the IWlgle 
,exception of tbe Headmaster was takon intc, Government servico on pro· 
bation, while the Headmaster was taken perman.ently from the date of 
provinCiuJisntion? 

(e) Will Government please state the rea.sons why the Headmaster was 
treated differently from ·)ther members of th" staff? 

The Honourable Sir Bhupendra N8th Mitra: (4) 'l'he Headmaster is 
'a B.A.: ~  (lstDivision), B.T. trained; he holds a drawing 
mn'-lter I'l certIficate and hM been employed in his present school from 
1908. He ha-A also visitod schools of Art. Indus1,rial schools and other 
plnc('r; of educntional ,'alue in Englund. France, Switzerland, etc. 

("I) Gcn-pmment have no infonnat.ion. 

(c) Government consider j,he Headmuster ftllly qualified for the post 
!be holds. 

(d) Yea. 
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(Il) As the Inspector of Industrial Schools, Punjab, reported that th&-
HEadmaster's work was of outstanding ex(,eUence for years, it was not. 
considered IlCcessary to place him 011 probation. 

ApPOINTMENT OF MUSLIM TEACHERS IN !'HE GOVERNMENT INDUSTRIAL 

SCHOOL, DELHI. 

756. ·1Ir. Abdul Latif Sahib J'arookh1: (a) Will Government kindly 
I.Itate tho numerical strength of (i) Muslim pupils, (ii) non· Muslim pupils, 
(iii) Muslim teachers, and (iv) Non-Muslim tell.chers of the gtmeral side of 
Instruction of the Industrial School, Delhi? 

(b) In cBsethere is an overwhelming majority of Muslim pupils, and 
1.1 disproportionate majority of non-Muslim teachers of the general side, 
are Government prepared to consider the desirability of increasing the pro-
portion of Muslim teachers in the school? 

(c) Is it a fact that when the only MI1l;lim teacher of the . general sid., 
of the school proceeded on leave, a non-Muslim was appointed in his-
plaoel? 

(d) If the reply to part (c) be in the affirmative, will Government please-
state whether any efforts were made to secure the services of a Muslim 
candidate? If not, why not? 

The Honourable Sir Bhupendl'a lfath Mitra: (a) (i) 219. 

(ii) 72. 

(iiI) 1. 

(i~  4. 

(b) Government will give que consideration to the suggestion when a 
'Vllcancy o u s~ 

(c) and (d). The fact,s are that. when the permanent incumbent (a 
Muslim.) went on lea.ve another Muslim was appointed to officiate in his 
plaCE-; subsequently this latter teacher proceeded to the Normal School 
for training and a Hindu was appointed to officiate in his place. 

AFFECTION WITH PYORRHEA OF MR. MUZAFFAR AHMAD, AN ACOURED IN 

THE MEERUT CONSPIRAOY CASE . . 
757. ·J[aulvi .Abdul ]latiD Ohaudhury: (a) Will Government be 

pleased to state whether Mr. Muzaffar Ahmad, one of the accused in the 
Meerut Conspiracy Case has been, according to three Indian Medical 
Service officers of Meerut, suffering from a serious type of pyorrhea 
alveolaris? 

(b) Is it a fact that Maior ~e  I.M.S., the Officer Commanding 
and Radiologist of the British Military Hospital at Meerut, after X-raying 
thf' gums and skull of Mr, Muzaffar Ahmad, deposed in the Court of 
t,he Additional District Magistrate of Meerut that if not properly attended 
to the pyorrhea might cven endanger ~ e life of Mr. Muzaffar Ahmad? 

(c) Is it a fact that Mr. Muv.affar Ahmad demanded treatn,tent by 
expert American dental surgeons of Cltlcutta and prayed for ball. lC:>/lvP 
or transfer to the Alipore Central Jail, Calcutta., to receive such treatmentt 
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(d) Is it a. fact that the Additional District Magistrate of Meerut 
nc,'er passed any order on the above mentioned prayer of Mr. Muzaffar 

Ahmad? 

(d) Is it a fact t~ t subsequently Mr. u ~  Ahmad's teeth were 
tlx(uninC'd by the Mlhtflr.y Dental Surgeon, Captain Burke, who suggested 
the extraction of seventeen teeth? 

(j) h it, II fact that Mr. u ~  Ahmad applied. t.o the. effect thut, 
before su ittin~ to Buch a drastiC treatment. a JOint opinion of Dr. 
Ahmad, D. D. S. and Dr. S. C. Sen Gupta, D.  D. S., the well-known. 
dental surgeons of Calcutta, should be obtained, and for that purpose the 
X-Tay photographs of Mr. Muzaffar Ahmad's gums and skull be sent t.o 
them together with the written opinion of Major Macrae and Captain, 
!Burke? 

(g) Is it a fact that the Jail Superintendent inquired of Mr. Muzaffar 
Ahmad as to who would pay the consultation fees of the above men· 
tioned dental surgeons of Calcutta, to which Mr. M .. Ahmad replied that 
he being in prison, he was not in a position t<.> pay the same? 

(h) Is it B fact that on Il"eoeipt of this .reply from Mr. Muzaffar Ahmad, 
Lieut.-Colonel Rahman referred the mntter to the Military Dental Surgoon, 
who opined that the seeking of opinion from Calo-utts. dental surgeons WI\S.· 
not at all necessary on. this matter? 

(i) Is it n. fact that Mr. M. Ahmad's not submitting himself to the 
treatment of <?aptain Burke without consultation of expert opin,ion, the· 
t e t ~nt of hIS J?yorrhea has been altogether dropped at this stage? If 
so, takmg the senousness of Mr. M. Ahmad's disease into consideration, 
do the Government propose to take any further steps in the matter? 

The ~oDou le Sir .Tames Crerar: I a.m making inquiries and,"wilt 
communicate with the Honoura.ble Member in 'due course. . 

ILL-HEALTH OJ' MR. MUZAFFAR AHlII.A.D, AN ACCUSED IN THE MEERUT 
CoNSPIRACY CASE. 

1758. ·Xaulvl Abdul lItatln Chaudhury: (a) Will Government be· 
~e se  ~ stat:e whether. Mr. Muzaffar Ahmad was sentenced to four years' 
rJgorous ImprIsonment III what was known as tht) Cawnpore Communist 
Conspiracy Case? 

(b) Is it a fact that he was released from Jail before the f,xpiry n~ 

his sentence under orders from the Government of India on the ground 
of ill-hea.lth? 

(0) Is it a fact. that this ill·health WIlS nothing but pulmonary tuber, 
c.ulosil!? . 

(d) IR it a fact that Rai Bahadur Dr. D. K Mukherji. the SUP(lrinten-
dent of Rao Bareli District Jail, where Mr. M. Ahmad passed the major· 
portion of his convict life, reported to the Government that Mr. M. Ahmad 
was attacked with pulmonary tuberculof.,is? 

(e) Is it a fact that in the "Convicts History Ticket" the name of 
the disease of Mr. Muzaffar Ahml\d was stated as tuberculosis ~ 

tFor n'Ilswer to this question, uc answer to question No. 757. 
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(f) Is it a fact that on inquiry from the District Magist,rate of 
Meerut, Lieut.-Colonel Cooke. I.M.S., the Superintendent of Dehra Dun 
District Jail, reported that Mr. Muzaffar Ahmad WRS suffering from tuber-
~ es in his lung? 

(g) Is it a fact that Dr. Bhopal Singh, M.B.D.S., of Meerut after 
.examiniI!g Mr. M: ~  ~si n  and taking the X-ray report of Major 
Macrae mto consIderatIon. opmed that Mr. M. Ahmad was still suffering 
from an active tuberculosis '! . 

. (h) Is it a fact that when Mr. M. Ahmad ap}llied to Lhe Allahabad 
High Court to be releaAtld on bail on the ground of an attack or tuber-
-eulosis. Mr. R. H. Horton, the Deput.y Inspector Genera] of Police, 
United Provinoes, and the comp]ainant, or the Meerut case on behalf of the 
·{Jovernment of India. filed an atndav;t sRying that Mr. Muzaffar ~  

waR not. attacked with tuberculosis in 1925 when he was released front 
·Jail ? 

(I) II it a fact that Mr. M. Ahmad fainted in Court on the 4th of De-
·eember, 19291 . 

ItAniw A. Y SALOONS . FOB MEMBERS OF '.l'KlI: EX,OUTIVE COUNCIL. 

759. -Mr. Sarabhat •• mchaDd Ball: (a) Is it a ··faot that e D~ 
ment propose to construct four new sa]oon8£or Members of the Executive 
Council at a. total cost of Rs. 8.61,704? 

(b) Are the four saloons intended to replace the £laloons built over 20 
)ca1'S ago? . 

(D) What was the original cost of these saloons and what would be 
-the cost. of building similar saloOO1s today? 

(d) Are Government aware tbat Oabinet Ministers in Eugland are not 
in the habit of travelling in apecia.lly construoted saloons even when they 
travel long distances. for example. to Geneva.? 
(e) Do Executive Councillors accommoda.te tbeir personal assistants in 

the same carriage that is occupied b.y them 1 If so. why? 

(f) Why is it stated in the statement Bubmitted to the Standing Finance 
()ommittee that "For these reasons it was not pORslble for Honourable 
Members to carry on their ordinary work while traveIling in these saloons"? 

The Honourable Sir George Schuster: (0) Yes. New saloons have been 
,col1sirucic'd as a norroHl replacement. 

(b) Yes. To replscl; foix salot)Qs huilt over 25 yoars ago. 

(e) The cost of the original six saloons was Rs. 1,68;000. They are 
·out of date lind it if! difficult to estimate u t l~  the present cost of 
e l ~i l  !'uloons of that type, but it would. be approximately double the 
'original cost. 

(d) The Governm('nt of India have no information. 

(f:) Yes. Their persollal assistants who are also their stenographers 
may be required at any time to do work for Members in the course of a. 
journey and it is therefore the most. economical arrangement that the): 
'Rhou1d he close at hand. It also may sometimes bappen tha.t Members 
l'flloom. are attaebed to trainl', on which DO plIsRenger accommodationil 
availahle. 
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(J) The old saloons were out of date wet unservicea.ble for their pur-
'Pose. 
With l'Lference to the gcnenl implication of tht-se questions it should 

be Tluintd out that n syst,ern of poolillg saloons has now been introduced 
for 'the il ! ~ time. For this purpose t.he saloons retained for the use of 
Members of the Executive COllneil and of the ]{ailway Board will be 
treated in future flS I\, common pool. The requirements will be ~ e ull  
wutched with 8. view 1.0 reducing the number maintained to a, minimum. 
It. is hOI'",d that. this will lltilll t l~  result in a considerable economy, 

Sir Harl Smp. Gour: :\Ia.v I inquire for how ma.ny-days in the year 
theRe saloonl! are used b,v the Honourable Members of the Executive 
COUlleiJ '! 

The Honourable Sir George Schuster: I am afraid I must have notice 
oC that question. ' 

Kr. Vidya SlCar PaDdya: May I inquire whether Cabinet Ministers in' 
Englund travel by saloons '! 

The Honourable Sir George SchUlter: I hllve already answered that 
qUHtltioll when I said that the Government of India have no information 
on tht1 subject. 

Xr. Vidya Sagar Pandy&: Will the Government ascertain and let us 
know? 

Xr. x. S. ADey: May I ask whether in the pooling of saloons those used 
by Ml'lnLer.> of l~ in iul Executive Councils also will be taken into con-
sidllration? 

(No answer was given.) 

Pandit Hirday Hath KUIW'U: With e e en ~ to the answor to part (d, 
of the question, ma.y I ask whether the Honourable the Finance Member-
himself ean furnish uny information to the Government of India.? 

The Honourable Sir George SchUlter: I am very glad to give the Hon-
ourobk Member an (lxprel!sion of my own opinion on the subject. As far 
as I know, it is a fact that no saloons are supplied to British Cabinet 
Ministers. But I submit, Sir, that the circumstances are entirely differ-
eut. A British Cabinet Minister ;s not in the ordinary course of his duty 
cllllod upon to undertake long tours when he may be Jiving for several 
day" or even weeks in a nil ~  carriage, which often happens to Members 
of tht> Executive Council when they are making long tours in India. It 
rni2'ht interest the Honourable Member to know tha.t I have considerable 
pem-mal experience of conditions in Africa where, I can tell him, that 
persons in the position of Members of the Executive Council are always 
provided with saloons in which they can travel about and do their work on 
tour; Rnd I can tell him also that the standard of comfort in railwav 
journeys to which I myself was entitled in the Sudan WAS in fact eonsi-
dernbly higher thnn that which I hAve AS a Member of the Executive 
Council in India. 

Sir Hart S1Dgh Gaur: May I 8sk the Honourable the Finance Member 
whether ,the saloons provided in Africa are speoially built at Government 
expense,' or are the saloons hired for the purpose? 
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The Hon01lr&ble Sir George Schuster: ~  own personal experienee 
chiefly relates to the Sudan, where the Government Railway Service keeps 
saloons for the use of Members of Council and other nigh officials when· 
-ever they make t,I)Ul'S in the cOl1l1try. 

:Mr. Lalchand Nava1r&1: Will the Honourablo Member please sa.y whe-
·ther the Honourable the President of the Assembly is provided with a 
; saloon? 

Kr. PruldtDt: Order, order. 

Kr. E. O •• eogy: Sir, is it the intention of Government t;Qbuild two 
:more saloons in future, or to reduce the number of saloons for Members of 
,the Executive Council to four 8S a matter of retrenchment? 

The Honourable Sir George Schuater: I have already explained t,he posi. 
tion Q8 regards that question. It is intended now, instead of each Mem-
ber having his own saloon, that t.here shall be a. pool of saloons, the object 
being to reduce the number that is maintained to the minimum wpich is 
found consistent with the needs of the situation. The first step haR been 
to reduce the number of saloons from six to four. It may be possible to 
-effect a still further reduction. 

JIr. 1[. O. lI'lOI1: What will then happen, Sir, dutingChriatmaa.when 
nU the six Members of the Executive Council are supposed to be on 
:tour? 

fte Honourable Sir George Schuster: I am glad to see-if I am oorrect 
"in understanding from the Honourable Member's question-that he is BOli-
·dtous a.bout the comforts of Members of the Executive Council. I have 
no doubt that we shall be able to get over that difficulty by supplement-· 
illg the 8aloons which are reserved for the special use of Mettlbers of the 
Execut.ive Council by borrowing tourist cars for the purpose. 

JIr. Sarabhai lI'emchaDd ][all: May I know, Sir, if it will not he possible 
to provide reasonable amenities and comforts by allowing each Executive 
.councillor to travel in a reserved first class compartment, and by a.sking 
his personal assistant to travel in a. second class reserved compartment, if 
. necessary ? Would that not cover the requirement!; of the case 1 

The Honourable Sir George Sc!mIter: If the Honourable Member had 
. any knowledge of what a Member of the Executive Council may have to 
··do in the course of a long tour, I think, he would appreoiate the fact tha.t 
he could not ca.rry out his duties if he was living for several days in 0. 
first class compartment; a.lso I think it is very likely that no substa.ntial 
'economy wo.uld result from such an arrangement. . 

Kr. Vldya Sagar Pandya: Ma.v I ask, Sir, whether, with reference to 
the answer given by the Honourable Member to Mr. Haji'll question, dis-
tric·t engineel'fl and chief engineers will not be provided with SCP9.l'll.te 

saloons? 

(No answer was given.) 
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<QUESTIONNAIRE OF THE INTERNATIONAL (MARITIME) LABOUB CONFEBENOE 

760 'llr. Sarabha1 lIemch&Dd Ba11: Have Government received 
copies of the questionnaire of the International Labour Office on the 
'Subjects provisiona:lly dealt with by the 13th Session of the International 
(Maritime) Labour Conference? If so, are Government prepared to for-
'ward them to the Indian Associations interested in them? 

., The HODourable Sir BhupeDdra. lIath Kin: Government have received 
for their own use n. limited number of copies of the questionnaires adopted 
by the 13th (Ma.ritJme) Session of the International Labour Conference. 
The aSReciations of employers and labour interested in these documents 
l'hould 'Wply for copies required by them t.o the Indian Branch of the In-
·ternational Labour Office. New Delhi. 

ApPOINTMENT OF INDIANS TO THE ROYAL INDIAN MARINE. 

761. 'Mr. Sarabhal lfemch4Dd Haji: ~  Will Government be pleased 
,to state if all the seven  vacancies of Executive Officers e.ndEngilleer 
'Officers in the Royal Indian Marine, which were advertised a few months 
ago, have been filled up? If so, how many Indians have been selected? 
(b) Will Government be pleased to state how many candidates have 

'been selected for the Royal Inctian Marine appointments in the examina-
tion held in November last? How many of them were Indians? 
(0) Do Government propose to throw open any of the vacancies in the 

'Royal Indian Marine to cadets of the I.M.M.T.S. "Dufterin"? If 80. how 
<io they propose to selcct the cadets? 
(d) Do Government propose to hold a competitive examination exclu-

"flively for the cadets of the "Dufferin" shortlYI? If so, will Government he 
pleased to explain the procedure they wish to adopt with regard to select-
inr, the cadets of the "Dufferin" to the Royal Indian Marine? .. 

(e) Is it intended to have an intervIew Board, in addition to the written 
-cxaminat;lon, before the cadets nre sC'lected? II so, what will be the con-
'stitution of the Interview Board? 

Mr. G. K. Young: (a) I assume that the Honourable Member is refer-, 
jng to t ~ eight vacancies-not seven as stated in the question-which 
were declar{'d open for competition at the Royal Indian Marine entrance 
-examination held in Delhi in November 1929. Two Indian boys-both caD-
didates for the engineer 'branch-were declared 8uceesl'lful at the examina-
1.ion. The remaining vacancies have not yet be.en filled up. 

(0) Three English boys passed the examination in England and two 
~n i 1ls passed the examination in India. 

(e) First part-Yes, Sir. 

(c) Second part nnd (d)-The three vacancies for Indians in the execu-
the branch which were not filled at the open examination will be offered 
for competition among cadets of the "Du1Ierin", at a special examination 
to be held in Bombay next May. The cadets will also be required to 
past> the usual medical exnmination before they are penn it ted to appear at 
th", examination. The Flag Officer Commanding will arrange for the 
c'Xl!minnt,ion. and the Public Service Commission hM kindly undertaken to 
hdp. 

(r) Government are considering the question whether there should be 
~n interview test or not. 
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REPRESENTATION OF INDIAN CoMMERCIAL hiTERE8TS ON THE RAILWAY j 

RATES INQUIRY COMMITTEE. 

762. -Xl'. Sarabh&i •• mchaDd Hajt: (a) Will Government be pleased 
to state if the RaHway Board have received B representation from the 
Indian Chamber of Commerce (Th(, Desi Vyapara MandaI), Lahore, with 
regard to the representation of Indian commercial interests on the Ra.ilway 
Rates Inquiry Committee? If so, when was the representation received 
·and what action have Government taken on the same? 

(b) Has representation on the Railway Rates Inquiry Oommitteo 
being granted to the Northern India Chamber of Commerce, which re .. 
presents European interests? If 80, do Government propose to consider 
the advisability of extending the same privilege to the Indian Chamber of 
Commerce, Lahore? 

Mr. A.. A.. L. P&l'8ODI: (a) No doubt the Honourabltl Mtlmber's question 
refers to representation on the panel from which the commercial member-
of the Railway Rates Advisory Committee is selected and, if 80, the answer 
to the first part of the question is in the affirmative. A representation 
from the Indian Chamber of Commerce, Lahore, was first. received in 
December, 1927, and no decision was then come to. 

A further representation was received in October, HI29 , and the matter 
was referred to the Punjab Ga.ernment and to the North Western Railway. 
A reply from the latter is awaited. 

(b) The reply to the first query is in the affirmative, but Government 
are not aware that the Northern Indio. Chamber of Commerce represents 
European interests exclusively. 

R9A'arding the second part, the matter is already under the (·onsidera-· 
tion of Government. 

UNSTAURED' QURATIONS AND ANRWRR8. 

CoST OJ' ft. KA.NGRA VALLEY RllLWAY. 

268. PaucUt Thakur D&I Bhargava: (a) Will Government be pleaaed 
to state what was the original estimate for the construction of the n~  

Valley Railway? Has the construction been completed? If .0, what has 
been' the total cost? If not completed, what is the cost up to date and' 
what is the estimate of the cost still to be incurred till completion Y 

(b) Is it & fact that the cost actull.I1y incurred fll.1' exceeds the estimate?-
Will Government. please state what hilS occasioned this excess, and who i8 
responsible for the same? 

(c) Is it a fact that a i~ contractor has made a definite alIeJ!'ation 
that the exceslI is due to slackness and inefficiency of the railway officers· 
concerned with the construction? 

(d) Is it a. fact that there are still several outstanding claims unsettled. 
and that legal action about the sllme haR either been taken or is under con-
templation, being at the stage of legal notice? 
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Mr • .A • .A. L. PanoDl: (4) Rs. 1841akhs. The line hal been opened for 
traffic but construction has not yet been completed. The approximate 
outlay to the end of December is Rs. 284 lakhs and it i. ezpected that the 
total cost will be about Re. 810 lakh •. 

(b), (c) and (d). The total cost will exceed the original estimate consi-
derably. The matter is under inquiry and I regret therefore I cannot at 
present give a reply to ihtlse portions of the Honourable Me!rnher's 
question. 

PBpJlOTIOl( OJ' OLlIIa8 m TKlII SUPPLY AlfD TBAlf8POBT CoBPS. 

269. Pandit JItlalwltha Du: (a) Is it a fact that the Government of 
India are contemplating the amalgamation of the different cadres of Mecha.-
nical Transport and the Supply and Transport clerks? 

(b) Is it allo a. fact that lince the fonnation of separate ~ ni l 

Transport cadre, the promotion of the clerks in this cadre has been more 
rapid than that of those in the Supply and Transport cadre? 

(c) If the reply to part (b) be in the affirmative, do Government propose 
to adopt measures t,o sa.feguard the interests (regarding seniority) of those 
clerks in the Supply and Transport cadre who were senior to the clerks in 
the Mechanical Transport cadre before the forma.tion of the latter separate 
cadre, but are now receiving less pay on account of less rapid promotion in 
the Supply and Transport cadre? 

Mr. G. It. Young: (a) No, but all new appointments are now made to 
a single combined cadre of clerks belonging to the Supply, Animal Trans-
port and Mechanical TranF.:p0J't branches. The two existing cadres will, 
therefora, disappea.r in course of time. 

(b) Owing to the increased mechanization of the Army, promotion in 
t,he Mechanical Transport cadre is more rllpid for the time being. Once 
the Mechanical Transport establishment is stabilised, the position will 
probably be reversed because the Supply and Transport establishment is 
larger and contains 8 higher proportion of senior men. 

(c) To remedy the immediate slowness in promotion in the Supply and 
Transport cadre, it has been decided to reserve half the number of vacan· 
ciefl due to inereased mechanization, and not to normal casualties, for 
Supply Rlld Animal Transport clerks who are willing to transfer to the 
Mechanical Transport cadre. 

LIQUIDATION OF THE TNDARPRART STORES, LIMITED, DELHI. 

270. Pandit lillakantha Das: (a) Is it a fact that Indarprast Stores, 
Limited, Delhi, has been under voluntary liquidatiolJ for the last 6 years? 

(b) Is it a fact that t.he Store had operated for only 2 years before 
liquidation? . 

('C) Is it also a fact that the unusually long period taken for the liquida-
tion of the Store formed the subject of interpellations in this House during 
the lost Simla session and also on previous occasions? 

(d) Do Government prop08e to take any steps to expedite the liquidation 
and to take steps against those responsible for the delay? 

o 
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'1'II.BoIlO1U'&ble Sir Glorg. It&bly: (a), (b) and (d). The Honourable 
Member is e ~ te  to the statement furnished to Mr.Siddbe8war Prasad 
Sinha in reply to his question No. 719 in the Legislative Assembly on the 
23rd September, 1929. A copy of the statement is in the Libt:ary. 

(e) Yes. 

INSTALLATION OF AN ADDI'l'IONAL ELECTlUO POINT IN I' C" AND" D "CLAss 
QUARTERS IN NEW DELHI. 

271. Pandtt lfilalwltha D .. : (a) Ie it a fact that the Government of 
India have had under consideration for the last three years the question of 
installing an additional electric point in the godown rooms of "c" and OlD" 
class qua.rters in New Delhi? 

(b) If so, what decision has been arrived at in the matter? 

ft.e Honourable Sir Bhupendra Bath Kiva: (a) So far 88 "D" quartel'l 
are concerned, the question of installing an additional electric point baa 
been under consideration for about a year. AB regards "0" quarters, the 
question has only recently come under consideration. 

(b) Government have decided that these additional points should be 
given in a.1l clerks' quarters (not only "0" and "D" quarters) a8 Boon as 
funds are available. 

DELHI CAMP ALLOWANCE ADMISSIBLE FOR ATTAOHED OnIoEs. 

272. Pandlt lfUakantha Das: (a) What are the rates of Delhi Camp 
allowance admissible for Attached Offices and thc Army Headquarters offices 
moving from Simla to New Delhi for the winter? 

(b) Will Government be pleaf'led to state tho reasons for the difference 
in the scales of the allowance for the Army Headquarters and for the 
Attached Offices? 

(c) Do Government propose to consider the question of granting a 
uniform scale for both? 

The HODourable Sir .Tame. Orerar: (a). 

Becretariat Attached OIBces. Army Headquarten OIBces. 

Pay. Rate of allowance. Salary. Rate of allowance. 

RB. R. a. p. Rs. R. 8. p. 
tiO or InB 16 10 8 per mensem. 50 or leBS 16 10 8 per men.em 

50 to 75 . 20 0 o " .. 50 to 80 20 0 o .. .. 
75 til 100 26 10 8 .. .. 80 to 120 33 ti 4 .. .. 
100 to 150 . 40 0 o " .. 120 to 180 , 40 0 o .. .. 
JiSO to 200 50 0 I) .. .. 180 to 200 50 0 o .. It 

200'0250 53 IS , .. .. 200 to 300 60 0 o .. " 
Above 250 56 JO 8 .. 300 to 3tiO 66 10 8 .. 

31S0 to 1100 . 83 II , " " 
Above 1100 • 100 0 o .. ,I 
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(b) The allowances are ill both cases given at the rate of two-thirds of 
the old Calcutta rates and the difterence is due to the difterent scales of 
emoluments fixed for the two scts of offices. 

(0) The' reply is in the negaUv(!. 

CLA.SSInOATION OF CLJIIRKS 01' TBJII CJIINT1U.L AND l>u,NJA. GoVDNMENTB 

I'OB THE PURPOSE OJ!' TlUVELLING ALLoWANOE • 

• 
273. Pandlt lfllakan\ha »u: (a) Is it a fact that the classifica-

tion of Government servants under the Centra] Government moving from 
Delhi to Simla in respect of travelling allowance is difterent from that of 
the Punjab Government employees moving from Lahore to Simla? 

(b) Is it a. fact that a Central Government clerk getting Rs. 180 
monthly is treated QS a third cLass officer while a Punjab Government 
clerk travelling on the same line and getting the same pay is treated as 
•  second class officer? 

(c) 1£ the replies to the above be in the affirmative, when do the Govern-
ment propose to remove the anomaly? If not, why not? 

The Bonourable Sir James Orerar: (a) I understand there is some 
difference. 

(b) No. 

(c) The grBnt of travelling allowance to Government servants moving 
to hill IItstions with the headquartel'l! of Government is governed by special 
HIlt-II which L0cal Go\'(::ml11ents are empowered to make and some dissimi-
larit.v in rules so framed is to be expected. The Government of lmiia do 
not ~onsi e  that there is any anomaly. 

HOUSE RENT ALLOWANCE FOR CLERKS NOT PROVIDED WITH GOVERNMENT 

QUARTERS IN NEW DELHI. 

274. Pandit Nllakantha Das: (a) What are the rates of house rent 
allowance allowed to Government servants who have to make their own 
arrangement for residence in Delhi city for want of Government accommoda-
tion in New Delhi? 

(b) Are Government aware that there is 0. general complaint regarding 
the insufficiency of the rate? 

(c) When do Government propose to consider the question of revising 
the rate of house rent allowance or of providing a sufficient number of 
residential quarters? 

The Honourable Sir J&me. Orerar: (a) I am sending the Honourable 
Member 0. statement showing the rates of Delhi hOuse rent allowance ad-
missible in certain circumstances to clerks living in Delhi City. 

(b) ~o  

(c) Government have decided that their policy' must be to reduce and 
not to extend or enhance these allowances. The question of providing 

o t 
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additional residential accommoO.ation in New Delhi is already under con· 
sideration. 150 quarters which were sanctioned last year are undel' cons· 
truction Qnd provision has bet'n made for the construction of 86 more-
quarters in the coming financial year. 

SHORTAOB OJ' QUABTBBS AND SHOPS IN NBW DIILlU. 

275. P&Ddit .U&k&D\ba Du: (4) Is it a fact that at the time of every 
annual allotment of quarters in New Delhi, the demand is far in Qcess 01 
the number available? • 
(b) Is it also a fact that at the time of every allotment of municipal 

shops in 1>iaz Square and Baird Road in New Delhi, the demand is far 10 
exoess of the number available? 
(c) If the replies to the above questions be in the affirmative, what 

steps have Government taken to construct more quarters and shops during. 
the current year to meet the increasing demand? If not, why not? 

'!'he Honourable Sir Bhupendra .8th Kitra: (4) and (b). Yes. 

(c) 150 quarters which were sanctioned Jast year are being constructed, 
These and 86 more quarters' which have recently been sanctioned will, it 
is expected, be constructed before the next winter season. 

As regards shops, the New Delhi Municipal Committee hag applied for 
land for the construction of further shops; the question of the allotment 
of this land and the terms on which it should be allotted are now under 
consideration. 

CLASSIFICATION OF QUARTERS IN NEW DET,HI. 

276. Pandlt Nilakantba D88: (a) What was the olassification of Gov-
ernment servants in respect of pay for the allotment of quarters in New 
Delhi in 1921 and 1929? 
(b) Is it a. fact that the clB8sification has changed more thon twice 

during these years? 

(0) Is it a fact that the change is not due to any change in scales of 
pay but to comparative scarcity of higher class quarters for clerks? 

(d) When do Government propose to revive the old scale? If not., 
why not? 

The Honourable Sir . u en~  . Nath Mitra: (a) Presumably the-
Honourable Member seeks lllformatlOn m regard to clerks' quarters in New 
Delhi. If so, I place on the table a statement givinO' t,he information re-
.  d 0 qUire. 

(b) Yee. on t.hree occasions, viz., in ]922, 192(; and 1928. 

(/1) The ~ es in l~si i tion have been mane (a) because the scales 
of ~  we,re reVIsed ana mcrease? subsequent to the fixation of the original 
claSSIficatIOn, and (b) to equalIse as far as possible the percentage of 
quarters in each class. • , 

(d) In. view of the reply to part (c), the question Of reviving the old 
classiBcatlon hardly arisel. 
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SaOlLTAGJI 01' QU.A.JLTJ1B8 :m NBw DJILBI. 

'-77. Pandit KIlabDUla Du: (a) Is it a fact that about lSO pel' cent. of the 
staB of the migratory and non·migratory offices in New Delhi have Dot 
been provided with Government qua.rlers in the current season? 

(b) What steps do Government propose to take to provide them with 
more quarters to obviate the neoessity and hardship involved in their having 
to make arrangement for their residenoe in Delhi city at a distance of 
several miles from their offices? I  ' 

The HODourable Sir Bhupendra Kloth Kltr&: (a) Rather more than 50 
per cent. of the migratory and non.migratory staff have been given accom· 
modation in New Delhi. (The actual figure is somewhere about 57 per 
cent.). 

(b) Each year Government review the position and provide, as far as 
possible, funds for building additional a(lcommodation. 

DoOTORS PROVIDED FOR GOVIIIRNlIrIENT 011' INDIA STAn :m SIMLA. AND 
NEW DELHI. 

278. Pandit Kll&kantha D&8: (a) WiU Government please state the 
names of the doctors appointed for the various grades of the Government 
of India staff for the last summer Reason in ~ l  and for the current 
season in New Delhi? 

(b) Were their names, addresses and rules, etc., for consultation circu· 
lated in the offices for the information of those concerned? If so, when? 

(c) If the reply to part (b) be in the negative, what steps do Govern· 
ment propose to take to avoid the repetition of this omission in future? 

Sir I'r&Dk K07ee: (n) The informat.ion required by the Honourable 
Member is shown in the enclosed statements. 

(b), and (c). The arrangements made at Simta in 1929 and at Delhi for 
the 1929-30 season for medical attendance on the staff and establishments 
of the Army and Royal Air Force Headquartel'ij were communicated to the 
several heads of Offices for the information of those ooncerned. As regards 
other Government servants employed under the Government of India, the 
rules in rego.rd to medioal attendance at Simla are contained in the Depart. 
ment of Education, Health Bnd La.nds Resolution No. 780, dated the 12th 
December, 1922, while the names and addresses of Medical Offioers speci. 
ally deputed to attend the Government of India clerks who reside in the 
Delhi City are communicated each season to the several Departments of 
the Government of India for the information of those concerned. Gov· 
ernment do not consider any further action is 'necessary. 
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Name of Medical <>mce. 
Pay of Govermnent employee entitled 
to() attendance by ofticer mentioned 

in oolumD 1. 

Major H. K. Rowntree, M. C.,!. M. S., Civil 
Burgeon, Simla E. 

Exceeding Re. 500. 

Lt .• CoI. N. M. Wilsoll, I. M. S., Civil BurgeoD, 
Bimla W. 

Ditto. 

Dr. K. E. Robertson, I. M. D., in charge, Gov. 
ernment of India Junior European Sec. 
retariat establishment. 

From RI. 150 to RI. '99. 

Dr. J. N. Mukerjee. P. C. M. B., in charge 
Government of India Junior Indian Sec· 
retariat establishment. 

K. B. Dr. Muhammad Hussain. I. M. D .• Sub· 
Ch8J'8e, Civil and Military Dispensary. 

Ditto. 

Up to Rs. 150. 

The duties of officers in medical charge of Army Headquarters Staff and EBtablish· 
ments and Royal Air Force HeadquarterB at Simla are divided as followB :-

An arbitrary line drawn across the Ridge from North to South through the Town 
H.n, divides Simla into an East and West area. 

(a) (i) Officen of Anny Head· North side of Jakko Simla Major H. C. D. Rankin, 
quarten and their fami· West (ExcluBive of Elysi. O.B.E., B. B.E., 
lies. urn Hill). R.A.M.C. 

(ii) Olerks of Army Head. 
quarters on salaries of 
Re. 2501er mensem and 
over an their families. 

(b) (i) Officers of Army Head· 
quarters and their fami· 
lies. 

Hotels 'nduded in area:-

COl'8torphanl. 
Grand. 
Cecil. 
Royal. 
Elysium Hill, Simla East 
(Exolusive of North Bide 
of .Takko). 

Hotels inoltlded if! area :-

(ii) Clerks of Army Head· 
quarten on salaries of 
RI!. 250 per mensem and 
over and their families. 

(iii) Officers and clerks on 
salaries of Re. 250 per 
mensem and over of 
Royal Air Force and 
their familicR. 

(c) Clerks of Army Headquar. 
ters on salaries of Re. 71'1 
to Rs. 249 and their fami. 
lies. 

(d) (i) Indian clerks of Royal 
Air Force Headquarters 
on salaries of Rs. 711 to 
Rs. 249 per mensem and 
their families. 
(i.) Melliale. 

Craig Dhu. 
Longwood. 
Harvington. 
EIYBium. 
Clarke' •. 
Central. 
Lawrie. 
U. R. Club. 
Wherever resident. 

Major W. c. HartgiU, 
M.C., R.A.M.C. 

let Clas8 Assistant Sur· 
geon, E. M. Cuzen, 
I.M.D. 

Sub· Assistant Surgeon 
Subedar Major and Ho· 
norary LieutenaDt 
M'ohd. RaJEa Khan Ba· 
hadllr, I.D.S.lI. I.M.D. 
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Name aDd rank of Medical Oftloer. 
Claaa of Government employees entitled 
to attendance of Medical Offit'erl!, 

Lt.·CoI. O. H. ~in ol  M.O., F.R.C.B. Employees of Government drawing R!I. aQO 
(Ed.), I. M.S., Civil S\lrgeon and Chief per men&em or above as pay. 
Medical Officer, Delhi. 

Dr. L. A. N. Greenway, I.M.D 
Assiatant Burgeon. 

lMilitary All European and Anglo.Indian olerka of 
Army and Royal Air Force Headquar. 
ter'll drawing less than Rs. 250 per men· 
aem. 

Dr. Partneshwari Da8, Civil Assistant Bur. 
geon. 

Dr. Jagan Nath, Civil Suh·Assistant Sur. 
geon. 

1. Indian clerks of Army and Royal Air 
Force Headquarters drawing leAR than 
Ra. 250 per mensem and living in Timar. 
pur and Kingaway. 
2. All Government eervants on Civil aide 
drawing a salary of Re. 150 to Rs. 499 
living in Timarpur and Kingsway. 

All Government servants drawing 1911s than 
Ra. 150 and above Rs. 11) and living in 
Timarpur and Kingsway. 

Dr. Amar Nath Khosla, Civil Buh·Assistant All Indian clerka residing in old Delhi. 
Surgeon. 

No'e.-For officers of Army and Royal Air Force Headquarters drawing Rs. 260 or 
over Major H. C. D. Rankin, O.B.E., R.A.M.C., Surgeon to Commander·in.Chief, is the 
Buthoriaed Medical Officer. When he is out on tour or when he moves to New Delhi in 
January 1980, the Officer.in.Charge, Detent.ion Hospita.l, the Fort, Delhi, will be the 
Medical attendant for them-For emergent cascs, the servicea of Chief Medical 
Officer oan be availed of. 

~t IIhowing the _II oj Medical Offtcerll deputed to attend the Government of India 
and Army HlladqUGrUrll employeu in New Delhi. 

Name of Medical Officet'. 

Major H.  H. Elliot, M.B.E., M.C., I.M.S., 
Civil Surgeon, New Delhi. 

Dr. DWftrka Dicsh, Assistant Surgeon • 

Cla8s of Government employees entitled 
to attendance. 

All European and Indian Government 
servants of Army and Royal Air Force 
Headquarters and their familieR whose 
pay is over Rs. 250 a month. All Gov. 
ernment servants pmploypd on the civil 
eide drawing Rs. 500 and over. 

All European and Indian Government derks 
of Army and Royal Air Force Headquar. 
ters Bnd their families whoae pay is less 
than Re. 250 a month. 

Civilians drawing over Re. 130 and 
less than 500. 

Dr Bhagat Ram, Sub.A88istant Surgeon • Civilian8 drawing below Rs. lliO 

Dr. Randhir Singh, Sub. Assistant Surgeon Ditto. 

Notc.-MtijorB. C. D. Rankin, O.B.E., M.B., R.A.M.C., Surgeon to His Excellency 
the Commander;in·Ohief. when in New Delhi, from January 1930 will be available (or 
otRce1'll of the Army and Royal Ail' Foroe Headquartm drawing over 1\11. 2110 per menaem 
for oonsultation daily at the Combined Hoapital, New D81hi, between 10 A.lI., and 11 A.lI •• 
except on Sunday. and Gazettecl Holidays. 
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PRoVISION 01' A. MIGBA.TOBY SOHOOL MOVING BETWEEN SIMLA AND NBW 
DELHI. 

279. Pandlt :KUakantha Du: (a) Is it a fact that the Government of 
India have had under consideration for more than a. year the question of 
startiDg eo migratory school moving between Simla. ana New Delhi? 
(b) Will Goverwnent be pleased to state what decision haa been 

arrived at in the matter? 
Sir :frank :Kayee: (a) The question of establishing II. migratory school 

which would move between Simla and New Delhi has been under the con-
sideration of the Government of India since September last. 
(b) No deoision in the matter has yet been reached. 

EXAMINATIONS HELD BY THE PUBLIC SEBVICE COMMISSION. 

280. Pandit NUakantha Das: Will Government be pleased to lay on the 
table a list of the examinat.ions held by the Public Service Commission 
since its formation in 1926? 
The Honourable Sir .Tam •• Orerar: A statement has been laid on the 

tabl •• 

SIaIetM1U showi.ng the e:r:aminlltiol'1s held by the public ScNlice Commis.9iO'1l 81I'1Ce 1926. 

Year. 

1926 

1927 

t9:.!H 

1!J21l 

-----.-----

Name of Examination. 

1. Indian Audit and Ac()ounts Service., 
2. Imperial Customs ~e i e  ~  
3. Military A('counts Department. J 
4. Indian Police Service. 
D. Indian Railway Service of Engineers. ~ 

6. Transportation (TraJlic) and Commercial Depart. ,) * 
menta of Statl' Railways. 

7. ini~te i l Selection Branch. '. 

I. Indian PoliC'e Fiervice. (Punjab). 
2. Indian ForeAt. ~e i e  

3. Indian Poli('e Pl'rviC'(> (Ceneral). 
4. Indian Railway ~e i e of n~nee s  ~ 

5. Transportation (Traffic) and Commercial Depart-j * 
ment.A of t"tate Railwa\'8. 

6. Indian Audit and ACt'Olint.1! serVice.} 
7. Imperial Customs &ervice. • 
8. Military Ac('ounts Departments. 

1. Indian Civil Service. J 
2. Unitl'd Provinces Civil (Executive) Service. * 
3. Indian Forest ~e i  

4. Indian Police t"ervicc. 1 
5. United Provinces Police flervice. \ * 
6. Indian Audit and Accounts Service., 
7. Imoerial u~to ll S(rviOft. ~  

8. Military Accounts Depart.ments. J 

1. Indian Civil flervice. J 
2. United Provinces Civil (Executive) ~e i e  * 
S. Indian Railway Service of Enginee1'8. '1 
4. Transportation (Traffic) and Commercial Depart 
ments of State RailwaYII. .• 

15. Rignal Engineering Departmenta, State RailwaYII. 
6. Eleotrical Engineering Departmentli. State Rail· 

wl\Ys 
---_.--------

*Th81e were combined examinatioJl8. 
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~  "hOtDi rIg W. e ~ i eion  lieU 611 'he u~  Serl)iCf) ~  «i,.qe J,"-
oontd. . 

Year. Name of ~tioD  

UIJt-·oonlIl. 7. Indirn Polioe Service. )  • 

1980 

8. United Provinoel Police Service. J 
9. Indian Forellt Service. } 
10. Indian Audit and Accounts Service. • 
11. Imperial Customs Service •• 
12. Military Acl10unts Department .• 
13. Ministerial Selection Branch (QualilyiJlS). 

l. Indian Civil Service. 1 
2. United Provinces Civil (Executive) Service. • 
3. Indian Railway Service of Engineen. } 
•. Indian Service of Engineers. 
5. Superior Telograph and Wireless Branohes of • 
Posts and Telegraphs Department. 

6. Transportation (Traffic) and Commeroial De· 
partments, State Railways. 

CENTRAL GOVERNMENT OFFIOES LOOATED AT C ... LCUTT .... 

281. Pandit Nl1akantha Du: Will Government be pleased to state the 
names of the Central Government offi('('s that au' .,till at Calcutta and 
the reason why those offiees are kept there when all other offices have been 
removed to Delhi? 

The Honourable Sir J&m8S Orerar: The following subordinate offices of 
the Government of India are at present located at Calcutta. For ad-
ministrative reasons Government did not consider it necessary to change 
their present location. 

1. Commercial Intelligence Department. 

2. Office of Metropolitan's Chaplain. 
8. Office of the PreSidency !S'enior Chaplain, Church of Scotland. 

4. Registrar of the Diocese. 
5. The office of the PriJicipal oflieer. Mercantile Marine Department, 

Calcutta District. 
6. Central Stationery Office. 
7. The Centra.l Fonns Store. 

8. Central Publication Branch. 

9. C';rOvemment of India Press (Calcutta). 

10 .. Office of Geological Survey of India. 

11. Office of the Cont,roller of Patents ond Designs. 
12. Office of the Chief Inspector of Explosives. 

18. Office of the Superintendent, Government Test House, Alipor". 

14. Office of the Controller of Inspection, Calcutta Circle. 

15. Office of the Controller of Purchase, Calcutta. Circle. 
16. The Meteorological Office, Calcutta. 

17. Office of. the Director, Zoological Survey of India. 
18. Office of the Director, Botanical Survey of India, 

.Tbese wer" c:ombined 8xarniDationl. 
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19. Office of the Surveyor General of Indi&. 

20. Office of the Keeper of Records of the Government of India. A 
portion of this office has already been removed to New D~i 
and the remainder will be removed in due course. 

21. Office of the Librarian, Imperial Library. 

STANDARD OF THE LAST PUBLIC SERVICE COMMISSION EXAMINATION I'OB 

THE FIRST DIVISION IN THE SECRETA.l1IAT. 

282. Pandlt lfUakantha DI8: (a) .How many candidates  appeared at; 
the lAst examination of the I)ublic Service Commission for the First 
Division nnd what percentage of them have been declared successful? 

(b) Is it a fact that this was a qualifying test? 

(0) What percentage of candidates were passed in similar qualifying 
tests held in the previous years by the Commission and the Staff Seleo-
tion Board, und why is the percentage of passed candidates so low at the 
last examination? 
(d) What was the pass percentage of marks at the previous u li~in  

tests, and what was it at the last test? Has the standard been raised 
this time? If so, why? 

The Honourable Sir .Tames Orerar: (a) 292 candidates appeared for the 
Upper Division of whom seventeen qualified. 

(b) Yes. 

(c) A statement is being forwarded to the Honourable Member. The 
percentage of passes is low,-because most of the candidates failed to reach 
the required standard. . 

(d) I have no information. I understand that a fairly high qualifying 
standard was adopted by the Public 5'ervice Commission on the advi. of 
the Departmental Conference which reported on the Flubject in lQ27. 

ELECTION OF MEMBERS TO THE STANDING COMMlTrEE ON 
PIIBRIMAGE TO THE HEDJAZ. 

Mr. President: The House will now proceed to elect five Muslim Mem-
bers to the Standing  Committee on Pilgrimage to the Hedjaz. There are 
eight candidates whose names are 'printed on the ballot papers which will 
now be Rupplied to the Honourable Members in the order in which I oall 
them. Of these Maul vi Muhammad Yakub has since withdrawn his candi-
dature. 

Pandlt lfUakantha DI8 (Orisso. Division: Non-Muhammadan): Sir, I 
want to slly something ..... 

][r. President: Does the Honourable Member wish to withdraw his 
condidature ? ( lu t (~  

Pandlt lft:Iaka.ntha D&8: I wa.nted to be a candidate, but I can't be on& 
now, because the House is called upon to elect five Muslim Members. This 
matter somehow escaped notice of my friends, and it also escaped my 
notice. 
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Mr. 1'nIIcl.\: Is there any point of order? 

" Pa4I\ BI1ab.D\ha Du: I want to point out, Sir, that this is a vicious 
,prinoiple. If this principle were introduced a8 a matter of convention none 
would have n~ objection, but that the House should be called u o~ t.o 
el~ot ~ e Mushm Members to the Standing Committee is certainly open to 
obJeotIOn. I should Iiktl to see that this objection may be recorded for 
future .. 

Mr. Prea1dent: I am afraid the Honourable Member and his friend to 
his left are always too late. They should have raised the point when the 
House WQs discussing the motion to eleA:lt five Muslim Members. 

Pandlt Nilakantha Du: \Ve did not get the Heport of the Haj Com-
mittee. Hur did we give any proper conRideration to the subject, when we . 
.oil-hand, decided on the election, but I merely suggest that this should be 
recorded for future guidance and from next year we should have it on the 
Agenda that five Members from the Assembly and not Muslim Members 
should be elected to this Committee. This is a matter of principle where no 
.communal distinction should be tolera.ted. The President of the Committee 
too, here is not necessarily a Muslim. 

(The ballot was then taken.) 

THE INDIAN FINANCE BILL. 

Xr. PrtIldent: The House wlll now resume further diacussion of the 
'8mendment-of Sardar Gulab Singh to clause 7 of the Finance Bill. 

Sir Punhotamdu 'l'hakurdal (Indian Merchants' Chamber: Indian 
Commerce): Sir, I rise to oppose the amendment of my Honourable friend, 
'Sardar Gulab Singh, and hope to be able to convince the House that the 
apprehensions on which my Honourable friend's amendment is based are not 
warranted. I believe, Sir, there, were two more speeches from the 
Europenn Group Benchf!8. in support of the amtmdment of my Honourable 
-friend. My Honouroble friend, Sir Darcy Lindsay, spoke on this amend· 
ment with considerable reserve, but wha.t struck me about his speech was 
its nervousness. If I may put it in colloquial language, he appeared to 
have got oold feet at this move of the Government of India, and did not try 
to undel'stand how the hlige OIl combine works in India. I prop0se to 
read for his benefit the opinion of a person in the European o e~i l com-
munity who would have occupied the samei position as my Honourable 
triend today oocupies if ~ e e were a European Group in the Assembly in 
the year 1922. Sir Frank Carter, whose authority to speak on this ques-
tion, I am sure, Sir  Darcy Lindsay will not challenge, speaking in this 
Bouse on the 7th March, 1922, said 8S follows: 

"The impoTt duty on fOl'eiJD oil used to bl!! Ii annu per imperial gallon. It i. now 
fti.ed to ~ annaa "per gallon. Government have al80 imposed an excil8 duty of 1 
IIDna per gallon on kerosene oil produced in India. I do not myself l8e wby this 
exci .. duty should not be the Mme a8 the import duty on foreign oil, namely 2.l annu 
per gallon. Moat of the oil produced in India comea from Burma and WI all know 
that oil companiee are lOme of the largest and richelt companies in the world. II there 
.. y realOll why the oil companiel of Burma ahould he let off 10 cheaply! It i. not II 
-if all the profit. they make are spent in India." 

·"In clause 7, for the words 'one anna and six pi .. ' the words 'one-anna and three 
'Pi.' be substituted." ' 
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That, Sir, was the opinion of a. distinguished European mercha.nt in this 
House in 1922, and it would be interE<sting to know if my Honourable friend,; 
Sir Darcy LindsRY, spolte yesterdCiy on behalf of hib party, flnd, if 80, whai 
justified the European Group toda.y in the Assembly changing the opinion, 
so clearly eXfressed by Sir Frank Carter, not very far back in 1922. 

Sir Darcy LiDdaay (Beng:ll: European): The renson why the European 
Group approved of the views I e ~ esse  is that the Bunna Oil Company 
have, by retaining the price of the yellow oil, given 0. great benefit to India.. 

Sir Punhotamdu Thakurdas: I sympathise with my Honourable friend 
on what I ma.y call his ignorance of. the problem on which he speaks. As I 
proceed, I shall point out that my Honourable friend ill unfortuna.tely, in-
thi!; (~ s  not Wf'1I versed with the fads, because the Report of the Tariff 
Board on Oil absolutely puts out of court this one ground which my Hon-
oura.ble friend urged ,Yesterday and which I a.m sorry he repeats again today., 
However, I hope to be able to convince him that either he, or, those in tb& 
European Group, who have been advising him on this question, have not 
made the best use of the Report which I think is the basis of this increase 
in duty. The other Member who spoke on this is the Honourable Member-
from Bunna, Mr. Lomb. Mr. Lamb frankly told us that he at one time was 
connected with the Bunna Oil Company. Whether he is  so connected 
today or not, I do not know. 

111'. W. S. Lamb (Burma: European): No, Sir. 

Sir Purlhotamdas Thakurdas: However, my friend cannot have forgotten 
what he must have leo.rm when he was connected with the Bunna. Oil Com· 
pany. All I can say is that Mr. Lamb gave a wrong lead to the House by 
the gpeedl which he Illude n tt l~: I expect to be able to show that Mr. 
Lamb ~ oul  hllve said something quite different from what he Bctual1y did 
say, hut before  I proceed with the merits of the caso, let me take excep-
tion to t,he manner in which Mr. Lamb started by prejudicing the support 
to this Government measure from this side of the House and especially 
prejudicing the discussion by what he said about my Honourable friend Mr. 
Ghanshyo.m Das Birla. Mr. Lamb tried to make out that simply because· 
]\fl'. lll1 ~ nln Dns Birla's timl hnd ht.ely been importing kerosene (Iii. 
Mr. Birla wanted the import duty to be reduced. No more unworthy 
remark could have been made on the floor of this House. If this is the 
manner in which the European Group wish to keep out Indians from enter-
priRes in this country, I can give them plenty of similar remarks in future. 
There if! ft pA.inful pl'f'cedent in t.his connection. My friends on the 
European H('nchf'!'l will remember ~i  ,TumOR Simpson. It very csteemable 
person ot.herwise, who, when he found that, he had no bett.er argument t.o 
oppose t,he Coast,al Reservat.ion Bill of my friend Mr. Sara.bhai Haji, started 
his speech on that Bill in on objectionable manner by mentioning to the 
House that mv Honourable friend Mr. Sarabha.i. Haji was a paid servant 
of the Scindia 'Steam Navigation Company-a method of beginning observa-
tions on measures before this House, which may recoil on my friends on 
the Eurcpenn Renches. Sir, if we on this side of the Rouse happen t.o be-
proprietors of commercial concerns and industries in this country, my 
friends on those Benches expose themselves to the retort that they are 
nothing more than glorified Head Clerks Bnd Managers, mere hirelings plead· 
ing for their masters. 
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Sir Dar", LInda)': On e. point of expltmation. I am not .a hireling. 1 
am not e. Head Clerk nor am I  a Manager. I am an independent person, 
who has served for very many years in India, and I am oHering my Bervi.cee 
to India.so long as my health enables me to do BO. 

Sir Purahotamdaa Thakur4u: My friend, Sir Darcy Lindsay, will realise 
that I have not named hilrn at. nil, und lin less my onounl l~ friend, Sir 
Darcy Lindsay, can get Mr. Lamb, who belongs to his Group, to realise that 
he made an unworthy attack on my Honourable friend Mr. Birla, I fear 
that what I have said ought to stand for the European Group generally. As 
Mr. Lamb still persists in holding by the remarks which he made, let me 
tell the House of the effort which is being made by the vested European 
iuterBsts in kerosene oil to prejudice this first step of Indiuns in the direo· 
tion of getting a part of their share in the import of kerosene oil. Mr. 
Birla's firm has been importing kerosene oil in a very small proportion for 
the last six months or a year. What do these vested interests do? As BOOn 
as the oil arrives here, a frantic telegram is sent to the principals of that 
oil company in AmerICa saying that Mr. Birla's firm is selling that oil as 
Gandhi oil and thus encouraging the political agitation and prOflaganda of 
which all Europeans in this country are ~o frightened. (Crie!! of "shame".) 
Will my Honourable friend Mr. Lamb either ascertain and confirm this, or 
dare he challenge this? NuturaJ1y, Sir, the only reply Mr. Birla's .firm gave 
to this was that so unworthy would this be that t e~ .. would not think of 
oonnecting Mahatma Gandhi's name with such a smRll thing as kerosene 
oil imported into India. This, however, indicates eXRctly what the mentality 
of my Honourable friend from Burma is when he speRks on this question. 
Mr. Birla yesterday told the Rouse how, although various items of taxation 
may suit his hUl!inl;'ss, he is oppm,illg them in the nflti(lnal interest. Rnd 
where theRe do not suit him, he is supporting them. Can Mr. Lamb sa.y 
the same of anv item of taxation that has been before the House ever since 
he joined this House? Enough, therefore, of this e u i e ~o~ t to be 

e ~ l l  ancl I only hope that Sir Dare:v Lindsn:v's Group will not give us 
further cause to complRin in this matter as he is here to serve the best 
interests of India, a self· imposed task for which I respect him highly.  I 
hope he will lead his Group in this Assembly in a manner which is dignified 
and which would be, if 1 may use the word, respectable and gentlemanly. 
Let them not start by prejudicing issues. If the;v have not u better Cllse, 
why not admit it without much ado? 

Now, Sir, with regard to the main question of excise duty, I would 
always oppose an excise duty on flny local produce, on princpple, the prin. 
ciple being that the local production should compete with the imported 
nrticle. If the locltl production of kllrosene oil competed in normal course 
with imports of kerosene oil, I would oppose this excise duty; in fact, I 
would evell fs"vour t!lking off the excise dut.v. But what fll'e the facts? In 
this connection I would like to read from the Note of Dissent bv the Presi· 
dunt of the Tariff Board, Sir Padamji Ginwala. On page 55 ~  the Tariff 
Board Report this is what he says: 

"Both indigenous and foreign kerosene Qre sold by this group at the saml.' price." 

There is a combination; the importer and the local producer both work 
together. The obvious inference therefore is that the ('x tent to which the 
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excise duty is lower than the import duty, to that extenttne prOfit of 
the indigenous companies is increased. On page 84 again Sir Padamji 
Ginwalasays : 
"Difference betwMn prices of inferior and superior kerosene not nece88ari1y' beneficial 

to poor conll1lmer only." 

That is the heading of the paragraph. I do not wish to 
take the time of the House by reading. this paragraph, but I 
indicate the relevllnt paragraphs in order to bring home to those 
who have supported this motion that they are o'Verlooking the most valUAble 
material available to this House in the Tariff B08l'd's Report, and particular. 
ly in the Minority Heport of the President of the Tariff Board, Sir Padamji 
Oinwala. 

Now, Sir Darcy Lindsay referl·ed to the cheap yellow oil for the 'Poor and 
Mr. Lamb said that. by supplying this Cihea.p yellow kerosen!" 0:1 for the poor 
at a certain rate, the Burma Oil Company was confen·iog a great boon on the 
Government of India and on the masses of India. Again, I Bay that either 
In.Y fritluds do not know their facts, or, if they know them, they have not put 
them forward in the correct manner that they should be put forward. Page 
66 of the Minority Report has these words: 

Siz Darcy LtDdaay: What about the Majority Report? 

S1l Punhotamdu Thakurdu: You may refer to paragraphs 73 to 75 of 
the Majority Report. 'fhey do not support Mr. Lamb but I prefer the 
Minority Report to the Majority Report. Why should the references in the 
Minority Report be rej'ected summarily? Anybody who reads this Report 
with an impartial lind open mind, will say that Sir Padamji Ginwala has 
gone into this problem more thoroughly and in a more business-like manner 
than the two dil'lsenting members. I give him all the credit for it. In 
fact I suggest that this side of the House should express its great ~ e
ciation of tho splendid efforts of Sir Padamji Ginwllla to fight against these 
odds in his own country. l.et the Honourable Member challenge what Sir 
Padamji Ginwala says in his able l1eport. Sir, t.o be in the minority is at 
times to be in the right. Sir Padamji says in paragraph 10 of his Minority 
Heport on page 66 : 

"The TflSult is to lower the a,·cl"age realised price. The reason given for this policy 
ill the good of the consumer of inferiol' kerosene. The relll object, however, is to 
eliminate competition and cflIlsolidate the monopoly of the Pool in the sale of inferior 
kerosene.' , 

What a different picture from the one which Mr. Lamb would like this 
House to believe. Later on, Sir Padamji Ginwala develops how under the 
guise and 'pretence of giving this cheap kerosene oil at an apparently lower 
rate, this big combine maintained their monopolies in India. What is the 
good of saying that, because the combine give that, they are an asset to 
Indill? As a matter of fact, according to Sir Pndamji Ginwala's Report, it 
is beoause they give this cheap oil, they are able to maintain and consoli-
date their monopoly here. Mr. Lamb harped on this and tried to bring 
out that during the war period the Burma Oil Company had not profiteered. 
Well, Sir, a commercial organization which does not profiteer is always 
entitled b the grelttest respect. But he in the wide world who did not 
profiteer during the war 'Period could either have been a saint or a. fool. 

Dr. A.. Suhrawardy (Burdwan and Presidency Divisions: Muhammadan 
Rural): ThOBe words are synonyms. I think he is either Q knave or'ldool. 
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IIr 1tUIhot.r.m4u 'l'hakutc1u: I would retain the word "saint". My 
Honourable friend ma:y apply the other word if he prefers it. 

Now let us see if the Burma Oil Company is either saintly or fooliab. in 
their ~siness methods. On page 7 of the Me.jority Report, the Tariff 
Board give financial details about the Burma Oil Compa.n:y. 

SIr Bup Oocke (Bombay: European): Are the figures of the Majority 
Report reliable in this onne ~ion  

Sir PurIhotamdu '.l'hakurdaI: They are facts, and if Mr, Lamb tells me 
that they are inaccurate, I will accept bis statement. It is no use my Hon. 
ourable friend from BombllY trying to interrupt in this na.ive manner. Sir, 
on page 7 the Majority Report gives these facts: 

"In addition, in 1903, £SOO,OOO debentures were outst n i~ but theee were all paid 
off by 1913. Of the ordinary capital .,f £6,868,256, £5,590,564 repre.sent, bonul ahar ..... 
And after giving details about the dividends declared by the Burma Oil 
Company they conclude with this: 
"It appears, therefore, that an original holder of £100 Ihares in thi, Company would 

now hold ahar. of the nominal value of £540, which at preeent market quotation, 
would be wort,lI over £2,400 and in the period 190Z-1927 would alao have received 
dividends of OYl!r £1,600." 

Now I venture to ask the Honourllble Member from Burma who had 
some connection with the Burma. Oil Company, where did all 

12 NOON. 
thiF; money come from to that Company 1 Where did they get the 

mon!'y to give brmus !i n e~ to theil' EllJarehold(;rs? 

Mr ••• A. Jmuah (Bombay City: Muhammadan Urban): By serving 
India. 

Sir Purshotamdas Thakurdas: "By serving Indin" the Honourable 
Leader of my part," suggests; possibly so in the eyes of the European Group. 
Not that I mind any incrense in the prosperity of Bny commercial or indus-
trial organization in India, but when it is a question of making out a. case 
that t.hat ol'gnnizuti(jn\thQ HUl'l11t1 Oil Company) hus been a philanthropio 
body, solicitous of the welfare of the masses of India, it is the limit; a.nd I 
suggest that either Mr. Lamb will get some Member from his pa.rty to 
eXJJ\ain thp reabonc; of thif; phenoTIlPnal prosperitv of the Burma Oil Com· 
pany, or he will admit that there is something 'behind this cheap yellow 
kerosene oil on which both he and his Leader harp so much. 

The Government of India, for the first time I think, had in 1928 an 
inquiry into t.he oil industry of Indill. There are many aspects of the wa.y 
in which this inquiry waR ordered and t.he wa.y in which this inquiry was 
carried through, which are very exceptional. I t·hink my Honourable 
friend, the Commerce Member, will bear me out if I sa.y that the inquiry 
was ordered bv the Government of India within a few weeks of the demand 
coming from t'he interests concerned. 

The Honourable Sir George Be.my (Member for Commerce and Rail-
wa:\'f;): No, Sir, nenrly six monthR. 

Sir P1l1'8hotamdaa Thakurdal: Did they apply for an inquiry nearly six 
months before it was a.ctually started? ' 

"!'b. Honourable Sir George Jl.aIDy: It was first brought to the notice of 
the Government of India. I think at the end of September or beginning of 
October. 1927, and the inqUIry, I think, wae ordered towards the end of 
Naroli 1928. 
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Sir Purahot.am4u Thakurdaa: I take it that the application of the oil 
(lompanies, requesting the Government of India to hold an inquiry I and 
-other papers connected with it, would be ava.ilable to the House if I request 
the Honourable Member to place them on the table of the Rouse? 

The Honourable Sir Georle Rt.iDy: I am afraid I could not possibly, with-
out notice, give an answer to that just now. 

Sir Purlhotamdas Thakurdaa: Will the Honourable Member give me a 
reply in the course of the debate tomolTow? . 

'!'he Honourable Sir George Rainy: I think that is a request that cannot 
fairly be made. 

Sir Purahotamdll Thakurdu: 1£ the Honourable Member is not prepared 
to ,place on t,he tnble the relevant papers relating to this subject, then I 
take it that this particulRJ' inquiry Was ordered by the Government of India 
within a few weeks after the application was made. Six months earlier, it 
may have been some ot,her aspect for which an inquiry was required. If the 
Honournbl(· Member wiHhes . 

The  Bonourable Sir George :&.a.iny: May I take it that the Honourable 
Member is questioning my veracity? 

Sir Purihotamd&s '1'h&kurw: Not at all. 
~e BODourable Stt 'George Rainy: Surely the Honourable Member 

ought to realise how serious it is. 

Sir Purahotamdaa Th&kurdu: I do not challenge the Honourable Mem-
her's veracity. What I wish to knew iii if t ~ inquiry for "'hich a request 
was made to the Government of India six months back was on exactly the 
same subject on which the inquiry was finally ordered by the Government of 
India. The Honourable Member should place those papers on the table of 
the Rouse. 
The Honourable 811' George RaID)': Perhaps if I supplement what I 

Itnve silid a litLlc while ago, it will make the matter a little clearer. What 
T said WIIS that the Government of Indin was first apprOAched towards the 
end of September or the beginning of October. What I cannot recollect 
at the moment is whether that was a writ,ten representation or in the first 
in!~t n e a verbal representation. The inuneditlte reply of .the Government 
of India t,o that. WIlS, "you have got to submit a full statement before we can 
('onsider it". It is quite true tha.t that full statement, which I think WAS 
included in the reference to the Tariff Board, was submitted-I cannot 
recnIl the exact date-towards the end of December' or beginning of 
.Tanuary. That is my recollection, but I am speaking from memory. What 
I should he. very glad to do, Rfter looking up the papers is to supply the 
Honour.able Member privately-I do not mean (lonfidenti!llly-with the in-
formation he wants for Rny use he may make of it. But I do not think 
it would be right for me to promise that I would give Q reply in the course 
of the debate, when there is no guarantee that any reply that I can give 
would be relevant to the matter under discussion at the ·moment. 

Sir Purahotamdu Tha.kurdaa: I think. Sir. the matter is much clearer 
now than it wns a few minutes hack. There is no question of my challeng-
ing the veracity of my Honc:mrnble friend, Sir George Rainy. If there iA 
Anyone about whose vernoity I would have the least suspicion, it is Rir 
George Rainy'S. 

D 
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Mr. PrelildeDt.: Then the Honourable Member makes a distinction 
between Member and Member I 

Sir Purmot.amdu Thakurdaa: Not necessarily, Sir. I am e l~n  at 
present with Sir Geol'ge Rainy und I say that I would not, even 10 ~  
dream, tbink of suspecting t,he veraoity of any st ~ ent that ~e makes 10 
thil3 House. He will, however, himself see that hlll last reply IS more full 
Hnd therefore I am prepared to leave tbis question at this point. I have 
now got this infomlation that the oil compAnies did apply six months 
earlier but the" applied then without the full detuils which the Government 
of India insis£' upon before considering an application for a Tarift Board 
inquiry. That is enough foJ' my purpose. 

Sir, the inquiry. was a summary one. It was comp.leted within seven 
tl) eight weeks. Now I would like to draw the attentIOn of the House, 
nnd I am sure the Honourahle the Commerce Member must have studied 
this Report fully, to the manner in which the inquiry was considered by 
the parties concerned. On page 61 of the Minority Report, Sir Padamji 
(linwala says: 

"In vipw of the e ~nts whIch prooeded the launcbing of the rate war in September, 
1927, and of the understanding existing between the main participants it il difficult 
not to find the principals of the applicant CQmpanies-J except the Indo-Burma: Petro-
leum Company to whom the i~ti  Petroleum Company's promi.,. of compensation does 
not refer-guilty of .. lack of can dour amounting wmoet to deliberate mala fides." 

1 w0nder, Sir, whethel the Honourable the Commerce Member, during 
his career us President of the Taritl Board, or as the Commerce Membet' 
of the Government of India till now remembers any such remark having 
Ueel. made b.v a responsible member of the 'J'ariff Board, accusing the 
parties who apply for an inquiry of something which almost borders on 
mala fide8. Further on, on the same page, Sir Plldamji GinwBla says: 

"It appears therefore that the local representative8 of the applicant Companies had 
no knowledge (yf this lIISTeement, Ind the blame for the failure to place all the material 
fllCte of the cue before the Government Of India must reat upon their principal. in 
London. To my mind their conduct as diacloeed by these facti is indefensible. The 
machinery of thi. Board is intended to be used u~ the instructions of the Government 
of India for the purpose of enquiring into bona fide applicationa by indigenou8 industriel 
for protection againlt. foreign competition. But it il difficult to regard the prelJ81\t .. 
a buna fide applieatior, except perhape in the case of the Indo-Burma Petroleum Com. 
~  The 818illt.ance of the ~ e ent of India ha. been invoked for a purpoll8 
whlch ~not be .regarded 88 le tun~te  Though c.ompensation had been promll!4!d by 
the prmclpal belhgerent, an apphcatlOn for protection wal put in 88 if the whole of 
t ~ in i en~u  industry. was lIuif€or!ng seriou. ~ e  throughout the rate war. Thi. 
failure to disclose material facta mIght alone have' JUlltified a summary diemil8al of the 
application in the interest of public disciphne." 

On page 63, Sil' Padamji Ginwala says, referring to the evidence of Gulf 
prices: 

"It is. clear from the above that t ~ quotations cannot h. taken al reliable proof of 
actual Prices." 

Wha.t is, Sir, the difl'erence between the actual priceR of which Sir 
~ Ginwala complains? The Peirole'IJm TimeR reports f. o. b. Gulf 

port prICes as 5'75 cents. per Americlldl gallon on 3rd September, 1927. 
Reuters reports same at 5. Tho Standard Oil Company reports at 41 cents. 
t·e ?t ~ents n  the figure taken by the pool for the oalculation of world 
P!ll'Ity.1S 8 e:ents. Take Hl26 or nny other year. Whatever year you take. 
there IS a dIfference of i to 1 cent. Now, Sir, the freight quotations thllt 
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the oi~ companies caleulatc are not eo l l~l t  ] ~ e  to page 135, ~  B--
.. Evidence of Fn·ighL U Ilsa iis :l(~t l  ". . I ~ 11 conten.t. ~ sel  wIth rf'fer-
rillg ollly to I.(w '1nriolls IwuclH I11Hjpr wll1ch Sn' .Pad:uIlJI bmwaln ~  ('orne 
to the eiHlcJusion thnt the (~ i en e put before hun haR been unsnt s ~ to  
The wn dnta, fnelR Ilnd i ln~s ,;upplied to the Turiff Board nre lD the 
opinion 'of its Pn'RidL'nt ullsati:·;fuctory. 

'I'hnIl "p"llrdil1" the difJieulty of uscertaining current prices of indigenous 
kp!'O>lU1H', 1 ")'('1'('1' to parugl'llph !I of tlir P:ld:nllji Ginwnlll's l\Iinol'ity Hepor!,: 

"It will he st'Oli therefol'1l that ill the pn,aent condition there iR 110 such thing 8.8 
'current' i( ~  ill the ordinary HenSe for they at'e what the Hurmah Shel) l ~ them 
for' til<' tilll(' heirq. III th" crrlirL,lv artificial atmosphere thus created h,v the dehberate 
action of the gr,'jul', 110 {'ort'pct. ,: .. llInti!l1l of current IJrices is possihlf'. Tlrere is at 
"resPllt 110 ecollomic ('pla.t iOIl between the formgn lind IIlternal prices and the level of 
turrellt prices cannot seriously IHl regnrded us evidence of dumping," 

] Jl pamgra ph 10 he le l~ with o (~i n competition in respect of inferior 
l ~l ! :- ( l l~ oil, ami I hn VI' rtlready qnot(·c1 the n~  ('nuse of thn.; chcap 

~ ll  oil Il('.('orilillg to HiI' l'ndllHrji Oinw!1ln. 

tlir l'adlllllji (iill\\'ula hili:! something very interesting to suy regarding 
the ditlieulty of Ilscertaining the filHlIlciuJ position of the oil companies, 
lIt, deal" with it OIl ll l~ 5n of tbe Hppol't. lind in pHrngl'llph 0 he deals with 
the At.toek Oil COI1 1]l:lIIy , which is said to lw the onl,\' companv whieh is 
1111 irlllil-!l'notls COllI/Hilly. This compun." has a st~ lin  capital but I do 
not lllillcl the sterlillg ellpital part of it, This if; the reTllark which tlir 
'Padarllji lllHkef; about this Compnny: 

"Tho mAt lrod adopt .. d, moreover, involve" fILl' too wallY hypotheses .md ~ u tionll 

to en8ure eWr/ a rea8,mnl>le degrep of accura,l'Y. Ry way of illustration I cito the 
" following passuge from para.graph 55 deRling with t.he Attock Oil ComplLny to show the 
pr<>ees8 lOf reas"nillg by which some of these results have L .. en arrived at. 

In It>'Z,:> tire profit in India was £48,361. Owing to the increase in production, the 
.. expenditurl' pllr unit produced has very much deelmed. After examining the c9st 

~
~ ! lnts which have heen producAd we are ..atisfiod that had the expenditure ill 1926. 
:,b('el1 at the same mte a8 in 1927, on the production of tire former year expenditure 
'would have ( e ~  ~  ahout Rs, 11,00,000 I'xc1uding from account London Ilxpen8C8, 
prrter('st clial'g<,d, alHI ri<'preciation, On the 1927 sCRle nf expenditure pPr unit, profits in 
p926 would tlms haw I>e<'n in( (ll~se  hy ahout £83,000, giving a total profit of 
i ,£131,000. 
Having olitailll'd hypotht'ticai figure. in th .. WRy indicat",) al.o\,,, It" regards profits 

or 10RSeH., various a,djustments are nHide sometimes in accordance with actual facts and 
at (,Ih!'!' filliPS on ( t ~1 ieal grollnds, all!l tl,,· fillUncial results !'(l d,wivl'd form the 
1>asi8 of the muin I'Pcommendation t.lmt no e"'8e has hppn mllde out for national asais-
tRlIet:'. " 

Hp (·ou(·lmlefl with t.hiR in paragraph 7: 
"} am una!.!" to "gr('/' with muny of them without a good dl'a! of more technical 

knowledge than T hav" bel'n uhle to acquire in the space of sewn or ei!(ht. week!!. It 
appears to me that. Rome of them, lit any rate, may, if not. found wholly inaccurate, on 
further examinat.ion lui ~ r'a-diclLl revisioIl. II 

This, Sir, ifl the method in which these oil companies acquitted them-
AelveR when there WitS an actual Tariff Board inquiry ordc:'recl by tho 
CinVl'I'!llllellt, of India at thc request of thesr companies, Their Ilccounts 
WI'I'(' put hf'fore the Tariff Board on ~ ot eti l grounci!;, 'lnd even then 
:rre !<Ili>mitt('(l to them in eonndenc('-nntl this is the remark of even tho 
I!Jlljnrit.,V. ~  flny: 

"It haR lIot \,pen po"sihle tn BI't. forth the fiJllrncial position of thp diffprent <,om-
,.anies after a critical Axaminat.ion of the CORt 1\ of producing and refining crude oil. 
JVIJr illdl'f'd for' the pllrpOR£I of t.hp summary inquiry doe8 thi" appear nl'CE'BSary." 

D2 
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[Sir Purshotamdas Thakurda8.] 

Now, I venture to ask whether it is justifiuble for n o ~  ~n view of 
what has been brought out in this e o ~  . either ~ t~e maJorIty or t.he 
minority, to ,Sll), that Government are hlttmg the indigenous eompamcs 
by levying un exci8c duty, or rather by increasing the excise duty. If the 
compunies have a ('ase, Rnd if they Ieel that they are prepared to put all 
their cards on the t.able, by nIl means let them go before the Tariff Board, 
have a ful\ inquiry Dlade, and I will be the first t? say after .seeing the 
loport of that full inquiry, thHt not only should the mcrense whICh we are 
'Considering today be reduced, but the whole of the exeiso duty should go 
in order that the indigenous industry may flourish and may not suffer any 
loss. But the materinl supplied in this Report either by the majority or 
bv the minority sectionS-And I repeat here again that r do not put less 
relianco on t ~ Minority Report of Sir Padamji Oinwala than on i,he 
Mnjority Heport-the material submitted here Ilbsolutely puts any such 
pleading today out of court. Sir Padamji Ginwala has been a very distin-
guished and responsible mcmqer of the Tariff Hoard, and with the full 
weight of his responsibility he could not have made the remarks that he 
has mnde regarding the whole case without being able to meet Bny 
challenge that might. be thrown out to him. Did the oil companies challenge 
Sir Padamji Ginwala's Report? Have they submitted anything to the 
Government of Indio. against the various allegations and criticisms made 
by Sir Padamji GinwAla against them? 

Sir Padamji Oinwnla comes to n remarkable conclusion at the end of 
his able find full Minority Report. I will only again read the headings, whieh 
"'ilI be sufficient for the purpose of the picture which I wish to put before the 
House. The chapter is headed, "Exorbitant pricos in India demand further 
exploration of subject", He starts with paragraph 46 touching upon 
"exorbitant prices" as he considers them to be. In paragraph 47 he deals 
with "Margin between prices of crude and of finished products"; and in 
paragraph 48 he examines the "Margin in America", which he makes out 
t,o bEl equivalent to one anna and six pies per Imperial gAllon. In para-
graph 49 he deals with "Margin in India" which he makes out to be a sum 
of two annas per gallon which is taken out of the consumer in India, 
What solicitude for thc masses of India and for the consumer in India! 
In paragraph 50, Sir Padamji Ginwala refers to "Measure of Exploitation 
of Consumer". In paragraph 51 he deals with "Monopoly the Principal 
Cause", and in paragraph 52 he deals with the "Main Remedv' the 
Introduction of Competitive Conditions by Import of Crude". He' finally 
coU(!ludes by suggesting an nlternative remedy, namely, '''Governmt>nt 
Control of Prices". 

I feel, Sir, that those who ore interested in this subjeot should, before 
thev criticise the Government of India's measure which is before the Hous!' 
study Sir Padamji Ginwala's Report. Even though Sir Padamji in i~ 
may have made an error of judgment, it was up to the oil companies to 
~t all ~ ei ~ s ~e o  the Gov.ernment of ~n i  to refute Sir Padamji 
Gmwala s attitude m thiS connection; and untIl they do so, we are quite 
justified in taking for granted thati the differenee between the excise duty' 
and the import duty is a difference which goes into the pockets of the 
indigenous companies which work hand in hand with' interests abroad. I 
have therefore come to the conclusion that the variation in excise and 
import duties as suggested b:r the Government of India is the right thinA' 
in the light of the mfonnatlon available up to now, but unless the oil 
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'companies arc prepared to submit to a full nnd searching inquiry by the 
Tariff Board the Government of India will be justified in putting up the _ 
exerse duty t~ the import duty, If the oil companies have a i~ nn e  it ~  
for them to a.sk for a full inquiry by the Tanff Board, when, If a case IS 
made out that the excise duty is a hardship on the indigenous companies, 
0Ir that ·the difference between the excise duty and the import duty does not 
go into the pockets of these companies, this House would be prepared to 
rcduce not, onlv the increase under consideration if possed but the whole of 
the excise duty. 

I therefore, Sir, eongratulllte the GOVf!l'mnent of India on this first 
1ll0rleHt step which they have tllken, ond it is ul~  warranted by ~t is 
foluid in the Tariff Board's Report. I hope they wIll follow up the varIOUS 
RlIggfJHtiollS of Sir Padamji Oinwala., who has indicated that the consumer 
of kElrOSellC oil in India is bt'ing ulUlcted to t.he ext-ent or Rs. 5 crores by 
this huge combine (paragraph 46 of Minority Report) and that the whole 
()ueRtiol1 of the kerosene oi I supply of Indio requires a. searching inquiry 
hy the Oovernment of lndiu. Sir, 1 have gre'.It pleusure in supporting Wh,lt. 
the Govel'lltnont hnve proposed, nnd I oppose thc amendment of my 
Honoumblo friend, Hardur Gulnb Singh. 

Mr. Arthur Moore (Bengal: European): Bir, I feel that my friend, 
Sir Purshotamdas ThakurdnR, at the beginning of his speech, imported 11. 
little unneceRsary heat. 

Sir Purlhotamdas 'l'hlkurdl8_: You started from your Benches yester-
day. 

Mr. Arthur Moore: That is just the point. Sir Darcy Lindsay and 
Mr. Lamb spoke yesterday and Mr. Lamb quite frankly spoke as a person 
who hRS a financial interest in oil. 

Sir Purshotamdas Thlkurdaa: Making an insinuation. 

IIr. Arthur Moore: Wait a minute. 

Sir Purshotamdl8 Thakurdl8: I am going to wait and follow you up. 

Mr. t ~ Moore: First of ~ll  he doed not in the h-.:ast object, ae I 
un e st ~  hIm, ~o ~  one sayIng that he himsclf has interest.s in oil. 
He ~s IOte.rests In 0l1. Weare acoustomed ill this House to people 
speakmg qUIte frankly from the point of view of the industries in which 
they have a sLuke. Mr. Mody, as we all know speaks here for the mlll-
o n~ s  nnd i~ is right and proper that he s ~ul  Personally I do not 
cO?Blder that It was any very dreadful reflection upon my friend. Mr. 
Blrla, who. we all know, lIAS lal'ge financial interests though personally 
I have no knowledge as to in what way he is interested in this question. 
l~ut  I do not think that Mr. Lamb .  .  .  .  . 

Sir ~o~ u 'l"hakurdas: My Honourable friend forgets that Mr. 
Lamb IDSlDuated that Mr. Birla supported the import duty because he 
wanted enoouragement to the import of oil in which he is interested. Does 
he not sec the insinuation? 
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Mr. W. S. Lamb: Sir, may I be allowed to'~ an explanation? As 
.Mr. Moore has pointed out, it is well-known to Honourable Members-I 
have myself on two occasions said quite clearly-that I have an interest 
in oil, a very considerable interest in one of the smaller companies. No 
doubt Mr. Birla and others have discounted, and will always discount, 
anything I say about oil because of that fact. There is no reason what-
ever, I do not see any reason, to apologise for any remark that I have 
made. 

Sir Purshotamdas Thakurdas: So he does not see the insinuation yet. 

Mr. W. S. Lamb: And for the information of Sir Purshotamdas 
Thakurdas I might mention that '.\fr. Birla and I met last night and spoke 
in a friendly way. He said, "Mr. Lamb, we crossed lances today". He 
took no exception whatever to anything that I said1 and I think, if he did, 
he is quite capable of speaking for himself without borrowing the thunders 
of Sir rurshotamdas Thakurdas. 

Mr. Arthur Moore: As to the further remark made bv Sir Purshotamdas 
about "Gandhi'' oil-again I have no personal knowledge at all in the 
matter, but a l\Iember of the Group has just now told me that, as a matter 
of fact there does exist an almanac displaying Mr. Gandhi as an adver-
tisement for the oil importing agency with which Mr. Birla is connected. 
Somebody may have objected, and Sir Purshotamdas Thakurdas may have 
heard of such a thing. But if a Member of this House thinks that is a 
good wa.v of recommending his business, I personally do not complain, if 
such a thing exists at all. 

Now, Sir, I hope that we can leave those personal points and deal ·with 
the humble matter of kerosene. I, like Sir Frank Carter, to whom Sir 
Purshotamdas referred, and in common with a great many others, was 
brought up as a free trader. Rut Sir Frank Carter spoke at a time when 
we were faced with a deficit budget in 1922. \Vhen Sir Frank Carter 
spoke of this oil duty, the Fiscal Commission had not reported. India was 
a free trade countrv. We had never heard of the Tariff Board or of tariff 
inquiries, and we ~ertainly had never had such examinations as we have 
had since in the case of steel and cotton and later of oil. Regretfully we 
have accepted since frankly in the interests of Indian industry, ana. do 
loyally accept, the declared policy of Government, which is di&:"riminating 
protection. The great argument which endeared free trade t~-.us in the 
old days was that it kept down the price to the consumer, and that it was 
in the interests of the general public. We have, in the interests of Indian 
industry, made great sacrifices ".Jf that doctrine. We are agreeing in this 
very Budget to foxes which we know the poor will have to bear. But, 
Sir, when we find that Indian industrv after Indian industrv put,; up its 
claims to the 'Fariff Board and that those claims are considered, and sub-
sequently we have the Government comin~ to this House and· asking us 
to agree to tariffs for the snke o: that industry fmd the House accepting 
them, t,he tariffs passed nnd the price put up to the consumer,-and then 
suddenly you have nn industry which asks for protection, nnd gets not 
protection at all but in the next Budget, or the next Budget hut one. 
a proposal to d,)crease the import d11tv :md increase the e:,~isf dub,: in 
order apparently to dnmage thnt intligenrms indm!trv, then. I think. the 
r,lain man begin<: to ,;1nell n mt. T have no fimmciR! interegt in it whatever, 
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and I cannot agree with Sir Purshotamdas Thakurdas when he said that 
• no impartial person could read the lvlinority Reporc of the Tariff Board

without coming to the conclusion that it was unanswerable. I wish to
reply to him that I consider myself impartial in this matter, and when I
read the .:\finority Report I formed entirely opposite views to those of Sir
Purshotamdas Thakurdas. The author of the Report makes a statement
about clelibera,te mala jides which fn the public interest merited summarv
dismissal of the application, ancl then he proceeds to produce what we may
suppose to be justifie;ation for those remarks. Frankly, Sir, the whole
statement seems to me ludicrous, if not libellous, and I think that ;S�r
Purshotnmdas Thakurdas might have remembered t,hat a very convincing
reply was immediately issued. Sir, if I might paraphrase a classical
example, I would sny that, if anybody but the President of the Tariff Board
had made these statements, I should call them a tissue of contradictions.
In fact, I would go further and say that they are a tissue of contradictions,
and I could very easily prove it. Curiously enough, one of the main
charges appears to be that the indigenous oil companies keep down the
price-a very extraordinary remark. On page 94 of the Report under
" Summary of Conclusions ancl Recommendations ", it is stated that,
" The price both of the indigenous and foreign oil marketed by this Com
pany ", that is, the Burma Shell Oil Distributing Company of India, Ltd.,
" has been deliberately kept lower than economic conditions would have
justified and is therefore unreal ". Therefore, it ,vould appear that the
gravemen of the charge against the oil companies is that they sell their
stuff at too low a price to the consumer. Lnter on, on the next page,
he says, '' There is evidence which suggests that a great deal of petroleum
products have been sold at exorbitant prices". A totally contradictory
statement. At the same time, on the same pages, he says, first of all,
that it is utterly impossible to establish what the American paritv price
is, and secondly, that that American paritv price is being undercut.by the
indigenous companies, and thirdly, that they are going above it. Thii.s lie
does not· know what it is hut says it is. both being undercut and exceeded. 
In addition, he baRe8 most of his suggestions, insinuations and innuendoes
on the results of the first six months of 1927. He then goes on to say that
he quite :realises that you cannot establish evervthing from the results of
those six months, but nevertheless proceecls to do 8�. 

Mr. M. A
_. �innah: May_ I �sk the Honourable Member one question?

Doefl the Maionty or the Mmont,y Heport of the Tariff Board consider, in
the end, that any case has been made out for any protection for this
industry?

Mr. Ar_thu� Moor�: I am very far fron:i suggesting that a further measure
of protect10n 1s reqmred for this industry. That is not the point. 

Mr. M. A. Jinnah: That is what we have been discussine1 b· 

Mr. Arthur Moore: That is not the point which we have been discus
sing. We are discussing the proposal in the Budaet to reduce the exist-
1.llg protection, and we have also the ¥erv rema;kabJe statement of the 
F:nance Member that this is only a first step in that direction. 

Sir Purshotamdas Thakurdas: We all hope it is so. 

I . 
I , 

I I 

I . 
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JIr. 4nhur Iloon: I am afraid you do, and that is the deplorable. 
part of it. I was interested to hear and sympathise  greatly with a state-
ment which" Sir Purshotamda8 Thakurda8 made the other day, in which 
he said that he loo"d forward to II. time when t,his distinction between 
Indian nnd Europenn busine8S would disappear. This is ~ sen ti e~t 
which 1 entireh' share. T l'hould li l~ to see Europt'an bus:ness In thIS 
country entirely' done on Il rMpee baRifl. J should likp to !SCI' Rhl'lT: registers 
kept and share markets existing in ull the towns, 80 thl\t the InduUl would 
be Il participator to the very gTeI\t.egt pos!olible extent in t,he ~ne i~  that 
CRn he obtained t,hrough 'British enterprise nnd British capItal ID t,hls 
C'ountrv. I should like to Ree European and Indian business interlinked 
and interlocked as fllr 8S possible. Rut, Bir, the oil bU!>liness is oent('red in 
BurmB where it is rertainlv 11 great national industry, where it is giving 
employment to many thousandll. where it is leadin't'\' to e e ~  kind of 
public development, and where t,here is a share register and a share mnrket 
and where MareR nre held by the people of the country to any extent 
which thev like. For the Indian Members of this Hnuse to mAke an BUllck 
on that Burmese indust,ry, merelv because thev think that it, is IlIrgely 
1\ ca"c of F,uropcan it~1  is. to ~  mind. llnfortnnatp. 
Sir Punhotamdaa Thakurdaa: Who said so? I neVer Haid anything 

like that at all .. 
Mr. Arthur Moore: I ~ e not said thut you said that. But I have 

reud the Heport, and 1 am perfectly certain that the Report is the motive 
behind t,he Government's proposal.  I am very glad that Mr. Aney with-
drew his amendment yesterday. Personally I should be sorry to share in 
responsibility for refusing the Finanee ~ e e  the money that he requires 
in the prelient situation, but, that is all the mot'e relll'lon whv I would urge 
upon the Finance Member, if he cnD pos8ibly do ~o  the' adviRsbility of 
accepting this very modest proposal of Sm'dur nnlab ~in  which will give 
him revenue, but which will, I think, avoid the much more diss"troll" 
result of a rise in price. It is thnt rise in price which really interests me. 
When the Budget was introduoed, Sir ~ul i  Ali Khan made Il plea. 
which I thought had a great deal of force and point in it, for the poor 
man's lamp. I am perfectly certain that the Burma Oil Company, which 
is the largest in the industry, cun protect itself. I am perfectly certain 
that my Honourable friend the Commerce Member will not succeed in 
defeating that Company. I think it is It mista.ke. whell vou find R hird 
that laYR golden eggs for you, to assume thnt. it m\lRt ~ a gOOl'e. M\' 
own opinion of this oil company,-with which I am unfortunately not 
conneeted,-is that it is quite Htlother kind ()f downy bird Hnd thai it 
will succeed in passing this tllX on to the consumer. 'That, 'Sir. is where 
I think the Government are failing in their duty. The l'urifJ Board may 
say ~ t they li ~  and Honourable Members may say what 
t,hey lIke. but It IS one of the most remarkable economic fnets 
in the history of the past, twenty-five ,veal'Fl, when both cnrrencv nnd 
prices have crashed in the great countries ()f the world And when the 
world ihwlf .has pn8lle.d t.hrough an unparalleled IIpheaval, that for the whole 
:.f thflt perIOd of ~ ellt: - i e v ear" , the low grade yellow oil which goes. 
JUto the poor man ~ lamp in this country has been Rbaolutely stabili8ed to 
the extent of practically 2 ~ tons a. year, and the priee of that quota 
has never gone up. That, SIr, IS a very remarkable achievement. Thfl 
paradoxical t,hing is' that protection hRA kept down t,he price in the loW' 
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grade.-and this has been done as a matter of loyal obligation in return 
for 11 measure of protection. The Commerce Member assured. us yester-
day that there was no convention. no understandini. no o ~ tion on the 
part of the Company. I am sure that he is right, and I think that makes 
it ~ll the more remarkable that for 25 years the poOl man's lamp in India. 
bllR been lit at the Sa1l1fl price because of that undertaking. I understand 
t.hat fI letter was written t.o the Viceroy of the day saying the company 
would cont'ribute this amount at the fixed price. My Honourable friend. 
appears to attllch no importance"to it. He seems t? think it oe~ not 
lllllU('r lind !mys "Do your worst . He seems to thlDk that he wdl be. 
uble to defeflt these great Corporations, but I doubt it. I think he is 
very light.heartedly risking the poor man's lamp. Bir, we who !ive in 
towns nre a little apt to underrate the part that kerosene plllYs In the 
life of this country. It is the light of the country, and when we talk 
about, kerosene, let us not forget the tin. We know what an enormous part 
the knrosene tin also plays in this country. I mYRelf have lived in shelters 
maele entirely from kerosene tins, filled with enrth. I hU'le bad my bath 
from k('rosene tins. Even in New Delhi in the hostelR the Government 
provide for legislators, the hot water supply is dependent upon kerosene-
tins. Can the Govemment give the slightest guarantee that, the low rate 
of kerosene, which is what matters to the people of this country, CBn be 
kf'pt. down to its present price if they refuse to nccep,t my friend's amend-
ment,? I feel, Sir, thBt they are being driven by political motives, and 
thnt., . t.hrough the Tariff Board Bnd through the Commerce Department, 
n politiefll demonst,ration is being made. This fills us with greflt uneasineRs. 
We are not satisfied that the Government of India today nre discharging 
t.hei,· duty lUI tnlRtees for the Indian people. It seems to us that they are 
mueh more interested in pleasing big business anel' big politicR than In 
thinl .. ing of the Indian home: that they are thinkinO' much more of the 
'1(,uef'I' lIneI poliRh of their mnhognnv R'ounc1 Tahle thun thnt, it shnll he 
I'nrf'nd with t.he un]eavEmed bread of sinceritv and truth. When the 
Finance Member tells us about Mr. Gandhi and 'the adverse influen.ces in 
London affecting Indian credit, We can also tell him that it is not entirely 
Mr.' Onnc1hi. If he will investigate thl) Commerce Depnrtment fl ]ittl" (l : ~ 
clmll'lly. nnd if he will consider the attitude of Government to confiscat,ion 
by predatory menRlll'eS, he will begin to understand t.hat t,here are other 
rensons which make his tallk difficult in obtaining monev. It is British 
('A.pita] itself which is one of the standbys in the present difficult times. 
J Elm convinced that, if :vou could study the records of the Exchange 
RAnks, you would find t,hat it iB Indian cRpital which is going' out quickest 
Ilnel thAt the British capit,AI is still here. It is nc·cessnrv for thiB couui rv. 
and it is necessary for the poor man .  .  .  . .' . 

Mr. K. A . .Tlnnah: Keep it bere. 

Mr, ~u  Koore: I am very glad to hear my friend say that, b\lt 
J wou!d ~e the Government to t in~ long and hard before they re£U8& 
my. frIend s amendment today and plD themselves to this document 
'whlch, a8 J say •. is ludicrous. If that ,is their gospel, they will very soon 
find themselves In great difficulties. " 

The Assembly then adjourned for LUDCh tiJl Two of the Clock. 
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'rhe Assembly re.assembled after Lunch at Two of the Clock, Mr. 
President in the Chair. 

The Honourable Sir George BalDy: Sir, I should like to begin what I 
have to say today with Q brief reference to one who has been very fre· 
.quently mentioned during the course of the debate, I mean my very close 
pefsonni friend, Sir Vudamji Ginwala, the President of the Tariff Board. 
I do not suppose there is anybody in this House who knows Sir Padamji 
better thlUl I do, or who has a. grea,ter respect and admiration for the 
.admirable work he hilS done ,in t.he Tariff Board. or for his indep.,enc1ent 
judgment. his ('ouragr and the energy Qnd thoroughness with i~  he 
always carrics out. his work. Sir P,l.dllmji Ginwllla;f; A bout to qUlt tlll' 
presidency of the Tariff Board and I am very glad to have this opportu· 
nity of paying my t.estimony to all that he has done. 

Mv Honourable friend, Mr. Moore, used a. phrase in connection with 
the ~iino it  Report on the oil industry, and the phrase was .. a tissue of 
contradictions ". He gave one particular instance in support of this charge. 
'The part.iC'ular instance he g[\ve was this. He quoted from the summary 
In Chapter VII of the Minority Report the following sentence: 

"The prices both of the indigenous Bnd the foreign oil marketed by this o ~ n  
lias heen deliherately kept, lower than economic considerations alone would hRve JustIfied 
.and are therefore unreal." 

He then pointed out that, in other places in the Report, Sir Plldnmji 
had exprossed tht' view fhat the prices charged by tho oil companies wert' 
exorbitant, and had caused a great deal of losl'! to the consumer. Now, 
if ~ ou place these two statements against each other and assume, without 
investigation, t,hat they refer to the sa.me prices, there is undoubtedly a. 
contradiction. But if my Honourable 'friend, whose stud,y of the Minority 
Report mURt, I think, have begun only a. short time ago, had tnken care 
to verify the particular prices whioh were referred to, he would have 
found thRt the prices which Sir Pa(hlmji Oiinwllb considered had been 
deliberate!.y kept lower than economic considerations aHowed were the 
prices charged while the oil wllr was in progress, and the prices he con· 
sidered exorbitant were thE' prices charged before the oil war began. I, 
think it is a pity that, because there has been some slight increase ot 
tension during the course of the debate this morning, charges of that kind 
'Should be made on insufficient evidence Against one who is not a Mem· 
ber of this House, and is not in a position to make any reply. Those who 
rememher Sir IJadllmji as 11 Member of this House, will have no doubt 
that he would have been perfectly capable of making a very effective reply 
on hiA own behalf. 

I felt it necessary. Sir, pllrtieularJ'y because I have had some connection 
with the Tllriff Board myself, to make that clear aboub Sir Padamji 
-Ginwala. but I must nlRo mnke it clear that, in pu(,ting forward the pro-
posals which Ilre under consideration, the Government of India did not 
base their conclusions on the Minority Report but on the Majority Report 
in 1'10 fllr as they arose from the Tariff Board Report at all. Sir Padamji 
~n  I-I nm not revealing any secrets--<iid not always agree, und when we 
-disagreed, I, being an obstinate Scotchman, sometimes used to say to 
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bim, ··You think you are right but I 1mow I RI? right" Qnd ~i  ~ i 
was sometimes inclined to take up the s ~e attitude: ~el1  In thIs s~  
I do not on a. great many points, agree wIth the MInOrIty Report, and It 
is right that I should say sO quite ~ n l  . That is ~t in ~  way dis-
par.ng Sir Padamji Ginwala, ~t D my VIew, ~  m the ,VI?W of the 
Government of India, it is the opinions e ~sse  m the· ~ ont  Report 
which ought to prevail, and in so far as thIS proposal anses out of. t~e 
Tariff Board Report at all, I will ask the House to understand th.a:t It. IS 
the Majority Report whieh has to be considered and not the MInOrity 
Report. 

The Government of India came to the conclusion that a substantial 
increaRe in taxation was necessary if we were to meet our liabilities during 
the coming year, and naturally all the important subjects of taxation passed 
under r£lvicw. One of them, of course was kerosene. Now when we are 
dealing w;th an article of general conlHlmption, we have to consider in a 
case of this kind whether, if there is to be any increase in taxation, it should 
be in the form of an increase in the customs duty only,--or of excise 
duty only, or possibly of both. In some cases there may be a claim to 
protection. which mayor may not be held to be established, but what 
is the posjtion in this case? The arguments I have listened to from the 
European Denches seem to me to approach perilously near to this position. 
that because the industry has for a period of a quarter of a oentury 
enjoyed the Lenefi!, of a difference of one anna six pies per gallon between 
the excise duty and the import duty, tberefore f,bat difference must oon-
tinue for an indefinite period. Looking at it, 8S I look at all these questions, 
from the point of view of tbe policy of discriminating protection, I find 
it very difficult to understand how an attitude of that ~in  is to be justified. 
The polioy of discriminating protection is that industries are to be pro· 
tected until they can stand alon,e and dispense with protection. It is true 
thnt. in this case, the import duty on kerosene was not originally imposed 
ItS 1\ protPl,tivc duty. but Il.S part of the system of revenue duties which at 
-the time uf it,s imposition were the only kind of duties in the Indian 
hLriff. Still let us take it on the basis that, at one time the duty may 
have been required to keep the oil industry going. Let us take 
it on tbat assumption. A period of So quarter of B century 
has elapsed, and that being so, is it not fair to ask whetber, 
in existing circumstances. the retention of that difference between 
the two rates of duty is still necessary in the interests of the Indian 
industry? What do we find? I would refe-r to the same figures which 
have a1ready been quoted by my Honourable friend. Sir Purshotamdas 
Thakurdas. from the Majority Report of the Tariff BORrd. It appears 
from tbese figures that, out of the total share cnpitAI of the Bm'mn. 
'Oil Company,-a company which is responsible for rather more than three-
quarters Rnd rather less than four-fifths of the total produotion of crude 
>oil in Indin,-it appears that of the total ordinary share capital of 
£6.800,000, onl.v a little over £1,800,000 is subscribed capital, Rnd about 
£5,500,000 consists of bonus shares. Tn addition. there are £4.000,000 
preferenco shnros. In the year 1927 the dividend declared on the .ordinary 
1'Ihares was 20 per cent. That is, it must have been a little over £l.800,OOO 
'On t.he ordinary shares, And the dividend on the preference shares, in 
lIddition. brings that n~u e up to something over £I,6()(l;()OO. The total 
'Subscribed capit.al is £5,800,000, and the proportion of the two dividends 
'together on the total subscribed oapital is nearly 80 per cent. 
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Now, let us get away for the moment from the peculiar oircumstances 
of this in.dustry. Let, us take 1\ quite different industry. Let us take 
the cotton industry. Supposing that the cotton mills which were respoo· 
aible for nearly.four·fifths of India's production were i.n a osi~ion to pay 
dividends to that extent, 30 per cent. on the subscnbed capital, would 
it be u'roug for Government, at a time when it was in need of on~  
would it be wrong for Government, gl'Rnted always the fundamental pohcy 
of discriminat.ing protection, would it b(' wrong for t,heln in those cir· 
cumstancl'S to impoRe an p.xcitiC dut,y? I ~ention that ~ ~lt ti ul~ l  
because it is the case where for naturnl nnd right reaS011S, preJudICe 9.gaIDst 
the excise duties is strongest. 

IIr. Arthur ll001e: l\lav I ask the Honourable Member if he will give 
us the 1928 figures, which will show that the particular company he 
tcfel's to, the Burma Oil Com puny , paid the  Government of India i? 
taxation almost £2,000,000 sterling nnd they paid their shareholders, If 
you deduct. the United Kingdom income-tax, only about £800,000 odd, 

The Honourable Sir Georle B&iny: I am afraid I do not see the 
relevancy of my Honourable friend's interruption. I prefer to pursue 
my arguments on my own lines. What I was saying was this. 

Sir OowUJl oTehangir (Bombay City: Non·Muhammadan Urban): The 
Honourable Membl:'r said that the percentage WlIS 30 per cent. He also 
told us t ~ the original share capital was .£1 million Bnd some thousands 
and  bonus, £4 million and something. So thc 30 per cent. is not on the 
ODe million originally subscribed, but is also on the bonus that was given. 

The Honourable Sir George Rainy: Ko, Sir. I know how difficult it is. 
whell one is dealing with figures, not to convey a wrong impression. What 
I did was this: 1 took the ordinary and preference dividends and added-
them together. I took the subscribed ordinnry capitBI and the preference 
capital Rnd added them together, and 1 took the percentage of the first 
totul upon the 8econd total. I did not wish t.o take thp dividend purely 
on the subseribed ordinary capital, beeause you get an exnggerated result, 
which is not fnir unless you blj;ng in hoth the prefet'ence capital Hnd thl! 
preference dividend; you would, in fnet, get a figure whicn is misleading. 

Now, Sir, this is the view the Government of lndia took AR reCfards 
kerosene, that if the question arose f)f impo'3ing extra taxation on l e o~ ne  
the proper wa.y of dealing with the mutter was bv an increase in thr 
excise duty. I RIll perfec·tJy prepared to defend tha.t proposal as being 
innlJ the circUll1sta!lCeS the right RoJution, because I am not prepared to 
support the proposItion, liS l1'ly Honourable friend Sir Purshotamdas 
ThakurdllS coula do quite consistently with his principles, that there ought 
t,o be no excise duty at all, or that the existing difference between the 
excise duty and the import duty should be continued indefinitely. Why, 
Sir. what do we find? If a new application for protection comes forward, 
it is always very carefully and narrowly scrutinised, and the recommen. 
dations which have hitherto received the approval of the House huve 
always been' on the basis of giving no more than was really necessary to put 
the industry on a sound basis. Unless we abandon that policy I do not 
see how we can consistently defend a position which amounts to this 
thAt, because an industry has fora quarter of a century enjoyed actual 
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protection of It certain amount, owing' to the differt·nce between the excise 
duties and the customs duties, therefore this difference must be regarded 
.8S sacrosanct, Mnd the Government must in no circumstances interfere 
with it. IMy Honourable friend, Mr. Moore, was good enough to speak 
of predator:.;.. lDcasure8 and political demonstrations Bnd to suggest that 
the malign inspirlltions lwderlying these measures came from the Com-
merct' Department. If that means that t}le Commerce Department. hRS 
.any reason for dcsiring Ilnything but the success of all Indian in~ust ies  
if it means that the Commerce Department bears a· grudge against 8n;\' 
particular inclustr.y, I repudiattl the charge. But if it means that I refuse 
:to apply one weight nnd men sure to 11 new in u t ~  usualJy Indian, apply-
ing for protection, Ilnd a different and more generous weight Rnd measure 
to a long estahlished industry, in this case mainl.'· non-Indian, then I 
accept the l~ e  I alll not prepared to appl,Y these different weights 
.nad mea8Ur('s. (Hear, hear.) It is the business of the Government of India, 
.8S it is the business of all Governments, to try to do justice, and that 
is the bush; upon which the Government measure proceeds. 

I should like to turn now to some of the reasons given by the pre-
vious speakerf; ngllinst the Government proposal. One of them can be 
verv Lrieftv deult with. It was suggested that, because one company was 
so 'predOlninant in the oil in ust ~  therefore the measure ought to be 
l'cgarded as vindictive. I cannot see how, in point of principle, it makes 
any difference whether it is one company or more than one company. 
The only u~stion is this; is the industry making large profits and is there 
resson to believe that t.hose large profits are due to the difference between 
the customs and the excise duties? 'Whether it is one compan;V or several 
('ompanies to my mind, e~ no difference at all. 

M" Honourable fri;rid, Sir Darcy LindsRY, said that special considera-
tion WitS due to the oil industry, owing to the fact. thut, during the war, 
the price of Victoria kerosene had not been raised. As far ;1S I can make 
out, t,hat st·atl'ment is correct as regards the Victoria kerosene (tha.t is the 
~ ello  oil) which was sold in bulk. There were increases in the price of 
Victoria kerosene sold in tins, but that ,,-as due to other causes, mainlv 
owing to difficulties about t.he supply of tin-plate, and the price of the oil 
in t.ins was raised several times, always in agreement with Government 
and with the' Ministry of Munitions at Home. Therefore, I accept that 
statement as generally correct. But ~- Honourable friend, Mr. Moore, 
went somewhat further and said that it was a very remarkable fact that 
the price of this inferior yellow oil, Victoria kerosene, had been stabilised 
for a period of 25 years. . 

1Ir. Arthur Koore: To the extent of 195.000 tons, Sir. 

'1'11' BODOU1'abl. Sir George BalDy: I do not quite understand how 
the consumer can get it in that fonn, because the pool cannot market a 
certain quantity of the Bame kind of oil at one price and a certain 
qUl\lltity at another. My recollection is that, up to 1917, what was 
actually done was that the Burma Oil Company had .ts own separate 
selling arrangements, and the Victoria oil t.hat the" actually Rold was Bold 
at lihat price. But after the close of the war, A new arrangement WAS 
arrived at, when the kerosene pool was established. in which the Asiatic 
Company, representing the Shell interest became partners and after that, 
the 8Il"l'angement was different. The am.ngement, WIlS thi., that the 
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Burma Oil Company nnd the other Indian companies in the pool under 
took to sell to the pool 195,000 tons of the inferior oil at a fixed price 
(,f Rs. 2-14-0 per unit of 8 ~ llons  plus the excpse duty when that was 
imposed. Thereafter the pool did the marketing on behalf -.f the par-
ticular companies, and prices were so adjusted that, on the average, 
at the end of a period. the pool neither made nor lost money. But 1 
should like tu quote eertain prices to show that it might convey a mis-
lending impression if it were thought that there WfiS no change in the prices 
of yellow oil in the last 25 years. In 1914 the price of two tins was 
Rs. 3-8-0. but in 1924 it was Re. 5-6-0. It continued at about that level, 
with small variations, up to the latter part of 1927, when the big fall in 
prices took place on account of the oil war, an.d since the termination of 
the oil w8r., it has never, I think, quite got back to its former level. At 
one period in 1929 it was quoted at Rs. 5 and I believe it is now some-
what lower. 

Now, Sir, I find great difficulty in understanding what the exact force 
of this nrgument is supposed to be, that because, during the war period. 
the oil companies were reasonable and did not attempt to profiteer 88 
regards the oil used by the poO!'est classes of consumers, therefore they. 
fire to continue to enjoy indefinitely the benefit of the difference between 
the import and excise. duties. I can quite understand the argument that, 
if that difference is narrowed, the companies may have to reoonsidEll' their 
price policy, for in their. price policy they are entirely free a.gcnts and 
have no agreement with Government on the subject. But I do not 
understand why., ten years after the wa.r, that particular argument must be 
treated 8S conclusive, And I should like to draw attention to a passage in 
the Majority Report-paragraphs 74 and 75-whieh indicates that the 
companies may have-or rather may have had-other reasons for keeping 
down the price of yellow oil besides the benefit to the poorer classes of 
conllurners. The reason suggested is' that they might do. so in order to 
prevent competition from a6iroad in this ClASS of oil. Whether the Tariff 
Board were right III their view on this point I am not prepared to say, 
because, whereAS during the period preceding the oi:l ~ right back till 
I think about 1922, the difference between the price of white oil and 
yellow oil WAs usually about Rs. 1-6·0 a unit, and the impression that 
I always got from any inquiries I made upon the subjl:lct wos that the 
oil companies were apprehensive as to their ability to seU their whole 
output of yellow oil if the difference WAS made any smaller. Since May, 
1928, the difference in the prices of white oil and of yellow oil hns been 
only 8 nnnas a unit. Thnt mAkes a very great difference, and that leads 
me on to another of the reasons why it is suggested the Government of 
India's proposal should not be approved. It is suggested that the actual 
result, of the adoption of t,he measure will be not a reduotion of price to 
the consumer, although the customs duty is proposed to be reduced., 
nor .even the maintenance of the present prices, but an actual increase 
in the price to the consumer. I doubt very much whether anyone in 
India is in a position to say what the result will be, for in all the inquirIos 
that I have ever made on the subject I have never found anyone in India 
who could give m& a perfectly. clear explanation of how the policy of the 
kerosene pool was determined. I think it is only those in authority in 
London who can speak with . authority on this 8ubject. But clearly it 
jP8 somewha,t remarkable position if, assuming that, the ordinary laws 
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01 free competition apply, a e u~tion in tbe . cu.stoms duty o~ll  ~ e 
followed by Il reduction in the prIce. For, IndIa IS not solf-supportmg m 
the matter of oil and cannot be 80 at present, and therefore, the govern-
ing factor would' usually be the cost of importation. It may be possible 
for the pool to maintain the old prices if, fiS has been suggested to me, 
for some timepsRt they have been selling white oil at a price below 
world pai\ty. The figu.res that were sugg::)sted to nl(: e~e these. They 
have been selling the white oil in bulk at Rs. 4-10-0 a UDlt, whereas the-
world parity would be somewhere between ~  4:14-0 and 4-15-0 ~ uni~  
If that is so. thou no doubt they could malDtam the preseot pnce, m 
~ it e of a reclllction of two aooas a unit in the customs duty, and they 
mip-ht ('\ ,'n miRe the price by a little over two Ilnnas a unit without 
J'( 'fie hin,g 1\ price which WIlS above the world parity. But, if that is. what 
we nrA /lRked to believe, then I do not understand what the mOXlmum 
price policy of the pool, as it is called, means, and I do not understand 
the manner in which it bas been applied since May, 1928, because, if the 
maximum price policy is intended to benefit the poorest classes of con-
rmmers. then it is difficult to see why the companies made a concession 
amounting to over four annas a unit to t.he conS\Ullers of i~ oil, who 
nre not the poorest classes of consumera" and have narrowed down the 
difference between the price of yellow oil and of white oil to only eight. 
nnnas a unit. It is circumstances like these which give one rreason to 
doubt what the maximum price policy has actually meant in its operation. 

Another circumstance which might make it possible for the com-
panies to maintain the price of kerosene, notwithstandin21 the fall in the 
cmstoms duty, would be, if there was an absolutely binding agreement 
with the only independent company which imports on a large scale, I 
mean the Standurd Oil Company. That again would be difficult to re-
concile with the reports one has seen in the newspapers in recent days 
as regards the possibility of the outbreak of another oil war. But I am 
not prepared to admit, until the actual facts prove it, that w,e are 
justified in Rssuming, as a matter of course, io contravention of the 
ordinary economic lawll, that the Il'eduction in the customs duty. is likely 
to be nccompanied by an increase in the prii:)e of kerosene. 

Now, I should like to come to a point which was mentioned by Mr. 
Lamb, but which has not been dwelt upon much by subsequent speakers, 
namely, the danger which is said to thrt)aten the smaller companies if 
the House should approve the proposals of the Government. One of the 
difficulties incoosidering this ~ ti ul  part of the subject has been this. 
that the flrguments in support of it always contl'9.dict each other. We 
'Ire told, on the one hund, that there is go:ng 1'.0 be an increase in 
prif'e and thnt every bit of that 50 lakhs will be ta.ken from the consumer. 
If so, there is no danger to the Bmaller companies, because they will be 
llO wo;se off than t.hey were bofore. On the other hrmd, if they are to 
be seriously endangered, then the consum6'l' is not in danger, aod I must 
really nsk my friends sitting on my right t.o choose on which horn of the 
dilemma they would wish to be impflled, .becRuse they connot hllve it 
both ways. As ,regards the smaller compames, I would say this. Clearly 
the onus rests upon them to make out their case, Bnd to establish to 
the satiElfaction of Government, or of some in,vestigating authority, that 
their position is very seriously endangered o,s a result of this measure. 
If that could be established, then I do Dot doubt thn.t this House, as well 
flS the Government, would be perfectly prepared to consider fully ond 
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13),mplltheticnlly what mensures should be taken to prevent Qny serious 
da.nger. Take the Attock Oil Company. For obvious reaeons, it is 
desirable that  that Company should continue to produce oil. It is the 
only company in this part of the world which does' produce oil, and £00-
pl'Retical reasons, in a war, for instance, it might be of very real service. 
But it does not follow, even if it were est ~ lis e  that the smaller com-
panies do need some tlssistnnce, that we should adopt a method by 
'which, for every penny which goes to the Rmaller companies, tour pCnni"l8 
must be paid to the company that does not requrre nssistnnce. That 
seems to me II point very well worth bearing in mind. 

That, Sir, very nenrly closes whnt. I hnve to sa) on this subject today. 
'The only remark I should like to make in conclusion is this. I think it 
is a pity that certain stntements have been made without petrhaps suffi· 
cient verification. One I referred to at the outset of my speech, namely, 
the tissue of contradictions said to be found ill Sir Padamji Ginwaln.'s 
l\linority Report. Another I have ft;equently referred to in the last week 
or so, about the 15 lakhs that we were supposed to be putting int<> the 
pockets of the Standard Oil Company. Now the Honournble the Mover l){ 

the amendment had read the import trade returns and mnde that 
"ery clear by the figures in his speech. Rut if uny of the speakers who 
in this House or tn another place have 'rElferred to that alleged present 
of 15 lakhs to the Standard 011 Compuny had ever taken the trouble 
to look at the import trade returns, they. would find that the oil coming 
from the sources under the Standard Oil Company is only a little more 
than half of the total imports. The total present we could conceivl\bly 
. make to them" even if the price remained untlhanged, is. not Hi lllkhs but 
only a little over 71 lakhs. These difficult And important questions connot 
be disposed of merely by the hasty qllotlltion of inaccurate figures. They 
ate very serious and difficult matters, and I hope that the House will 
. consider them in a selnous spirit and with t.he desire t<> do justice to all. 

JIr. Arthur KObre: On a personal explanation. I should like to 
Itpologiss to the Honourable thG Commerce Member for not hfl.ving \w(,r1 
present at his opening sentences. Therefore I did not. henr his refereno" 
to the tissue of contradictionR; but I would ask him, is it not a fact that 
in the Minority Report th.e Pre'3ident states that the Bummh Shell Com-
pany sells below the economic price, and also suggests that that Company 
sells at an exorbitant price? 

on. Bcmourable Sir George Ra1Dy: That was precisely the contl'adic-
tion with which I dealt. I pointed out that, if the Honourable ~e e  

had applied himself to the study of the Minority Report, he would have 
found. that the Rrices t ~t were ~ si e e  to? low were the prices during 
the oIl war, and the pnces con81dered exorbItant were the prices before 
the oil war. 

Kr. Arthur Koore: I cannot quite accept that. 

lit. B. »a, (Orissa. Division: Non-Muhammadan): Sir, I think that 
a Member of our Pl\rty should speak. A prominent Member of my pMty 
"haa been unworthily attacked and I would like to speak. . 
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1Ir. President: The Honourable Member, unleeR he has got any fresh 
contribution to ~ e to this deba.te, will now allow me to put the question. 
We have tnken nearly three hours on this amendment. 

The question is : 

"In claullC 7 for the words 'one anna a.nd six pies' the wordll 'Olle anna and three 
pies' be substituted." 

'I'he Assembly divided: 

~17  

Alexander, MI'. W. 
AyyaDiar, Mr. K. V. Rangaswami. 
Cbama.n Lall, Diwan. 
Cooke, Sir Hugh. 
Crawford, Colonel J. D. 
Farookhi, Mr. Abdul Latif &heb. 
Gidney, Lieut .. Colonel H. A. J. 
Gulab Singh, Sardar. 
Heathcote, ~  L. V. 

NOES-02. 

Abdoola Haroon, Haji. 
Abdul Aziz, Khan Babadur Mian. 
Abdul Haye, Mr. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Agnihotri, Mr. K. B. L. 
Banar.ji, Mr. Rajnarayan. 
Baum, Mr. E. F. 
Bhargava, Pandit Thakur Das. 
Birla, Mr. Ghanshyam Du. 
0hettiyar, &so Bahadur P. T. 
Kumara.swam i. 

C hetty , Mr. R. K. Shanmukham. 
Cosgrave, Mr. W. A. 
Crerar, TIle 'Honourable Sir .Tames. 
Crosthwaite, Mr. H. S. 
Dalal. Dr. R. D. 
DaIl, Mr. B. 
Dutta, Rai Bahadur S. C. 
Ferrers, Mr. V. M. 
French, Mr. J. O. 
Ghazanfar Ali Khan, Raja. 
Gwynne. Mr. O. W. 
Haji. Mr. Sarabhai Nemchand. 
Hamilton, Mr. K. L. B. 
Hardy. Mr. O. S. 
Hiro, Singh Brar, Sardar Bahadur. 
Honorary 081)tain. 

Howell. Mr. E. B. 
Ismail Khan, Mr. Muhammad. 
Iswar Saran, MUDllhi. 
Jawahar Singh, Sardar BahAodul' 
Slirdar. 

• Tinnah, Mr. M. A. 

The motion was negatived. 

C1au!le 7 was added to theBiIl. 

ClallAe 8 WM added to th(\ Bill. 

Kidwai, Sheikh Mushir Husain. 
Lamb, Mr .. W. ~  

Lindsay, Sir Darcy. 
Moore,){r. Arthur. 
Munshi, Mr. Jehangir K. 
Reddi, Mr. T. N. 'Ramakri&hna. 
Scott, MI'. J. Ramsay. 
Sykes, Mr. E. F. 

Mitra, The Honourable Blr' Bhupendra 
Nath. • 

Mitter, 'fhe Honourable Sir Brojendra. 
Monteath, Mr. J. 
Mukerjee, Mr. Saradindu. 
Mukherjee, Rai Bahadur S. C. 
Mukht&r S:ngh, Mr. 
Neagy, Mr. K. C. 
Noyce, Bir Frank. 
Pai, Mr. A. Upendra. 
Pandya, Mr. Vidya Sagar. 

~ons  MI'. A. A .• L. 
PatH. Ran HahRdnr R. L. 
u ~ ot s Thakurdas. Bir. 
Rainy, The Honourable Sir George. 
Ra.iah. Rao BahMur M. C. 
Rang Bebari Lal, Lala. 
Rall. Mr. H. ~n  
Bahi, Mr. Ram ~  Narayan. 
Sams, Mr. H. A. 
Sarda, Rai Sahib Harbilas. 
Schuster. The Honourable Sir Georg<'. 
Shah Nawaz, Mian Mohammad. 
Singh, Mr. Adit Prasad. 
Singh, Mr. Gay" ~  
Slater. Mr. S. H. 
'I'in Tut,. Mr. 
Venkatakrillhnayya, Ohoudhri Mr. P 
Vuuh. MauJ"i Muhammad. ' 
Yamin Khan, Mr. Muhammad. 
Young. Mr. G. M. 
Ziauddin .Ahmnd, Dr, 
Zulflqar Ali Khan. Sir . 
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lIIr. President: The question I have to put is: 

"That clause 9 stand part of the Bill." 

Ral Bahadlll S. O. Dutta (Surma Valley cum Shillong: Non-Muham-
madan): Sir, t,here is an amendment· in my name. 

Xr. President: Docs the Honourable Member wish to move it? 

Rat Bahadur S. O. Dutta: With your permission I want to withdraw it. 

lIf. President: In that case, I must proceed to put the question. 

"The question is that clause O. . .' . ., 

Pandit NUalwltha Du (Orissa Division: Non-Muhammadan): Sir, 
there is a small amendment, in my name, and it is that clause 9 be omitted. 
I move it because I find in the proposa.ls of the Finance Member that this 
money, to the extcnt of Re. 82 lakhs or something like that, which we 
have been spending so long for debt redemption is, I understand, going 
to be put into n new reserve fund createci against the Postal cash certificate 
Bonus, which accrues from year to year. This money which is withdrawn 
from reducing unproductive debt ls not gQing to be actually used for 
revenue expenditure purposes. Thus it is withdrawn from paying II. debt 
bearing interest, say 5 per cent. or 6 per cent., nnd is going to be laid by 
for the prospecMve payment of another debt, in which the interest in tbe 
menn time is going on increasing. I have already said that I do not well 
realise the utility of creating such reserves. ,  .  ,  ,  . 

The Honourable Sir George SchUlter (Finance Member): On a point 
of order, Sir. My Honourable friend's objection seems to be to a grant 
which has already been passed by this HOllse, namely, the provision of 1\ 
special fund to go to suspense account against the liability in respect of 
Pm4 Office CiSh Certificates. I undel'Rtand that the point of my friend's 
object.ion is that he dislikes that provision, but that provision, Sir, bas 
nlrend;v bcen approved by this House, and I suggest that he cannot Ilrgue 
on thnt ground in favour of hiB prcsent amendment. 

Pandit lfi1akaDtha Du: Am I in order, ~  

Xr. Preaident: The Honourable Member is not. 

Pandlt NUakantha Du: My objection is that if a new fund is going to 
be created. ,  .  .  . 

Mr. President: That he.s already been crea.ted by the vote of this House. 

Xr. B. DI8: But, Sir, subject to the passing of this clause here. 

Pandit 5Uakantha DI8: If that is irrevocable and inscrutable then I am 
~ i  I shall ~ e to withdraw my amendment. My e son~ are that, 
Instead of ~t  such funds, ,we s o~1  utiliBe this money for revenue 
purposes, and ID that case we WIll be reheved of a certain amount of inter-
est w?ich ~e do not e~ otherwise.. These new reRerve funds will either be 
e ~slte  m the en~l B.ank WIth no interet or even in some SMurity 
~~~n t  2 PderbCtentTh" ~ !  hIS much less than the rate borne hv Our un-
PnJullC Ive e. IS 18 t, e mystery about t,hese reserves. They are 

·"That c1Ruse 9 be nmittAd." . 
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shown in accounts. But the actual money is never available when necessltry. 
We hn.ve got the Railway Reserve to the extent of about 28, crores. We 
<10 not, know where it is deposited. Last, I mean the current year, money 
was required for capital expenditure. But the Reserve Fund could not be 
t.apped even for A. loan. 'rhe act':1a1 money was no~ there in reserve. ~s 
this Reserve will simply appear In accounts, and In any case money Will 
have to be borrowed to pay even from the Reserve. Why then simply 
forego the advantage of getting relief from the interest on debts for A. 
number of yeRrs in t,hc meantime? ~  not now pny back the debt, nnd 
aga.in borrow to pay the liability for PQstal cash ceroficate? Anyhow, if 
that fund is already created, and cannot be revoked, I would like to withdraw 
my Rmendment with your permission, Sir. 

Mr. President: The Honourable Member has not moved it. 

PaDdlt KUakantha Daa: I moved the amendment in the very begin-
ning. and therefore I beg your permission to withdraw it. 

The amendment was, by leave of the Assembl;y, wiithdrawn. 

Clause 9 was added to the Dill. 

JIr. Prealdent: The question is: 

"That Schedule I to t.he BilI stand part of the Bill. 

Honourable Members are not qui,ck. They ought to rise in their seats 
in proper time if tht:-y want to move theIr amendments. I take it that 
no Member wishes to move any amendment on this? (Some Honourabltl 
Members: "Haji AbdooJ.a Haroon is standing.") 

Batt Abdoola Baroon (Sind: Muhammadan Rural): Sir, I want to 
move amendment No. 17, which stands in my name. 

lIr. President: There is one other amendment* from Diwan Chaman 
Lall. 

Diwan Ohaman L&11 (West Punjn.b: Non-Muhammadan): I don't want 
to move it, Sir. 

JIr. President: That is all right then. 

Hall Abdoola Haroon: Sir, Before I say anything on my amendment, 
1 must first of all congratula.te the Honourable the Finance Member that, 
with this duty, which will yield a.bout 5, crores he will be able to pass t.he 
Finance Rill very smoothly and quietly. I am somewha.t surprised, Sir, 
that. there is no strong oppositi('ln from this side of the House t.o Bny 
fresh taxation, because I find that the Bill is framp,d in such a way that, 
'for some reason or ot.her the House supports it quietly. Take one 
instance. Take the cotton duty. There are some Members in t.his House 
who think that t,his 15 per cent. duty will give them some relief, flnd that 
the mili industry will bf' able to get on, that it will enrich manv sha.re-
lto]clers n.no so on, Rnd therefore t,hey are supporting fresh taxation: 'fherfl 

·"Tn entry (3) in Item 34 of the proposE'd nml'ndment No.3 in ~ nle I to Ihr Bill : 

(II) the words 'r..nd suga.r candy' be omitted, 

·(b) the words ''JI11l11 Qne rilpee aud eight RnnaA per cwt.' hI' omittfld." 

R 2 
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are some other Members who I1re jubilant that more 1.:hadi will be COil· 
sumed becnuse foreign cloth w.iN become dearer; therefore they are not 
objecting to this duty. While in regard to income-tax, there are some 
murmurs in !'lome quarters, hut the majority are in fnvour of it beCAuse 
t hey do not like capitalism. 

Now, with regard to sugar, as the Finance Member has indicated in his 
budget speech that the sugar industry is struggling and that it is necessary 
to give it some relief, Members have given their support to it. I under· 
Rtand. Sir, that some group of sugar refineries which are mostly refining 
sugar from lq117 fire not working profit.nbly, and therefore they tried to toIet 
up an agitation. with the result that this duty on sugar has been imposed" 
quietly in this Budget. 

Mr. President: Does the Honourllble Member wish to move his, 
3 P.M. amendment? 

Ball Abdoola Baroon: Yes, Sir. I move: 

"That fo], the proposed arn«'ndrnent No. 3 in Schedule I to the Bill the following he· 
lIuhstituted : 

'3. For Itllm No. 34 of Schedule II, the foJlowing ahaU be Bubstituted. namely: 

, 34. Sugar, e:a:olurling oonfeclioneory (eet No. 124)-

(1) Rugal'. orYBtaliised or 80ft 23 Dutoh StRudartl 
and above. 

(2) Bugar, cry!ltalli·l'd or 80ft inferior tn 23 
Dutch StandArd but not inferior to 14 
I:ut('h Standard. 

Cwt. 

Cwt. 

(3) Sugnr, ('ryatalli,ed or soft inferior to 14 Cwt. 
I, utch Standard but not inferior to 8 
nut.·h Standard if irnpnrkd for refining 
purpole. 

(4) Sugar, below 8 1. ukh Star.dard and ~u  Ad txllorettl. 
candy. 

Rs. a. p .. 

4  8 0, 

•  3  0 O' 

25 per ceut. plus 
one rupee and 
eight annas per' 
ewt. 

(5) l o1uss ~ • Ad valorem 25 per oent.' .  " 

In moving this amendment. I want to say that there may be some 
opposition to my ameudment. We know very well at present the sugar 
duty is Re. 4·8·0 per cwt .. that is to say, there is 75 per cent. of the duty 
a.lready imposed on the article. If you go through the history of the sugar 
duty. you will find that, up till February, 1916, there was only 5 per cent. 
duty on sugar and this means about 8 or 10 Mnas per cwt., but later on. 
on Rccount of the war and scarcity of sugar in the world, the price in the 
market went very high. Further, owing to the revenue requirements, the 
dut.v on sugar waR raised a!'l shown below. From 1902 to 1916. 5 per 
cent", from 1st March. lIHfi. to 28th February, 1921, 10 per cent., from 
lilt March. 1921. to 28th February. 1922, 15 per cent., from 1st Ma.rch. 
1922. t,o IHst May. 1925, 25 per cent" from 1st June, 1925, to ?8th Feb-
rnnrv, 1980, Re, 4·8-0 pel' ('wt. Later on  on account of the Budget. the,v 
rnised the duty to Rs. 6. Fp t.ill 1~2: i  the production of sugar in the· 
world increased, with the reRult that, the priu ... of sugar commenced to fall 
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'On the lSt.h February, 1925, the Indian Tariff Amendment Act W8S intro-
-ducM by the Honourable Sir Charles Innes, the then Commerce Memher. 
In his speech, he cleverly pointed out the fluctuation of the sugar market, 
rtf! ( l~ HS revenUH, on account of ad valorem methods, and made the House 
understand the difficulty of preparing the Budget. He also pointed out 
that Rs. 4-S-0 should be fixed so that this difficulty might be got r:d of. 
'rhe following is a part of the exact speech mad.e by him on that -date in 
the J,egiRlntive Assembly Debates 1925, Vol. V, page 1191: 

"We dl'cided therefore that the best plan would he more or lel!8 to stereotype the 
.-existing ratl'S of duty. ~ rate of duty has ~ e e  a.bout Rs. 4-8-0 per cwt. in the 
/&.IIt threl' ~ (  111 the year 1922, iJ ~~ Rs. 6-9-0 per cw!., in t ~ yeal' 1923, it wn. 
Rs. 4/1 per cwt., in 1924, it was Rs. 4-7-0 and the present duty 18 Re. 4/6 per cwt. 
We dt'Cid('d therefore that. the hest plan would be more or less to stereotype these rates 
and we are proposing II rate of Rs. 4-8_0 for Java 23 Dutch standard Bnd over and " 
rate of R.. 4 fill' ~u  between 22 and 8 Dutch standard." 

tir, I am very sorry that at present I cannot produce the exact figures 
'before the House about the sugar-cane cultivation in India, but 1 can 
assure the House that, within the time, that is from the year 1916 to 
1930, the sugRl' dut,y increased from 5 per cent. to 75 per cent. This is 
about from eight annas per cwt. to Re. 4-8-0 per cm. But on the other 
hand, yon can see from the reports that the sugar cultivation in India dId 
not at all increase. Sir Charles mnes passed the Bill quietly then, and 
from that day, the sugar duty remains Rs. 4-8-0 per om., although the 
market went down terribly. It rose from 25 to 80. then to 60 Rnrl lAstly 
to 75 per cent. 

I shall now give the House, Sir, some figures Rbout theeultivation of 
sugar in India. In 1916-17, the acreage under sugar-cane in India wus 
'24,51,000, when the price of sugar was Rs. 14-12-0, and the duty, a.t 5 
'per cent., came to Rs. 0-11-9. In 1917-18, the acreage was 28,53,000 and 
the priee of Rugar was Rs. 16/4. In 1919-20, it was 26,84,000. In 
1920-2] the acreage was 25,75,000. In 1921-22 it was 23,95,000 and the 
sugar rate was Rs. 82-4-0. I would inform the House that the sugar 
rate realIy went as high Q!I Rs. 32-4-0, whereas the acreage went down. 
In lQ22-23, it WAS 27,47,000 wliereas the sugar market rate, ad valorem, 
was Re. 26-14-0. In 1923-24, it Wlls 27,29,000, whereas the sugar rate 
was RR. 16-4-0. In 1924-25, the acreage went down to 20,82,000, whereas 
the sugar ratew9.R Rs. 17-12-0. In 1925-26, it was 26,79,000, whereas the 
sugar rate was Rs. 17-8-0. In 1926-27, the acreage was 29,25,000· A1thr>ugh 
the RUgn.r market went down. That :venr the price was Rs. ]4, inclucling 
-duty. In 1927-28, the acreage was 29,58,000 whereas the Rugar market 
was hetwflen Re. 10-8-0 and Rs. 11 without dut,v. In 1928-29, the aereage 
was 27,fiO,OOO when the sugar market was only TIs. 9 without duty. This 
-year, that is 1929-80, the acreage--I have no accurate figures-seems to 
he nbout' 27.50,000 anel the Rugar mn.rket, is onlv about Rs. 6-8-0 or Rs. 7 
without. duty. It will be seen that the su~  'cultivation in India A.lways 
depends on tho went,her and rain nnd such other things And not on t ~ 
: ~  mn.rket. Besides that, I want to flav that, the su!Zar industrv in 
TndiA. only storted in 1917-18 when t,he RU/lar market waR TIs. 37. Now . 
. t e~  hnv(' some millR in Cawnpore nnrl they prepnre BUjlllr from gm which 
~ not· profitable. Lately some sugar milIs started in Bihar and they 1IJ"6 
prepnr!ng sll ~  i e~tl  from eane. They are stilI e n! in~ it, lind tbpy 
~1 e gomg on In t,helr own way. 
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Mr. Vldya Sagar Pandya (Madras: InalaD. commerce): You have got 
a sugar industry· in MudrllR 

Hali Abdoola Hamon: May be. But I may tell my Honourable friend 
that, RO far as white sugar is concerned, India is not producing more than 
125,000 tons, whereas the imported sugar comes to about 1.200,000. 

:Mr. :M. S. ADey (Berar Hepresentative): Will the Honourable 
Member give us figures for the manufacture of sugar. He has been giv-
ing us the duties, as well as the land under cultivation. I want him to 
give Us figures for the manufacture of sugar. . 

Hall Abdoola llaroon: I am sorry I have not got the figures at pre-
sent with me. But I may remind my Honourable friend that, up tin' 
now, the.Y have not been able to produce more than 125,000 tons of refined 
sugar by machines in India. I have already Rent in two Resolutions, in 
1928 and 1929, recommending protection for the !mgar industry in India. 
But as my Resolutions did not find a place in the ba.llot. I could not move-
them in the Assembly. I also consulted Sir Godfrey Corbett on develop-
ment of this industry. • 

(At this stage Mr. President vacated the Chair which wa.s taken by 
Mr. Deputy President.) 

I think, Sir, the House will be aware of the appointment of a Sugar 
Committee by the Imperia.l Council of Ag'ricultural Research. This Com-
mittee had begun their work and have also passed a Resolution to the 
effect that this question should be handed ,over to the Tariff Board to con-
pider as to how the cultivation of sugar should be carried out, and the 
manner in which sugar produce could be increased. Till that Report 
comes out, I strongly oppose and urge that this new duty should not be· 
levied. Supposing the House levieR this new duty, namely, from Rs. 4-8-0' 
to Rs. B. and supposing the Tariff Board, after a careful inquiry into the 
sugar industry, comes to the conclusion that somCl more protection is 
required. or if they say that no further protection is required and Rs. 6 
is good enough, then of course the Government will say, the duty of 
TIs. 6 is quit,e good, but we ha.ve no spare money to spend on the develop-
ment of the suga.r industry, and therefore we Ilre lwlpless. Sir, you might 
rt'memher that a Sugar Committee WRf; appointed in 1918 and the Report 
waf, published in 1920 or so. I do not know up till now what action the 
Government took on their recommendations. If anything has been done. 
r am not aware of it. If the Government ure not prepared to spend nny 
money for the proper development of this industry. what will be our pORi-
tion? We have already enhanced the duty from Rs. 4-8-0 to Rs. 6. As 
Honourable Members are aware. sugar is consumed by all classes of 
people, t,he poor, the rich and the middle c1n.sses. When such is the 
case. you must consider whether the Government are entitled to enhance 
the duty on a commodity which is consumed by all classes of people. The 
iucrease of duty on sugar at present from Rs. 4·8·0 to. Re. 6 would not 
at all increase in any way the sugar industry, but on the other hand. 
about Re. 2~ crores would gO to the Government's pocket and revenue. 
whereas the Honourable the Finance Member estimates it to be· one crore-
and eight lakhs. I have carefully read the speech of the Honourable th& 
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}i'illance Member, in which hc refers Lo the increased duty on sugar. He 
e ~i l  to the House that the duties on sugar in most of the Euro-
petu) countrieli and III the United States of America. are on the same level 
at! ill Indir.. I cannot understand the way in which the Honourable the 
F'illlllH'e Member cOlupares India. with the richest countries in the world. 
n i ~ earJI8 an illCOIlW of two annas per day per head, whereas England's 
duily ineollH' per hend is HR, 2 and in the United States ·of America. it is 
again abnllL lis, 4 pe:c <lay per head, Of course I cannot speak about the 
income iu Fl'I\IW(\ Germany and other European countries. Although 
they nre churging 1\ heRv,v duty on Rugar, yet, Ride by side, they are 
spending the nIouey on sugar production, and they give enormoUJI bountie8 
to E.ugar refineries, cultivation and so on. 'fake for example, England, 
where, IlS my Honouruble friend said, they are levying very heavy duties 
8S eompurpd with other European countries, Everybody will agree with 
this, but he hus not shown us how these countries have been spending 
that ineome fn)m the duties on .mgar. For exampJ6, England is recover-
ing from the people nbout. 18 to 19 million sterling as sugar tax per year, I 
quote from circular No. 195-E. /700 of 1980 from Pusa, a sugsr institu-
tion whieh belongs to Government. This Report was an extract from the 
JouMlal, dl'II Frabrica"ts de Sucr6, dated the 1st February, 1980, published 
in Puris, which sa.ys: 

"A rovised supplementary estimate of a further £12,50,000 required for beet iugar 
au!Jaidy was iasued yel!terrlay," 

That il!! in Englund: 

"The original estimate wu £3,000,000 ~te lin  and tho:! revieed estimate of the-
11lbBidy in 1929 is £42,50,000." 

I want t.o rmllind the House that England hus recovered, as sugar duty. 
through the conSWDcrs, about 18 to 19 million pounds, whereas they are 
spending on sugar about four and a quart'er million pounds, I wu.nt to 
inform these HencheR that, even in the last ten or twelve years, the 
Government of India hllve been increasing the sugar duty by leaps and 
bounds from 5 per cent, to 100 per cent" a.nd within the last three years, 
namely, in 1926-27, 1927-28 and 1928-29, the income from the sugar duty 
av£,raged 7 crores, How much have they spent on the sugar industry? 
I,ast year the,v recovered 8 croreR and 35 lakhs, but how much have they 
spent OJ} t.he sugar industry? According to the new duty, they proba.bly 
rr-covered from t,he people of India abOllt 12 orOl'es of rupees, out of 
whieh the Honourable the Finance Member has very broad-mindedly 
sanctioned 10 lakhs, If this is to be the way, I am sure the Indian sugar 
industry cannot be revived in any way. 

Sir, there may be some in this House who may Ray t,hat I am a sugAr 
mcmhant, and that· iR wh:,' T am opposing this, But I must make it 
~len  to this House that T know very well, as an Indian, that in the whole 
world, up WI 1912, India was the biggest producer of lIugar, Of course 
within the lAst few yen.rA Cuba n.nd J a·va. have been and today are producing 
more sugar thap. Indio, I am proud to 8ay tha.t I am informed that India 
waq the first country in the world to produce sugar-('Me; ft.nd if this Gov· 
emment Rnd we, the repreRentatives of the people, try our level best 1.0 
help the FHlgar industry according to our ways and means, as the modern 
Governments are doing, I can assure this House that, in five years, India 
will ('Ol1sume her own white sugar and s£op importing foreign sugar. 
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whereas in the next five years I am sure India. can t:lXport. one million tons 
to fOl't:lign ount i~s  But if 'you only want u. little holp flond you raise 
.) our duty from ;) per {lent. to 100 per cent. and all that money goes to 
Govt:lrmnent to be spent u.s thoy like, then I can assure you thut. you cannot 
increaiioC your ::;ugar duty at. !I'll. Sir, since 1920 every yt:lnr, or for three 
or four .yesl·t.i, We' have been increasing the duty on sugar, whereas in 
Euglllnd-I fl.1l1 sarr.y.1 huve not got. the figures at present wit.h me-but 
iu Bnghmd they are reducing their sugar duty, a.nd side by side, they 
nre helping their own indust.ry. I want to infonn this House that, dur-
ing the whole of itR history until recently England never produced a ton 
of sugar. From 1926 they tried to help this industry, and they started 
t,hif: industr,\ by giving big subsidies to the producer or refiner. }1'or three 
.\"(;Or8 they cultivated and last ye&" they produt'ed 3,20,000 tons. If 
~n l n  which formerly neV(1r in its history produced a ton of sugar, 
can produce 3,20,000 tons, wh.,; should India not produce two million tons 
a year if it is properly pNtected? Sir, I think .vou can very well under· 
st.and t.ha.t Indio.ns arc not rich, Bnd it is not fair on the part of Govern-
ment. that 100 per. cent. should be charged on III food nrticle whieh is used 
hy nearl.Y all ('!fIRSI:''' of peoplt'. I hear from my countrymen that. even 
m the olden davR, that is in the darkest davs of India, t,he ruIem did 
not ~t  all i os~ such a duty on any food ti~le  
Owing to the fall in the price!:> of sugar, the sugar induBtr;v if; now in Q 

critical condition. I am aware that the industry had already suffered 1\ 
good deal because it is hardly producing ont' ton of gUT pf'T Hcre, when'AS 
.Jllva can produce about 4! to 5 tons of refined sugu·r per acre. Javl1 can 
supply Indill with the cost of production and freight. extra a.t I{s. 6 per 
cwt .. that is to ~  HR. 4·8-0 per maund, whereas India cannot producf) 
tht! Rame for leRS than HR. 8-8-0 or Rs. 9 per maund. So I think it is 
fruitless for Indin to compete with the foreign countries at the present 
moment. The sugar ~n ust  cannot survive this, though zemindars, 
cultivators nnd refiners may find some sort of relief at present by t.he 
raising of the duty to Rs. 1-8-0 a cwt. It will not survive until and unless 
the Government of India come forward and introduce some mensure, as 
was done in J a.vo. and Cuba, and the European Governments, thnt is to 
;;8)" the economic and scinntific and agricultural advice, subsidies. help. 
and so on. Taking thnse difficulties into considerat,ion, I think this newly 
imposed duty cannot, help the Indian sugar industry. but on the other 
118nd will fill the Government'lel treasury in order that they can spend more 
lllerJey on extra. wages in the Military Department., in paying high salaries 
to the high officials and in building huge, fine palaces. etc. 1 submit to 
the House that this newly imposed duty should be taken away. 

Now 1 Wltnt to make clear ""hat my amendment is: Paragraphs (2) and 
(3) of amendment 3 of Schedule I of the Finance Bill say that the duty on 
"28-Dutch Standard" and above is to be Rs. 6·0·0 per cwt. and on sugar 
inferior to 23-Dutch Standard it is to be Rs. 5·8-0 per cwt., whereas I want 
to substitute Rs. 4-8-0 and Rs. 4·0·0. That is for white refined sugar, Gov-
ernment propoee a duty of Rs. 6-0.0, and I am proposing Rs. 4-8·0. For 
brown sugar, that is inferior to 28-Dutch Standard, but not inferior to 8-
Dutch Standard, they charge B.s. 5-8·0, whereas for sugar inferior to 28-
Dutch Standard but not inferior to 14-Dutch Standard, I am proposing 
Rs. 4. In changing this, I want to make clear SOme points, namely, that 
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'sugHr between No. 14 'and No.8-Dutch Standards cannot be consumed; 
thit. sugar is meant only for refining purposes. I have also suggested in 
clamle (8) that the duty to be levied on sugar inferior to 14-Dutch Stand-
.a.rd and not inferior to 8-Dutch Standlml should be only Re. 8, if imported 
for refining purposes. Sir, I want to draw the attention of the House to 
the fact that England which fllways used to import white refined sugar, 
Jat,nlv reel 11 cod t,he duty on raw Ilugar to about 25. 3d. per cent. That 
e u~e  the pricc of raw !'Iugar. Therefore -they are import,ing raw sugar 
fl'om other cOllntrieH lind are rdjning it in their 0\\,11 country and consum· 
ing that sugar. On account of tl ~ lt  the !'Iugar industry in England has 
J'cvi\'ed, and today many thom'811ds of pcople Ilre getting employment. 
So jf the Government take up this attitude in India also, and give proper 
protf'ction lind facilities t.o tho sugar-cane growers, it will be a great 
f'lnurce of help. I request, the Government to allow this raw sugur to be 
imported into india. If they do RO, there may be some people coming 
forward and having refineries in India. nnd thus it will be giving employ-
ment to mnny people. The Honoura.ble the Finance Member knows tha.t, 
from 1928, the British Government in England hllve int,roduced this system 
in England, and as a result. of thiA, emplo.ymcnt. has increased, and so 
they charged 2s. Ilnd some pence per cwt. less than the refined sugar. 
Sec(JIldly, Indians can purchllse sugar from the world-wide market and 
refine it in India. for direct eonrmrnption. During the year 1928. the Java 
Sugll.l' Trust had plent.y of sugar. and they were aware t,hat Tndia waR 
hound to eo~su e their sugar. Therefore it Wlls that they fixed 18 guild-
ers (one guilder is equal to Rs. 1-2-0) per 100 kilos for India, whereas 
t.hey fixed 11~ guilders for the west of Suez. They have done an injus--
tice to India by playing thiA trick and have taken away about 15 crOTeS of 
rupees from India, because we cannot import raw sugar from Cuba for 
the purpose of e ini~ it. 'fherefore we had to purchase Java sugar. 
According to my amendment to Sohedule I, I think if you put the duty At 
RB. 3 per cwt .. the raw sugar, namely, Nos. 8 to 14-Dutch Standard, may 
he imported 1'.0 India. and we can refine it, here without allowing it to 
go into direct, consumpt,ion. By thiFl. India can increaRe her refining in-
dustry and aJFlO increase employment. 

. la paragraph 3 of the Finance ~i1l  it is st,ai;ed that, on sugar below 
No.8-Dutch Standard nnd flugar-Mndy the duty is 21) per cent. ad 
valorem, plus Re. ] -8-0 per cwt. I agree with this suggestion, because 
I know tha.t Ja.va wants to export that sort of sugar to India and ruin 
tho Indifln  production of gur. I want to tell the House that lately I saw 
n l'ample of that sugnr, nnd I found that it could not be consumed 
clirl'('tl,v. Up WI now, they imported very little of that and·I learn that 
t.hat gllT also is coming into India for refining purposes. If tha.t is so, I 
11m not in fa.vour of putting RR. 1-8-0 more duty on that g11.r. But if the 
Go\'ernment have further information on the su ~ t  then T must agree 
.,with them. Of cour!'le I do not, oppose the dllt.V on candy, because that 
IS !\ rich kind of eugfllr, known as miBri. But for gUT, which is coming in 
for refining purposeR, I do not adviRe the Government to charge Rs. 1-8-0 
·more. . 
Of course. I nm feeling very much the fact that, till 1912, India WQB 

f;}le biggeRt producer in the world in sugar-cane, and I am told that India 
~  the firBt countr.y to commence the production of sugar-cane growing 
:m the wor'ld. As an India.n, I want this industry to be kept intact I 
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boldy say to these Treasury Benches that they have already snatched away 
between 8 or 9 crores of rupees in sugar duty by Customs, and they still 
want to snatch some more money in order to balance their Budget. This 
method can be of effect only for some years. say one or two years only, 
nnd la.ter on they may come forward again with further taxation on sugar 
or something else. I fissure that this will leave no scope behind for fur-
ther taxation in Jndill. 

I wish to remind the House that I have today seen some old records. 
in which I find the following figures. The Customs duty collected by the 
Government in: 

1909·10 was Rs. 7,44,00,000. 

1910·11 9,92,00,000 

1911·12 9,70,00,000 

1912·13 10,151,00,000 

1915-1i 10.29,00,000 

1914-15 9,54,00,000 

19111-16 8,DI,OO,OOO 

whereas, in the present Budget, the Customs duty amounts to 55 crores. 
During the last 15 yea·re it hils increased from 9 crores to 55 crores. How 
can the people of this country pay this huge amount of duty? I cannot 
understand how the Government can get its money in the next two or-
three years, because the traders, the merchants and others will say tha.t 
they are Buffering from depression. If this taxation is further increased,. 
I do not know whether India can stand it. Therefore it is a very wise plan 
for Governrr,ent to reduce the military expenditure, the high sal9.l'ies to 
the big officials, the creation of more a.nd more appointments in the civil 
administration; alno some of the extra charges incurred fCYr buildings and 
ot,her thing.;. If these Ilre not stopped by t.he Government, I do not think-
India can pay any more taxes. 1 know very well that this Government 
would not listen to these things, because I ha· .. e read fI, chapter in the 
history of IJ, groat historical writer by noone Thne-Khaldoon, in which he says 
hew Governments arL creatc'd and how they fnll. He says thot. if a now 
Government come into exil.tencc in an.v country, they have 'l small estab-
lishment, they impose a small amount of taxes and spend only a very small 
amount on tbe milit.arv and other expenditure in the beginning; but when 
they stabliH(J t.heir Government and when peape and order reigns over the 
land, the officials become slowl,\' luxurious, find t.hey require more 
lind more money. On account of this. they increase the taxes bit by bit. 
S3 I have illustrated in the case of the Customs tax, which has increased 
from 10 crores in 1915, to RH. 55 crores now, with the result that the 
people become discontented. In order to put an end to their discontent, 
they increase their militar,v o e ~ and the police ll.nO FlO on. In order to 
ha.lance this cxpenditulT. neWly incurred, they ngain have to rely on more 
faXPR. The peoplp at last. hppome exhaust,ed: the.\· RpproB.ch the neigh-
bourinl2' Government or nation to save them from this tyranny, and call" 
upon th!' army of the land t,o 00 likewiAe. With the usuBl stMlggle ~n  

prj,'ntion, they come out f'iueccssful "t 11\Rt. Please ('ompare vour Gov-· 
t'rnment, with t,hiR grent historiRn's dep('ription lind decide M :von pleaRe. 
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But. 1 may say that, whatever unrest is prevailing in this country at pre-
swt i!l onlv due to the·Treasur.Y Benches. and not due to the people. I 
think the ~tu e historian must decide whether the responsibility lies on 
the peoplc or on the o ~ n ent for whatever bloodshed or some. other 
thino tJwt might hnppen In the near future, hut I for my part wIll say 
that it iA on 1\' owing to the Government. With t,hese remarkR I am 
llllting' this unl('ndment forward for disctll;sion. nnd I hope at, least Ronour· 
a.Lle ME'1ll herR on f his side will consider twice before they decide to reject 
it. 

Kr. Abdul Qadir Siddiqi (Central Provinces: Muhammadan): Sir, J 
rise to oppose the nmfludment.. What I have to say is that my Honourable 
friend the Mover of the amendment has rather supported the case for' 
Government thun for his amendment. It will be found that, in 1913-14, 
the production of indigenous sugar or gUT was 34 lakhs of tons, ,and. at. 
I,hat time there were 26 lakhs of acres of land under sugar-cane cultivatIOn. 
In 1927-28, as my friend has already stated-of course the acreage has been 
fluctuating, sometimes it hilS been high, sometimes it was renuced-but 
l'ven in Hl27-2A the production of gUT waR 32,08.000 tonR. 

Haji Abdoola Haroon: I never quoted any figure for 1913-14; I said 
80mething about the figures for 1923-24. 

Kr. Abdul Qadir Siddiqi: I have no figure8 for 1928-24, but I have got 
figures for 1927·28. In tha.t y.ear the production of gur in India was 32' 
lakhR tons, acreage 29 lakhs. 

(At this stage Mr. President resumed the Chair.) 

So the probl()m is really a very important one, nnd it should be ver." 
carefully considered by the House. We all  know thnt the price of gur haR 
gOlle very low. It, should also be remembered by the House that there is. 
over production of 8ugllr in the world nowadays, and an attempt hilS been 
ma.de by ull t.he countries to dump sugar e e ~  it cnn find its way. 
Most of the countries have protective duties, and some of t,he countriel:>. 
have enacted nnti·dumping laws to prevent foreign sugar entering their 
Own country. But none of these protective duties exist in this country to. 
prevent foreign sugar entering our mnrket, and the import of foreign sugnr 
has been increasing, From the Government's Report for 1927-28 it will 
be founcI, that in 1927-28, the import of sugAr increaRed by 23 per cent. in 
three years, Ilnd the result of it must nahlrBlly be thnt refined Rugal', 
which is produced here, hns to face very hard competition. The priceR 
which are now prevailing are such that they not only ,nffect the refined 
sugar which is being produced in India, but also affect the production of' 
flur, which is particularly used by the poorer classes. Therefore, if thi'! 
mdustry of gur and sugar production is affected by foreign competition, 
then we will find that the present acreage of 29 lakhR, which is alwa.y" 
fluct.ullting, will be enormously reduced, and all that land will become 
useless, and lakhs of men, who are getting employment in producing gttr· 
or sugar, will lose their employment. Therefore, this problem is rea.lly 
very important. and it should be very carefully considered. Of MurRe Gov-
('rnment ought. to have taken earlier stepR to protect, this indIlRtl';\'. hilt 
they have 80 fm' done nothing of the kind till now. Tn 1920 t.he Sugar 
Committee was appointed, made investigations and submitted certain 
recommendations, bllt we do not find thnt anything has been done to· 
de"elnp the sugar industry or to protect the indigenous gur industry. They 
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huye been imposing certain duties for revenue pUl:poses, and from the 
(Iunntity of import of sugar which has ulwllYs been increasing, it appe/1Ts 
that th"cv hnve hud no effect on foreign sugar. 'rhe House should also 
e elll ~  the fact that the import of sugar is not more than one fourth the 
quantity of !l'ur that is produced in this country. '1'he sugar i ~ is pro-
duced in India is not more than one lakh of tons. If proper oore IS taken, 
lind the induf>try is properly developed, not only wiJI our present production 
of sugar be maintainecl. but we will be able to produce us much sugaT for 
t,he richer classes as is importcd from foreign countries. '1'he present duty, 
Sir, mny have some effect, I mean some protective effect, and it may in-
directly help t,he sugar und gur industry; hut we cannot· definitely say 
what effect it will have on the· industry as a whole for the present. Thu 
Government should therefore refer the whole question to the Tariff Board 
nnd in ~st i ut (  it, thoroughly lind help both the illdustries of sugar lIud 
.gUT. 

Baji Abdoola Baroon: Where will they get money from for tha.t pur-
pose? 

IIr, Abdul Qadir Sldcl1ql: 1£ my friend has no objection to it, it might 
come out of the ineOlllf! which they will get from the Customs "uties on 
sugar, and that can be utilised '¥or the development of the sugnr !lnd gur 
industry of this countrv. Let them Hlso give bount,iet!. but I cannot "ff-
llllnd ~ o en  nnytiling to the Government unless the whole question 
is thoroughly investiguted by the Tariff Board. But for the present, the 
duty which hus been imposed by the Government, will certainly have sorno 
pffect to protect the indigenous industry, und therefore I maintain that 
it should not be reduced. With these remarks, Sir, I oppose the amend-
ment of my {riend. 

:Hr. lIukhtar SiJlgh (Meerut Division: Non-Muhammadan Rural): Sir, 
1 regret very much that I do not find Sir Frank Noyce in his place, though 
the subject under discussion happe.ns to come under his Department. It is 
really very regrettable that Government do not CRre to see the cultivators' 
point of view, und even in 11 manner like this, the Honourable Member in 
(~ e does not want to know what the opinions of Honourable Members 
·of this House are. 

Now, Sir, I do not know whether J I>bould congratulat.e the Honourable 
the Finnnce Member for the imposition of this duty, or whether I should 
say that the Finance Member has succeeded in one way to keep A.way the 
protection proper to a certain extent, but at the same time he has given 
0nly a very small amount of that revenue duty for the improvement (of 
nhe sugm-industry. It is really vcry regrettable. Sir, that., out of one crore 
find 80 lQkhs, the Finance Member hns proposed td give only ten lakhs for 
the development of Lhis induRtry, and this paltry sum ca.nnot rcally impl'ova 
j,lIe industry. This clearly shows that, at tho time when the Finance 
Member t.hought of this duty, he had no definite idea that it should be 
given for the improvement und development, of the indigenous suga.r in-
dustry, otherwise he would certainly have found more money for the im-
provement of this industry. I may tell t,he House straightaway tha.t India 
is one of those countries which was producing sugnr in such pnormous 
quantities that it, was not only sufficient to meet the requirements of this 
·country, but it was able to export the surplus qua.ntity to other oountries. 
But n time cllme when the people of other countries decided to giTa 
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bounties to sugar, and they e ~ll to dump their oheap s ~ll  on to t i~ 
countr with a view to kill the IDdlgenous sugar, and the o e~ ent ·Jf 
India, y being interested in the countries .which were maoufacturmg sugar 
('.utside, decided that India s oul~ remUln a ~ ee trade o~~t  ~n  lh,' 
result of it today is that we ure.1D tl very ~ls e ul ~olutlon either :IS 
DlunuiLlCturNs or liS growers. It IS a very ls u l:l~ul thlOg that even ,by 
putting on 1I duty of Hs. 4·8·0 1\ cwL., we ure qUlte lDcapable of competlllg 
with the i o t ~  sugur. Thill is uU due, to the fuct that t~e Government 
of the country do not take un." interest ID the masses of t ll~ country (An 
HonouI'nhlc !llcmbcr: "t-;hame"), otherwise, with tl duty of Us, 4-8·0 per 
. cwt., I duresny, liS far flS this sugar industry is o~ e n  it would hlwe 
stood by t,his time on its own legs. 1 need not remlDd the House that, n'" 
ful' buck HS 1020, the whole question was investigated by a Sugar Com· 
mittee but the Government ~lt tight upon the recommendations of t ~ 
o n itte~  They did not tuke any action on it. My friend Haji Abdoob 
Buroon want-eel to move II Re!lolution. Unfortunately, on the <iny Wh(lll 
the Itesoilltion WIIS to be lIlowd he WIIS absent, Bnd I moved it in hiR 
I,lsct'. The Government then toltl this House that the Royal Commission 
on Agrioulture would report upon this question and their recommendations. 
were awaited, and the whole thing WfiS shelved for t~e moment. Though 
1 persisted und suidthllt the HOYIII Commission on Agriculture would not 
make !lny recommendntions becuuse sugar wus not within their sphere of 
inquiry, I was told J wus wrong, und that the Government had placed this 
mat.ter before the Hoynl Commission for investigation. Now, what do wo 
fino.:) ThE! Itoyul Agricultural Commission made recommendations for the 
fonnution of Bonrds £01· different crops, bllt the)' have not said B word about 
sugur. That ulso shows, Sir, how fill' the Governm,ent and the ~ ul Com· 
mission on Agriculture are interested in the improvement of the sugar· 
industry of this country. 

Sir, I am very thankful to the Mover of this Resolution, as he has 0"· 
pressed sentiments in favour of improving the sugar industry of this country. 
but J feur, Sir, 1 ShBll have t.o oppose hiR motion. Belor.e giving mv reusons, 
why this imposition of the duty is welcome, let 1ll;-S8y a few words on t.he 
question raised by the Mover. He seems to be under the impression that, 
I1S the area under sugar· cane oultivation hRS not gone up, the imposition 
of the duty on sugar will not benefit the grower. Let me tell him that 
t~is  i ~es~ion is incorrect. The problem of the sugar industry does not 
he m brmgmg a larger area under sugar-cane, but the real problem is to 
produce more from the area that we are alreadv cultivating. The area 
under sugar·cflne cultivation. which is about 29 lakhs, or which has varied 
from ~3 to 29 lakhs of Acres, !s qu!te ~nou  to produce ~nou  sugar 
for thiS country. But the malll pOint IS that our productIOn today is 
insufficient, Bnn if we were to attempt to increase the tonnage of sugar 
per acre, the result would be that the production would be quite enough 
to meet the requirements of this country ..... . 

Kr. )[uhammad Yamin lOlan (United Provinces: Nominated Non. 
Official): How will you be able to do it? By this increase of duty? 

)[r. )[ukhtar Singh: I shall come to tha.t a few minutes Jater, and J 
sh'lll show that this is not the way in which the sugar iRdustrv can be 
protected. Certainly, an increase of duty will be indirectly Bn idvantllge 
both to the grower as well as to the manufaoturer, hut I do not think that 
it. will improve the condition of the sugar industry of this country, I wss 
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4 submitting, Sir, that the acreage is not the main point. Accord-
p. II. ing to the Sugar .Committee 's Report, if I remember aright, the 

tonnage per acre in India was considered to be 8 tons an acre, while in J aVIl 
they fOllnd out that the tonnage of sugur-cane per aere was 36 tons. That 
is, it was about 4, times ·more than India was producing. In the mean-
time Java people have been able to produce 42 tons to an acre. It clearly 
means that there is a very big margin between 8 tons and 42 tons to an 
·ncre, and that will clearly convince my friend, Mr. Haroon, that, if we 
increase the tonnage of sugar-cane per scre, we shall be able to produce 
11 sufficient amount of sugar which will not only be able to give us the 
'entire amount needed for this country, but we shall also be able to export 
something outside. The main point then would be whether it is possible to 
increase the yield per acre from StOlls to 42 tonI). 

1Ir. Preaident: 'l'hat is not relevant to this amendment. 

Mr. )(ukhtar Singh: That will be relevant in this way. My friend Mr. 
Haroon, in submitt.ing his motion, stated that, bensuse the area under 
. sugar-cane had not increased, therefore there was no necessity of imposing 
the duty. lam meeting his argument by saying that there is a likelihood 
·of increasing the amount of tonnage per acre and then it will give more 
sugar, though the area remains the same. 

Hajl Abdoola H&1'OOD: How are you going to increase the tonnage? 

Mr. Kukhtar Singh: If my Honourable friend will refer to the reports 
-of the different AgriculturalUepartments in the country, he will find that, 
by the introduction of new varieties of canes, the tonnage has increased 
by at least 100 per cent. (Interruption.) I was submitting, Sir, that it is a 
certainty that the increase in tonnagoc of sugar-cane per acre hus gone up 
'since the introduction of new varieties of canes, and we shall be able to 
produce more sugar-cane than we are producing today. My Honourable 
friend has stated that we are producing only 1,20,000 tons of sugar in 
this country, while we are importi)lg more than 8 la.khs of tons from 
foreign countries, and therefore it is no ~oo  to impose ~ duty on sugar. 
I may remind my friend that, besid'es .1,17,048 tons of sugar, We are 
making 32,16,000 tons of gUT and iltte18 is a very large amount of refined 
BUgar produced under the indigenous manufacture. Unfortunately figures 
nre not available as to how much flugar we are produCing by the in-
digenous methods. So to compare 8 lakhs with one lakh will he a fa.llacy. 
When we are considering a' question of this nature, we must take the 
total consumption, and if we do not take the amount of sugar produced 
by the indigenous method, the amount consumed will be something more 
tilfm 40 lakhs of tons per :vear. As a matter of fact, the main point that 
we ouO'ht to consider would be whether the producer of gUT, who is pro-
ducingOnot less than 32 lakhs of tons every year, is to be protected. My 
Honourable friend has suggested thRt there should be created a third 
category and that refineries should get g1lT at a cheaper rate. 

Hajl Abdoola HarOOD: Nobody in thp, world Mn compete with gm in 
lnoin. Whereas the sugar market varied from 1901 to 1915. gUT wns at 
that, time nnd iR still nt the same level. 

Kr. Jlukhtar SiDgh: I consider my friend is wrong. Two yenrs bp.fore • 
. J'av$l. could not manufacture gur and therefore there was no competition 
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with Jllva, but now things h!we changed. The Java people came to India, 
·tlll') studied the manufucture of gUT in this country Bnd consignments 
-of rwr are already reaching India. 
Hajl Abdoola Haroon: I want to explain that. My friend hali< stated 

that gUT was not preprured in Java. There is some indigenous industry 
in JavA" where they make gw·. That was being exported to China and 
.J "'pan for refining purposes. I have seen the sample. 'rhey are now 
sending it here for refining purposes and it does not compete with the 
'91lr here. 

Mr. Jlukhtar Singh: I do not understand wha.t is the difference. My 
friend se.ys the.t the gUT tJhat is imported into this country. for refining 
purposes does not compete directly with the ftUT in this' country. Even 
-if I ta.ke it for argument'R sake, then does it not compete with Indian 
·gUT directly? Any stuff which contains sugar competes di.rectly with 
sugar produced in this country, and as it is at present, affects the price 
.-of gur, and I\S my Honourable friend himilelf admitted, there are a num-
ber of factories working in this country, there a.re a large number of 
refineries working in this country which want to produce sugar from gUT, 
and for their sake he suggests that there ought to be a cheaper rate of 
duty on thnt kind of stuff. May I tell him that these factories consume 
-the India.n flur for that purpose? 

Pandlt lfUakantha Das: The Honourable Member, Haji Abdoo)a 
Hllroou, un<l the Government have no quarrel as to the duty on gUT. 

1Ir. Jlukhtar Singh: I do not know that. Clause 8 of the amendment 
Rny": 

"Rullar, cryst&1iis&d or soft inferior to 14..Dutch Standard hut not inferior to 8-
Dlltch BtaDdard if imported for refining purpose, Re. 3, per cwt." 

Haji Abdoola Haroon: Thnt. is not gUT. That is raw sugar which is 
00 per cent. 

Kr. Jlukhtar BlDgh: My friend can call it raw sugar as gUT is not the 
technical word and bUTa sugar is the proper word to be used for that pur-
pose. He wants a cheaper rate of duty for that purpose. What would 
be the rcsult? The result would be that the refineries here would not 
<consume Indian gUT, but they' would depend upon gUT imported from Java. 

An Honourable Jlember: It is raw. 

Mr. Kukhtar Singh: Y 0\1 can call it raw. I think he used the word 
Muscovodos sugar. I was submitting, Sir, that the importation of a.ny 
stuff which will be used by the refineries in this country will direotly 
compete wit,h the gUT manu£ncturerl in this country and that will have a 
.depr(J!;sing effect. No doubt it will not hit directly the manufacture of 
1 ~:  but it will directly hit the small grower who mnnufactures gUT 
in this country. From my point of view, I want that the fa.rmers of 
this country should live, and in order to save them from ruin, I wa.nt 
that the importntion of gUT, or anything which can directly compete with 
gUT, should be stopped altogether. It is with that idea that the Sugar 
Committee \\'0$ appointed by the Bihar Research Council and it recom-
mended that the import duty on gUT should be levied at once, and that 
was approved by the Imperial Agricultural Resea.rch Council in December 
last, and it is in accordance with that that this duty has been raised. 
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My Honouruble friend Haji Abdoola Haroon said that IndiaDs are not 
able to compete with the imported sugllr, because they are mostly manu-
facturing suglllt' out of gUT. But thill is not correct. .For his infol'JlUttion 
I may tell him that the production of sugar direct from cane in 19'14-25. 
W08 H,21,950 maundE;, while refined from sugar, it Wus 9,16,121 maunds, 
and in 1927-28, the sugar produced direct from cilne WIlS 18,45,752-
maunds, and refined frOnl sugar it was only 14,16,926 maunda, SO 8S 8. 
matter of fact the amount of sugar refined from gUl' is going down and 
dowll every dllY. und the sugar produced directly from cane is going up 
and up every day. Thnt clearly shows, Sir, that the newf8ctoriea that 
are being set up generally manufacture their sugar directly from cant'. 
and there is one very great difficulty in this country, on account of which 
the sugar factories which manufacture sugar direotly from cane are not 
in a position to give better results. The question of transport is lit very 
difficult problem in this country and especially when the transport is con-
trolled by railways. I regret very much to sa.y that it is a fact that, 
even when there are two factories working, one owned by a European Ilnd 
another by an Indian, the railways give better facilities to the European 
owned factory. When things like these huve happened Ilnd are happening, 
~ ou cannot depend upon rllilways for tnmsport and there cannot be any 
( ~u e  way of transport thun railways. '1'he result is that it becomes. 
very very difficult for factories t.o manufacture sugar directly from suga.r-
cane, 8nd this is one of the reMons ~  people in India have to mnnu-
lllcture their sugar from g'UT rather than direct from cane, and It is on 
account or that, that the Sugar Committee pointed out that the Govern-
ment of India should try and find out some other product which may be 
hetween sugHr and 9111' find which mH." (~ used for refining pU!J)oses. 
Rut the Government of India have done nothing so far. Ratner the 
expert opinion that \Va,; given, by nle Members of the Sugar l:n ittee~ 
"'m; thflt it Wfls till impos!3ibility, nnd there could not be found anything 
bet.ween gur and sugar. If the research departments of the Government 
of Indin had taken that recommendation seriously, it was possible that we 
eould have found out some other stuff which could be used bv these 
refineries and could very w.ell be manufactured by the ordinary ·grower. 
But unfol'tul1a.tely this was not done. As I was submitting, Sir, this is 
one of the difficultieR. There is another great difficulty nnd it is this. 
If the sugnr-cane does not reach the sugar factory fresh, it gives a very 
low percentage of sugar. and it always happenA that when sugar-ca.ne is 
tranAported by railwnys the oanes do not arrive fresh, and in thflt ~  .  .  . 

Mr. President: The Honourable Member knows thnt this is not. at all 
relevant to the amendment. I think it is high time that Honourable 
Members rest,ricted themselves to amendments; otherwise there will be n() 
end to this debate. 

Mr. Jlukhtar Singh: I submit, Sir, that my Honourable friend Haji 
Abdoola Hnroon pointed out .  .  .  . 

:Mr. President: But two wrongs do not make one right. If the Honour-
able Member who moved the amendment was irrelevant, there is no 1'es",on 
why the speaker should also be irrelevant. 

Mr. Kukhtar Slnah: 'l'hen, 1 will lenve that point, Sir. I may tell 
the. House that the sugar industry has improved to a very great extent 
in this country. in spite of the apathy of the Oovernment. Prom t.he-



Sugar Committee's Ueport you will find tha.t the percentage of sugar got 
in the difterent factories of. this country was a bit above 6 pet' cent. In 
1920 the sugar factories in India got 6'85 per cent. In 1927-28 they got 
8'5 per cent. and in large factories they got 9·25 per cent., and in one 
factory the percentage of sugar got from cane was lO·S..,Per cent., while in 
Java the percentage of sugu.r got is about 11 per cent. So practically the 
dficieney of the sugar factories in India  has reached the Java figure; 
and when we remember that the sugar-cane that we· are producing is 
more fibrous than they are producing in Java, it will be quite clear that 
we have practioally reached a. stage when we can say that the sugar 
flWtories working in India are effioient. That olearly shows that it is quite 
necessary that Bome protection should be given. 
I may tiell this House what has happened in other countries. I am 

quoting the instance of Australia. In 1928 they prohibited tht\ import 
of .sugar. An Act was passed to remain in force up to 1929, but now 
they have extended the applioation of that Act up to 19S4. 10 the 
meantime, they did not remain quiet. They appointed a SlJ8ar-cane 
Price Board and a Sugar Board. Both these Boards decided at what 
rate sugar-cane should be lIVId; these Boards decided at what rate sugar 
should be sold, and the result is that the cqst of production haa gone 
down considerably. 'l'he Ballie o\lght to have been done in this country. 
What has happened in this country is that the sugar-cane grower and 
tbesugar manufacturer are not co-operating, II.Ild the result is t ~ the 
sugar factories are not getting what they ought to have got. In oon-
sidering the help to any industry, our main point ought to be whether 
it ~ likely that, at a future time, it is p06sible for tha.t industry to stand 
on its own legs. And if we are quite satisfied that the suglll' industry 
is likely to stand upon ita own I ega , Government should certainly help 
that iudustry. Ai I have stated, the sugar industry, in) spite of the 
apathy of Government, has done a great deal, and if Government suppa'" 
that industry, it will be able to stand completely upon its legs in ten 
years. Unfortunately, the Finance Member hBsimp0600 a re,venue duty, 
and I would have liked that the whole revenue duty had been a protective 
duty, 90 that the people in the country would have known that, a.t·1east 
for a few years to come, they were quite safe and they could start theh-
sugar factories. What will happen now? The Finance Member h86 pro· 
posed an increase in revenue duty. It is,. ossi le tlut t ne~t yeo.r, the 
revenue duty may not be required or may not be levied, and all these 
factories which come into ('x,istence in the meantime will baveto suffer 
a loss. lfthe whole thing had e~n changed into a protective duty, it 
would have been done by an Act of the Legislature, and it would not 
have been within -the power of Government to decresse that duty at their 
sweet will. And in consideration of the protection given by Government, 
private P!'Iople wOllId have established their own factories themselv8li. 
~l e Sugar Committee did not recommend the imposition of a Bugarduty, . 
but they asked for a refcreJ;lcc to the Tnriff Board, sO, that a.ll these 
questions might be gone into and it might be decided in what way pro-
tection should be given to the sugar industry. I hope and trust· that, 
by the increase in the import duty, Government are not shelving a refer-
ence of the matter to the Tariff Board. Rather, side by side with this, 
the question oahould be referred to tho Tar·i.ff BQard, So that an inveetiga. 
; tion might be made in the e nt~e  and the tottering condition of 
t~e sugar industry may be improved wiLhin a few years. 11 by referenoe 

I 
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td the Tariff Board it is found that protection is needed, protectioh sJ:¥>uld 
be given. nl~s it is done on thes6 lines, lam afra.id tbe sugar industry, 
in spite of this duty, will not survive. Government ba'\te already lost 
ten years, and if ~e  are going to lose a few years more, I am afraid ' 
at a time when the world production is mucb more than theci>nsumption, 
the sugar industry will be doomed. ' ,  , 

Referring to the 'bade Review, Sir. you will be pleased to find that, 
in UI27 -28, the sugar production of the world was 24,000,000 pounds, 
whikl the world consumption is considered to be only 28,000,000 pounds. 
When the world is producing much more sugar than it can consume, and 
India is the only country where this surplus can find a place, ther6llult 
will be that we shall be very hard-lrit. You wHl be pleased to find that 
we have proposed an increase in duty to the extent of Rs. 1-8-0 per cwt. ; 
but if you refer to the prices of sugar, you will find that the pricehaa 
gone up only by 12 rwnas. It meanll that Java oan stand this duty, at 
least by half, very easily, and it will not be in any way a very great 
help to the industry. 

'fhere is one more point, Sir, which I consider to be very important. 
J:t'rom the conduct in the past of the Java manufacturer, we bave found 
that Java. bas given two different ra.tes, one for India and another for 
Europe. 'l'hat clearly shows that it wants the sugar industry here to 
become extinct. 'l'he monopoly will be in the hands of J a'\7'I.., and tbe 
result will be that the pri<les will go up very high, and at the sume time 
the sug&' grower will be very bard-hit, especially a.t a. time when there 
is no other valuable orop, or 8S we call it, 6o.sh crop, left. Sugar-cane 
growing 16 the only cash crop, so far us the United Provinces a.nd the 
Punjab are concerned, and if 'the sugar industry is ruined, the natural 
result will be that, not only will the sugar-cane grower be bard-hit, but 
<the revenues of Government, which are mainly drawn from irrigation and 
land revenue in the United Provinces, will be seriously affected. 

With these words, I .oppose the motion. and ~ hope the House will 
cODsider tha.t, at lelWt B, small duty. which will indir.ectly give a. small 
protection,should be imposed. 

, The HonoUrable Sir Georle Schuster: Sir, I listened with very greBt 
interest to the speech made by the Honouro.ble the Mo"er of' this motion, 
and 1 must congratulnte him on having got together such an interesting 
Jot of infonnBtion. Since then, we have hndtwo very able speeches 
opposing my Honourable friend's motion, a.nd I feel tha.t the case against 
the motion-which I also must oppose-has been SO ~e l  put, that 
I myself am left with very little to sny. My Honourable friend Haji 
'Abdoola Raroon, as far as I can summarise bis speech, seemed tome 
to make two lloints. His first and his substlUltiaJ objection t,o 'th,e 
proposal which Government have put forwllrd W8IB, as I undel'stoodit, 
that he objected to this measure of additional taxation because it was 
not balanced by a corresponding expenditure on tbe development of sugar 

o u~tion in India.. I think I must he right in so interpreting' him, 
because, last year, he himself put down a Resolution proposing thut the 
duty should be, increased practically in eXMtly the way in wbichwe are 
'now proposing an increase, and he added to this, "the propOSAl that ,n 
~es on n  amount shcmlcl be spent on' the development bf the' sugar 

,.! 
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industry. Now, Sir, if 1 am right in my interpretation of him, I think. 
that by itself answers a. great part of his argument. That it ~ say, it 
answers nIl that part of his argument which was based on objeotions 
to so high a rate of duty. His objection is not to the i ~ dl.\ty\in itself, 
but rather to the failure of the Government to put forward proposals for 
spend'ing something iike two crares this year on the develoPment of the 
HUgar indust.r,Y, 

The second ,purt of his speech. as far as 1 can put itsliortly, dealt 
rather with the detail!) of his proposals, the variations in the rate of dutl' 
which be has proposed in order to encourage the development of the 
refining industry in India. I should like to, mllke clear what is the 00\;-
eroment's position in this matter. I think 1 am entitled to say that there 
is. every probability that a Tariff Board inquiry into the sugar industry 
will be held in the course of the ncxt 12 months. . Pending such an inquiry, 
the Government can only deal with sugar duties from a revenue point of 
vicw. There were certain changes in the classification of sugar which 
we ,should have, for administrative reasons, been glad to introduce this 
year; but, pending the Report of the Tariff Board, we thought it better 
to leave the existiDg clussifieation undisturbed and merely to propose an 
all-round increase in the duty of all three grades. That is our reason for 
being-unable, at the prellent moment, to consider such alterations of 
detail as my Honourllble friend propost'f'I, 

Corning, Sir, to t,he speech to which we have' just listened, made by 
my Honourable friend, Mr. Muldt.tar Singh, he is, I am glad to find, on 
my side in this matter in supporting 'OUI" propo&sls for an moreased duty, 
But he ruso had B complaint to make that the' Govel'JlllJ.ent were not 
proposing to allocate a sufficiont amount for expenditure on sugar mea-
sures this 'year. I should like to put it t.o him that, even when we are 
considering such valuable expenditure as the encouragement of sugar grow-
ing, there is jUl;t t,he Rame need for economy and careful consideration of how 
the money iR to be spent as when it, is being spent on such unpopular sub-
jects as salaries for high offieiBls. Aetually the proposals which are before 
the Department of Eduoation, Health and Lands oan be amply met from 
the sums which we ,are providing this year, n~el  the 10 lakhs which is 
heing Rpeoially voted for sugar measures which could also be supplemented 
bv money whioh haR been alreadv voted fot' agricultUl'al·1'eI!earch.· . 
..... • • r.. 

Finally I 9hould like to say one thing in oonclusion, and this HI all that 
I need 'lay. I wish this· HOllse to take our propo88ls in .respeot of S\lgQ.1' 
this year 8S a tll'l'lt Htep in Il definitp polioy.. The step perhaps oe~ not 
~(  nry fnr, but if, /lR a result of the Sugar Committee's inquiries; and 
if as a result of the work of the' Central douncil 0' Agricultural ResE'.8l'oh, 
or again as a J:esult of tho Tariff Board inquiry, we. find that further 
measures are neoessary, it iRcertainty tbeintention of the: eo'Vemmenli 
that they Rhould be proceE'ded with. I am full of hope myse1fthat, if 
things go well, we shall find oUI'Relves next year with Rome ml,lrgin for 
further expenditure wit,hout t.he imposition of ndditionlll taxntion. At. 
preRent, we nre cftrrying our propOSAls as fnr RS we think it right t.o flO, 
been.uRe we nre providinl2' money for all those RcJtemes which ftr..e nJrelllh' 
ripe for being taken up. But that is nati the end of tlie matter, arid ,tliere-
fI'Jl'e, I CRn confidentlv commend our propOSAls, RO fsr 8S thev ooneern 
sugAr policy, to the s~ o t of this Rou8e.' .  . 
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,(Mr. Muhammad Yamin Khan rOSe 1;0 speak.) 
111'. B. Du: Sir, how can he speak now? I was not allowed to speak 

on a very important issue to my party. . 
Mr. Prelldent: What ill the complaint of the Honourable !lember? 

Mr. B. Daa: I was not allowed to speak on t,he other motion-where a 
Member of my party was attacked. 

Mr. Prea1dent: I simply mnde an IIPpeal to the Honourable Member 
which I am going to make now to other Honourable !lembers. The Hon-
ourable Member was good enough to accede to my request then and I 
hops other Honourabie Members Illso will do the Game now. I think 
the Honourable Members will now allow me to put the question. The 
. question is : 
"That for the proposed lUJIendment No. 3 in Schedule I to the Bill the following 

.be substituted : 

'3. For Item No. 34 of Schedule II, the following shall be IlUbetituted, namely: 

3' Suga,. exoludiJII conf80tiOuery (lee No. 124)-

(I) Sugar. crystallilled ouolt 23 Dutoh Standard 
and aboY8. 

(2) Bugar. cryltalli"ed or eoft inferior to 23 
Dutch Standard but not inferior to I' 
Dutch Standard. 

(3) Baser. crystalJi88n or son inferior to 14 
Dutoh Standard but not inferior to 8 
Dutch Standard if imported for refining 
purpose. 

Be. A. 

Cwt. .. 8 

Cwt. 4  0 

Cwt. 30 

C') Bugar. below 8 Dutch Standard aDd lugar .Ad 9Cllorem 25 pet cent. plu. 
candy. one rupee aD I 

oigbt aDnu PC' 
C'i\·t. 

(6) Mol __ • 
. Ad tIGIorem 25 per oent.' .. 

The motion was negatived. 

(Ra.i .Dahadur S. C. Dutta rose to move his amendment No. 10.) 

Mr. PEta1d.8Dt: The Honourable Member has lost his opportunity. He 
was called upon tUld he !lRid he did not want ·to move it. 

·ltal. Bah8ctur ~  O. 'Dtitt.·: I thought that Haji AbdoolB HRrOOD WQS to 
move h1s amendment first and then I had to move mine 

, . 
Kr .. eli ~Dt: If I remember aright, when the Honourable Member 

rose I asked him whether he wanted to move his amendment and he sa I'd 
"No". ' 

1Ir. I'ua.l lbrablm ·ltahJmtul1a: That was amendment 'No. 14. This is 
another one. 

1Ir. PreatdeDt: I do not know. 

lt~ ~ I. O. !)utta: This is my time to rise. 

JIr. 'PrelldeDt: This is . not your time. The Honourable e e ~  
amendment is No. 15 and· he WQ8 calJed upon, Perhaps the Honourable 
Member was Dot in the House then. 
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B&1 Bahadur S. O. Dutta: I WQ8 in the House. 

Mr. Pruldent: Then why did not the Honourable Member rise? 

Bat. BahadUl S. O. Butta: Because the understanding WIlS that Haji 
Abdoola Ha.roon was to move his amendment first. 

Kr. Prel1dent: There was no such understanding. 

Bat Bahadur S. O. Butta: He was to move the lower duty and I was to 
move the higher duty. 

Pandit lfUakl!ltha Das: According to the proper order, hiR amendment 
Ahc.mJrl come ait('r Hnji AhdooIII Haroon's amendment. Haji Abrloola 
Raroon wants to reduce the duty more t·han ho, 

Kr. Prelident: It is not for the Honoumble Member to de.cide the p1'O-
per order. 

Jlr. JI. S. Aney: Is it not the right of an Honourable Member to make 
fj. suggestion for your consideration? 

Xl. President: Does the Honoura.ble Member consider his amendment 
ofsuHioient. importanne that] should allow him to move it at this stage ~ 

Rat Bahadur S. O. Dutta: Yes, Sir. 

1Ir. Muhammad Yamin Khan: Is it necessary for an Honourable Mem-
ber to convince the Houst:, first before he moves his amendment? 

1Ir. President: 'rhe Honourable Member knows that, the Honourable 
Member hllE' lo!;t the right, Hnd it, iR (Jut of mere courtel-;'y that the Chair 
is prepared to allow him if it, is of great importnnoe. Mr. Batis Chandra 
'Dutts. 

Rai Bahadur S. C" Dutt&: Sir. I move the arnenoment, which stlUlds in 
my name and whIch is 88 follows: 

"That for the proposed amendment No. 3 in Schedule I to thp. Bill the following 
be Bubstituted : 

'3. For Item No. 34 of Schedule II, the following lhall bp. subBtituted, namely: 

(3) S\J8&T. below 8 Dut.ch StandRTd and sugar Ad tHllorem 25. per cent. 
candy. 

( t) lloIaMea Ad ~ 25 per o.eu •• 
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Sir, I want the Houss to consider what will be the effect of an ~o t 

duty on an article whioh is also partly produoed in this country. The price 
will certainly increase,. not only of the aortic-Ie. which. is imported, ~~ also 
of the article whioh is produced in the country. When the oOlUumer ~~ 

ohases the imported article, the duty that is imposed goes to the State, 
but when the consumer purchases the article whioh is ~uoe  in .. , the 
oountry, that portion doos not come to the Government treasury, but goes 
to the producer. Where the produotion of 1m artiole in tlie o~ .:con-
siderable-and in the CQSe of sugar t·here is a considerable productlon of an 
indigenous character in thil> country-and if we take gUT along. with sugar, 
as there is a reaction of prices between sugar nnd gur, 11.11 adverie-d to by my 
Honourable friend Mr. Mukhtar Singh, the dieparity between the quantity 
imported and the qUllntity prodUced in the country is much more, and t ~ 
result in loss to the consumers is much more the.n the gain: to ~ et e u  

Only a very slpall portion of the ;a.mount paid by the consumer c01mes'into 
the Government treasury. Now this is a very serious evil. .on acC011nt of 
sQlUe import duty On an article on which there is no countervailjpg e~ i e 

duty a.U of what the consumers pay do not come into the Government 
treasury. This evil has to be guarded against. The evil can be tolerated 
only where a case for protection is made out. Now if we are to consider. the 
effect of an import duty from the point of view of protection of the: indigen-
ous industry, we have to oonsider whether a case has been made out that 
the industry requires protection and that the industry is in a 'Position to 
profit by the protective duty. ;  , 

1 r.. ~  

Slr OowuJI ".ban,il: 1 rist) on a point of order, Sir. Is the &nourable 
Member in order in placing before the Hous0 arguments against his own 
amendment? . 

:aatBahadur S. O. Dutta: My point is, Sir, that Govemment do not 
justify the duty on the ground of protection; they want it on the gr6und 
of revenue. It is rather a matter for congratulBtionthat .the Government 
want to help the industry in some other way, ,5'ir, for which provision bas 
been made in the Budget. What I put to the House is that, when the 
object is not protection. but one of ravenue, then it is an evil that, out 
of the amount contribut,ed by the consumers, only 8 small portiou Comes 
to the Government coffers. This should never happen, and from this point 
of view I urge that when an import duty is to be levied without a counter-
vaHing excise duty on nn article largely produced in the country, 
the . import dut." should never he high; aDd the,refore . I J;>ro-
post) to raise HIP import . duty from Rs. 4/8 to' Re. 5/- and 
from Rs. 4/-to Rs. 4/8, whIle the Government .want to mcrease the 
Barr C liP. to Hs. 6/-nnd 5/8. What I say is that if there is really any 
need for IDcreased revenue, there should be only a slight increase, Bnd my 
proposal o~l  not i~ any of the e isti~ .interests, for I do not 'Propose to 
lower the eXlstlDg dutIes, but only to rAJse them slightly. I &olso wish the 
ou~e  ~ beRr in mind that su('h .an increase as the. Go'vernment propose is 
not JustIfied for ~ es of revenue. If the duty is much higher, then it 
may affect consumptIOn and reduce the income. From that point of view 
I Bubmitthat my arilendment may be accepted by this HOOle. ' 
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IIr. Prtllident: The question is: 

"That for tlhepropoted amendment No, 3 in Schedule.I to the Bill the following 
\Ie lublltit.uted :, 

'3. For Item No. 34 of Schedule II tbe following mall be Bub.titut.ed, namely I 

8' .\. Sugar. eltoludlDs oonrectionery (IU No. 12')-

(1) Sogar. cryatalliaed or soft 23 Lutoh 8tandlY'd 
and above. . 

(2) Sugar. crystallilltd or Boft iDferior to 23 
Dutch Standard but not inferior to 8 
Dutc.b Standard. 

Re. A. 

Cwt. 6  0 

Cwt. 4  8 

(3) Sugar, below 8 llutt~  Standard atld lugar 
~  

Ad valorem 26 per cent. 

I  . 
(') MoluI8S t.: , Ad tlalorem '25 per cent.' " 

'rhe Dlotion was negatived. 

Mr. W. S. ~ : Sir. UlU.y 1 be perDlitted to move my amendment to 
item 4 of Schedule I? 

Kr. President: Have copies been supplied to Honourable Members? 'l'he 
Honourable Member wants to move the following amendment: 

"That item No. 4 in Schedule I to the Bill be omitted altogether and that the 
bubsequent items be !'(,lIumhered accordingly," 

Mr. W. S. Lamb: Sir, I rise to move the amendment whioh you have 
just read to the House. 'l'his item No. 4 concerns the proposal of Govern-
ment to reduce the import duty on kerosene imported into India. Sir, the 
recent e t~ on clause 7 is very closely aHied to this motion of mine, ~  

therehre, particularly as I desire to speak of the smaller oompanies, I tnay 
be pennitted to refer to one or two points made by the Honourable the 
Commerce Member. 1 do not propose to attempt to deal with my friend 
Hir PurshotallldasThakurdl1s. If 1 had sat in my place here when I first 

~e to the ASiolembly some four years ago, and heard his· thundering 
directed at me, I should have been awed. As it is, in all these yellol's' I 
have learnt that the Honourable Member is not unwilling to. lend his 
eloquence to causes of which he knows very little. Regarding his parti-
cular attack on this group, 1 will say nothing, but merely that he. may. 
consider, when he sees the officia.l report tomorrow morning, whetberbe 
is havpy to think that such language is on record and whether it is worthy 
.pf the position he desires to hold in this House and in the ~ount  

Now. Sir, with regard to the CQmmerce Member ..• 

JIr •. Ptt.ldent: More or less the same thing. 

; IIr.W. S. Lamb: I desire to reply to one or two points· raised by him. r 
had no opportunity of doing 80, and it is germane to my present motion • 

1Ir. Vtdya Sagar Pandya: How is it gennane? 
., ;lIr. W. S. Lamb: If you will wait a little you will see how it is germane. 
Sir, the Honourable the Commerce Member said somethipg ai?out the 
smaller companies. He said that if the price, as we are told, isgoi!lg up, 
they will recover the duty. "fhe situation is this. The Burmah Oil Com-
pany or the Burmah Shell Company control the prices in n i ~ As the 
House knows, I think, a certain proportion of the oil they sell' is foreip 
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oil, and they will get a certain proportion of the 15 llfokhs remission if this 
proposal is acoepted, so that if the prices are increased, as I think they will 
be, they will not be able to inorease them to the full extent of the four 
annas whioh have now been put upon a unit. That is, the price may be 
increased by 2 annas or 21 annas, and the smaller companies will recover 
only that amount.; that is, all the oil sold by them is indigenous oil and 
therefore they will have to pay four snnas extra and receive only Re. 0-2-6, 
so that, assuming the price is raised in that way, on their sales, they will 
lose 0-1-6 or Re. 0-2-0 per unit. That is one point. 

Now, Sir, the Honourable the Commerce Member seems to make some-
what of a fetish .  .  .  . 

JIr .•. S. ADey: Will the Honourable Member tell me what percentage 
of the oil sold by the Burmah PH yomya.ny is foreign oil? 
JIr. W. S. Lamb: I have not got the exact figures, I oould not tell you 

that.. The point! I was making is this. The Honoura.ble the Commerce 
Member seems to make somewhat. of a fetish of the dilference between the 
prices of inferior oil and superior oil. He suggests "'that 8 annas is very 
lIDall. Actually, before the war, when I myself had something to do with 
kerosene sales, the difference between the two qualities was not more tho 
Re. 0-4-0 and IW. 0-6-0. so that I do not quite understand why he should 
pllles s~~ much significnJlce on this difference of 8 annas. 

Then again the Honourable the Commerce Member awears to believe 
that refineries in India are compelled to produce this inferior quality of oil. 
Sir, a.t one time that was so, and it was quite a good thing that India could 
take it. But nowada.ys t.here is no reason why they should continue to 
make, that quality, because by a recent process invented called" cracking". 
we MC ubl(: to make petrol and white oil out of it, and if beca.use of Acts of 
this House, India will have to go without this cheap inferior kerosene, it 
will have to pay much more for the superior kerosene oil. 

With regard to this motion, Sir, I should like to put to the Finance 
Member and to the House that, as things are at present, the import duty 
bos not cprevented foreign oil from coming into India.. As the indigenou8 
oil hasdecl'eased, the foreign oil has increased,so t.nat really I see no reUOIl 
whatever why the Honourable the Finance Member should give away 
151akhs. 

I would, then, suggest to him and to the House that they accept my 
motion' and that. the F'inll.nce Member may retain this 15 lakhs,' so that later 
on, when difficulty arises, he might give some help and assistance to the 
smaller companies. As I have suggested, and as is possible, we are threaten-
ed with a very severe war of rates. I am Ddt pleading for the BUI'DI&ll Oil 
Company, I ~  pleading for the smaller companies, BUd if, as ilpouible, 
. th6Y are driven to the wall, I think the Finance Member might very well 
contemplate the putting by of some moneYI such as this 15 lakbs, .so that 
he might !possibly apply it to some scheme for the relief of thl:! smaller oil 
companies. . .  , 

Mr. President; The question is : 
. "That, in Sebedule I to the Bill t.he proposed n en~ No. 4 be omitted alto' ...... r 

40hd that the .ubaequent amendment. be renumllered . accordingly." ' 

The motion was negatived. 
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JIr. PrtIldent: Mr. Rahimtulla. 

IIr. B. Du: Sir, as there is 110 meeting of the Empire Parliamentary 
Association at 5 1" ••• , might I suggest that the House might adjourn now? 

itt. Pi'utarat: Public business has precedence over all other business. 

Kr. 1'11&1 Ibrahim Bah1mtuUa: Sir, I beg to move that: 

"In Sehedule I to the Bill, the proposed amendment No. 5 be omitted and the-
IJUb8C1quent amencinlent.B be rtmumbered accordingly." 
~ . 

Sir, I do not wish to take up the time of this House by making a 
long speech on this question.. The question is of very great importance 
and has been engaging the attention of the country for a long time. This 
question, Sir, was debated in all its aspects at the recent meetings held on 
the 14th, 15th and 16th February, 1980,  of the Federation of Indian 
Chambers of Commerce and Industries. The Resolution at that meeting 
was moved by Mr. Chunilal Mehta and it was to the following effect: 

"The F .. deratiun ,iewlI with alarm the serioua depreciation In the value of silver 
caused by Government aales which has seriously Itffected the value of the savings of 
the ~  in Iudia. ~ e e tl n conbiders it imperatIve that the Government of 
India should 8top the sales of silver." 

Whilst dealing with this question, Sir, Mr. Chunilul Mehta also 
adequately dealt with the question of the import duty, whieh is detrimental 
to the country and which the Honourable the Finance Member has now 
introduced. He says that, "From certain quarters suggestions have come 
that import duty should be imposed on "dIver". Gentlemen, let me SIlY 
that the remedy is worse thun the disease. The imposition of nn import 
duty on silver will fictitiously raise t.he internal price of silver, but the 
external price will decline to an extent from whieh the white metal could 
never recover. India is vita1iy interested in high prices of silver in the 
international market, even if we Hre t.o adopt Gold Stnndard. 

The Government of India, in their memorandum submitted tn the Cur· 
rency Commission, had suggested an import duty on lIilver. 'rile Currency 
Commission, while rejecting the suggestion, observed HS follows: 

"In our opinion however the E'fforts to mllintain the domestic price of silver, that 
is by import duty, Irrespective r)f world price, would probably fail. There has always 
5 PM heen a conl;llderahle trade in silvel'uver the land frontiers of India: and 
•• ap81·t hom the diflkulties of attempting to exclude a valuabll" metal from 

a wide frontier, if people who are accustomed to do that trade were to find that the 
value of silver in the outside worlu was v('ry much below the value in India, it would 
probably affect confidence in the value of silver in India itself, In the cllse Of a:n 
?",ticle wh.ich like ~il e  iM lo.Itgcly kept as III store of value, the influence of opinion on 
Its value IS extremely important." 

In the light of what the Currency Commission has sa.id it is clear that 
import duty on silver is both inadvisable and detrimental. 

Now, 'l::'ir, I will come to the speech of the Honourable tho ¥inllnec 
~e e  i~ dealing with this question. The reaSons why he' wished to. 
mt,roduce It were two. The first was this: 

.  . "I consider, ~o e e  in 1 he special circumstances now prevailing, that it. is on 
I"very ground. deslra.ble to haveeome margin of safety, taking into account the uncertain 
prosJIf'cti ~ l  we Have he fore us and taking into account alllO tho paramount import-
ance t.o whICh I have already referred, of improving our eredii by diaplayiD4!' a strong 
financial position to the world." 

G 
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The second point was this: " . .  . .:. ' .' 
"1 repared to lay that we have It very special u ~ in mind tor the li~ •• 

tion oFtlat surplus. We regard this u~  principally 'n !act, aa a e ~ e  ~  
will ive us a margin of revenue from., whIch we ~ ll be ~le to make • let l ~n 
to ~o in es after ~e o~ iu  ~~u~~  reVlSIOJl to give them the funds w"filoh 
they require for natIOn bUlldmg aervlce •. 

o~  Sir, these are the two objects .which the HO!lourable t~e ]'inanoe 
Member has in view in introducing this duty. A ne~  of mine, & very 
influential ma.n in Bombay, on hearing this point, ~  lD o e~ me to ~s , 
effeot Bnd I think it is very important because he IS actually lD a. posItion 
to i~e an opinion on this subject. He says: 

"Uegarding the meritl of dllty on .i1ver, it amounts to robbing Peter to pAy Paul. 
It is really a millfortune th"t the unreprMented maeaes ~ are ~ l  on u ~1 of 
silver will have to pay (,ver a crore of rupees more for their Silver which ID the o ~~ 
('ourse would cost t10 much lesllI, I do not understand what earthly good the tl~ l 1 
high rate of silver is. to do to the country Or to the farmer.. Contrutlr,. the ~lne .. 
UQvernment only recently ~ issued II; t ~e ent  that no duty or ellt l~t n  wJll be 
imposed on the mo!ement of allver: D~ . IS holdl!lg ~n  t ~s o ~ !olIvet than the 
Government of India or the combmed BI'lhsh Empue. '"..ii ..• :. 

I am told, and I think I may be voicing the feelings of many her-r 
that the duty hus been imposed in order to keep up the ratio of lB. oJ. 
I do not know how far that statement is correct, but rumours are to tha.t 
effect. I do not know whether my Honourable friend the }<'inance Mem-
ber had realised the disastrous effect of thi" import duty on the masses 
of India. I think my friend. Sir Purshotamdas Tha.kurdas put tbe whole 
thing in a nutshell, and he has pointed out the disastrous effect it will 
have on the masses of India. He said: 

"With regard to the diaposal of silyer about which Mr. C. B. Mehta gave certain 
ligures; he said that 8 crores worth of silver has been !!Old and 2 croreB hal been added 
to gold and therefore 6 crores have disappeared. If the Government wiah to peraiat 
in this policY, I should like it to know what happena in a private household. A 
private hOl1sehold which hss gold tlTIIsmcnts and Iilver utensils, when it is badly shaken, 
what do they do! Part with silver utensils worth Its. 5,000 or 50,000 or 20,000 according 
to the poeition of t.he man. The next thing is the jewellery and in the c&IIe of India 
it will he gold. Government have begun to. part with Indi.'s silver. If they BOld 
silver because they felt that India did not want it and if they bad put it in lOme mOTe 
useful way, namely, gold or gold secul'ities which bring intere.t, one can under.taud it. 
But Government are parting with our silver for good, selling it off. It is true for • 
time they convert it into gold securities and III few weeks later hand them over to the 
Secretary of State for India. That is the weakest aspect of the currency operations 
u in~ the 1.&IIt two e ~  One cannot help. sympathising with ~ e Honourable Member 
for his haVlDg to step lDto the legacy which he haa had to IDherit. However 1 do 
feel that we are entitled, in the friendliest spirit, to tell him that we desire him to 
desist from hill preBent policy and atop frittering away India'. gold and silver in the 
pur,suit of not the 18. 4d. ratio which he called the will·o.the.wisp hut the 18. 6.1. ratio 
which may turn out to be the mirage." 

1 wish, Sir, the Honourable the Finance Member, when he arrived in 
I?dia, had not made a hasty statement which we all regretted at that 
tlme, namely, tha.t so long as the Honourable the Finance Member ~ 
mained in office, he would not look at the question of considering the revi-
sion of the ratio. He a180 made this emphatically clear at the meeting 
of t,he Federation of the Indian Chambers. I hope, Sir, he will consider 
that most. of t~e troubles in this country are due to this ra.tio question. 
I assure hIm, SIr, that the Imperial Preference questions, which haTe beeD 
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,debated in this House, would not hay. been debated had it not been for 
the lB. 6d. ratio. If you were to revert to the li. 4d. ratio, the textile 
industry in India would not need protectioia, . nnd the question of Imperial;: 
Preference would therefore not arise. We .are weil awa.re that the Gov-
ernment want to do the right thing in the wrong way. They always give 
us a choice, but the choice is made in sJjeh a manner that we are made 
nelpless. 

1Ir'. Pr881deDt: All the same they do the right thing . 

. .;IIr. I'alal Ibr&h1m :a&h1mtulla: But in the wrong manner. 1£ they 
want to give protection to the textile industry, that is the right thing, bu' 
t,hey do it in the wrong manner by introduoing Imperial Preference and 
raising a controversy in this House and outside as to how our positIon 
should be towards India, towa.rds Parliament, towards British India and 
the Round Table Conference. If they want really to help this country, 
the remedy lies in the 18. 4d. ratio, and I hope the Honourable the Finance 
Member will still reconsider his former position in the light of what is 
happening in this country, and stop further ruination Ind the disastrous 
f'ffect of the lB. 6d',.istio. 

Mr. PresideDt: o~o other Honourable Member wishes to speak, I 
s"hall call upon the Honourable the Finance Member to speak. 

Sir Purahotamdaa Thakurd&l: Is it necessary always that we from 
this si~ should speak before the Honourable the Finance Member speaks 'I 
I think one would like to hear what the Honourable the Finance Member 
has to say. 

Jlr. PreBldeDt: Perhaps the Honourable the Finance Member might 
like to he8.l' what other Honourable Members have to say. 

'rhe House stands adjourned till tomorrow morning Eleven 0 'clock. 

The Assembly then adjourned till Eleven of the Clock on Saturday. 
-the 22nd March, 1930. 
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